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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT THE WESTERN ZONAL BENCH AT PUNE
ORIGINAL APPLICATION NO. 202 OF 2024 (WZ)

IN THE MATTER OF:

Janaksinh Khushasinh Parmar

MoEF&CC, through Secretary & Ors,

VERSUS

INDEX

.. Applicant

..Respondents

Sr. Nos.

PARTICULARS (s)

Page Nos.

ees—

Affidavit-in-Reply on  behalf of
Respondent No(s) 5 & 6 alongwith
supporting affidavit.

j-2b

Annexure R-1: A copy of the FIR dated
14.08.2016 against the Applicant in
Crime No. 136/2016 registered at
Vejalpur  Police  Station  dated
14.08.2016 for offences punishable
under Section(s) 384, 386, 387, 388,
389, 506(2) and 120-B of the Indian
Penal Code, 1860.

Annexure R-2: A copy of the
chargesheet dated 17.01.2017 2017 for

offences committed under Section(s)

<547

Page 2 of 29



31

1384, 506(2) and 120-B against the|

Applicant

Annexure R-3 Copies of
indicating the

by

newspapers cuttings

' malpractices resorted to the

Applicant

(8-76

Annexure R-4 A copy of the
Google Earth satellite images in/around

April 2020.

17

R-5: A

of Incorporation dated

'Annexure copy of the

Certificate
03.03.2022 of Respondent No. 5.

Annexure R-6: A copy of the Sale
Deed dated 16.12.2022 between the
Respondent No. 6 and the erstwhile

landowners.

R-7: A

for

Annexure copy of the

Application Environmental
Clearance preferred by the Respondents

dated 28.10.2022

| Annexure R-9: A copy of the re-

Annexure R-8: A copy of the query
raised by the SEIAA dated 11.01.2023

submission  of  proposal  dated

23.01.2023 filed by the Respondents.

Annexure R-10: A cc;p}_ of the |

acceptance of the proposal by SEIAA
and forwarded to State Level Expert

19
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Appraisal Committee (‘I;SEAC”),

Gujarat.

12.

Annexure R-11: A copy of the
acceptance of the proposal by SEAC

|
Y.

s __

13.

Annexure R-12: A copy of the Minutes
of the 659" meeting of the SEAC dated

24.07.2023.

196199

14.

Annexure R-13 A copy of the Raja
Chitthi dated 15.12.2023 granting
Development permission to commence

construction of the Project to the

Respondents

200

18,

Annexure R-14 A copy of the minutes
of 745" meeting of the SEAC dated

20.12.2023

16.

Annexure R-15 A copy of the Minutes
of the 1167" meeting of SEIAA dated

10.02.2024

17.

Annexure R-16 A copy of the Minutes
of 790™ meeting of the SEAC dated

05.03.2024

18.

Annexure R-17 A copy of the Minutes
of 1211st meeting of SEIAA, Gujarat
dated 15.05.2024

19,

‘Annexure R-19 A copy of the Consent

Annexure R-18 A copy of the

Environmental Clearance dated

31.05.2024

N

W

oP
A
g

to Establish dated 04.09.2024 granted

2573
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I'by the Gujarat Pollution Control Board

| to the Respondents

21, | Vakalatnama amel Gswed Resolukm 254 -256

I
" 29 _Ill Proof of Service s

AP O ) v J ADVOCATE FOR RESPONDENT NO(s) 5 & 6
Aoty SN MR. AASTIK DHINGRA [D/2249/2017]
MR. CHIRAG NAYAK][D/2673/2021]

MS. SNEH SOMANI [D/4706/2021]
LAW LINKER’S & COMPANY
D-29, JANGPURA EXTENSION,
LGF, DELHI-110014

E-MAIL: aastikdhingra@outlook.com
PH. NO.: 9873478231
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BE¥FORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT THE WESTERN ZONAL BENCH AT PUNE
ORIGINAL APPLICATION NO. 202 OF 2024 (WZ)

IN THE MATTER OF:

Janaksinh Khushasinh Parmar ...Applicant
VERSUS

MoEF&CC, through Secretary & Ors. ...Respondents

I, Rupesh Balwantbhai Brahmbhatt, S/o- Late Balwant Bhai, aged
about 53 years, the Authorised Signatory of Respondent No. 5 &
6 Company, having their registered office at B Safal House, behind
Mirch Masala Restaurant, Pakwan Cross Road, S.G. Highway

Ahmedabad, Gujarat ~ 380054, do hereby solemnly and sincerely -~ A

affirm and states as follows:

I have perused the copy of the captioned Original Application ',

and I am conversant with the facts and circumstances leading to
the filing of the OA and I am competent and authorised to file this
Affidavit-in-Reply on behalf of the Respondent No(s) 5 & 6
(“Respondents”).

I specifically deny all the averments, statements and submissions
made in the OA, save and except those which are specifically
admitted herein under by me. It is further submitted that non-
dealing or non-denying of any averment, statement or submission

of the OA, may not be construed as admission or acceptance by
THOTH HALL AND COMERCIAL REAL ESTATE PVT.LTD,

%pﬁl" ‘ ;
IRECTOR-AUTHORISED SIGNATORY
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the Respondents. I seek leave from thus Hon’ble Tribunal to file
further Affidavit, if required, in the interests of justice.

III. This Hon’ble Tribunal vide its order dated 14.10.2024 issued
Notice to the Respondents. On 04.12.2024, the Respondents were
represented and inter alia time was sought to file the present
Affidavit-in-reply.

1V. Before delving further, it is important to note that the present lis
is initiated by the Applicant to prejudice the Respondents and to
obstruct the construction of the Project. The Applicant has filed
the present OA with an ulterior motive to extort financial benefit
and also to tarnish the goodwill of the Project Proponent. It is the
humble submission of the Respondents herein that the Applicant
has approached this Hon’ble Tribunal with unclean hands, with
mala fide intentions by levelling false and baseless allegations
against the project. It is pertinent to highlight that the Applicant

has a criminal case pending against him for an earlier attempt tg~ "
7 {0 g

harass the Respondents herein and extort money in the pl‘ocess’.-.’ It
is the most humble submission of the Respondents that ﬂlc
Applicant has [iled this Application with a mala fide intention and "ff\

\\, OL \\‘& "

thus this Application is liable to be dismissed on this ground =1l =~
alone.
V. The management of the Respondents are reputable and well-
established law-abiding real estate developers in Ahmedabad.
They are respected as one of the leading names in both the
commercial and residential construction sectors. The
Respondents through various projects including the present
project has contributed positively to the economy of the region.
The Project Proponent has painstaking built a distinguished
reputation in the market, consistently adhering to the laws of the

land in purs eir le itimate business interests. Therefore,
oD e R e st .

\.'q
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before responding to the baseless and false allegations made by
the Petitioner against the Respondents, it is imperative to go

through the brief factual background as stated hereinbelow:-

VL BRIEF FACTUAL MATRIX

(i)

(ii)

(iii)

(iv)

v)

14.08.2016 - the Applicant attempted to extort money from the
Authorised Signatory of the Project Proponent — Mr. Rupesh
Brahmabatt, pertaining to a different project, leading to the
registration of an FIR against him in Crime No. 136/2016
registered at Vejalpur Police Station dated 14.08.2016 for
offences punishable under Section(s) 384, 386, 387, 388, 389,
506(2) and 120-B of the Indian Penal Code, 1860 (“IPC”). A
copy of the FIR dated 14.08.2016 is marked and annexed
herewith as ANNEXURE R-1. |

17.01.2017 - The Applicant was arrested on 25.10.2016, and-a | 2 3 ’

chargesheet was filed on 17.01.2017 for offences commift,cic{ \

under Section(s) 384, 506(2) and 120-B. A copy of the /iy
. W %

chargesheet dated 17.01.2017 is marked and annexed herewith

as ANNEXURE R-2.

Certain newspapers cuttings indicating the malpractices

resorted to by the Applicant is marked and annexed herewith

as ANNEXURE R-3.
April 2020 - Images obtained from Google Earth of the Subject

Plot in April 2020 ie, prior to the purchase made by
Respondent No. 5, it can be seen that there have never been
any trees in the Subject Plot. A copy of the Google Earth
satellite images is marked and annexed herewith as

ANNEXURE R-4.
03.03.2022 — Respondent No. 5 was incorporated having its

registered Omﬂmm‘ﬁﬁfﬁwﬁﬂfﬁﬂ?ﬁmﬁﬁﬁﬁms Pvt Ltd, R R

Page 8 of 29
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Hoisery Building, Shree Laxmi Woollen Mills Estate, Dr. E.
Moses Road, Mahalaxmi, Mumbai, Maharashtra, India —
400011. A copy of the Certificate of Incorporation dated
03.03.2022 is marked and annexed herewith as ANNEXURE
R-S.

(vi) 07.05.2022 — Agreements to Sell came to be executed between

Respondent No. 6 (Purchaser) and certain sellers with respect
to Plot No. 117 forming part of Town Planning Scheme No. 4
(Umra-South), Block No. 94-18/a+18/b, 94 (Part) (erstwhile
survey no. 76) Village — Althan, Taluka: Majura, District —
Surat, Gujarat (“Subject Plot™)

(vii) 16.12.2022 — Sale Deed was executed between Respondent
No. 6 and the said sellers with respect to the Subject Plot. A
copy of the Sale Deed dated 16.12.2022 is marked and annexed =
herewith as ANNEXURE R-6. BN

(viii) 28.10.2022 — Application for Environmental Clearance (“FC’f’) o

of the Subject Plot for construction of a Mall (“Pro;ect_) Vt_ I
preferred by the Respondents. A copy of the Application I‘Qr \ |
EC dated 28.10.2022 is marked and annexed herewith as ’? f’)Ir .1“,.3
ANNEXURE R-7.

(ix) 11.01.2023 — The State Level Environment Impact Assessment

Authority (“SEIAA”), Gujarat raised queries w.r.t the Project
being constructed. A copy of the query raised by the SEIAA
dated 11.01.2023 is marked and annexed herewith as
ANNEXURE R-8.

(x) 23.01.2023 — Pursuant to the above, the Respondents re-

submitted the proposal. A copy of the re-submission of

proposal dated 23.01.2023 is marked and annexed herewith as
ANNEXURE R-9.

THOTH MALLAND COMMERCIAL REAL ESTATE PVT. LTD.
Page 9 of 29
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DIRECTORAAUTHORISED SIGHATORY



(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

38

23.01.2023 — On the even date, the proposal was accepted by
SEIAA and forwarded to State Level Expert Appraisal
Committee (“SEAC”), Gujarat. A copy is marked and annexed
herewith as ANNEXURE R-10.

24.01.2023 — The Proposal was accepted by the SEAC. A copy

of the acceptance of the proposal by SEAC is marked and
annexed herewith as ANNEXURE R-11.

24.07.2023 — The application for EC was enlisted in Agenda
659" meeting of the SEAC. A copy of the Minutes of the 659"
meeting of the SEAC dated 24.07.2023 is marked and annexed
herewith as ANNEXURE R-12.

15.12.2023 — In the interregnum, Development permission to

commence construction of the Project was granted to the

Respondents by the Surat Municipal Corporation. It is |

noteworthy that Condition No. 6 of the permission stated that i

“Environment Clearance N.O.C. shall have to be submitted
before the construction up to the Plinth Level.” Meaning, the
preliminary construction-related activity of excavation carried
out by the Respondents prior to receipt of the EC as alleged by
the Applicant is compliant with the condition stipulated in the
Raja Chitthi/Development Permission. A copy of the Raja
Chitthi dated 15.12.2023 is marked and annexed herewith as
ANNEXURE R-13.

20.12.2023 — SEAC, Gujarat recommended the Project for

granting of EC through minutes of the 745" SEAC Gujarat
meeting. A copy of the minutes of 745" meeting of the SEAC
dated 20.12.2023 is marked and annexed herewith as
ANNEXURE R-14.

19.02.2024 — The Project was considered in 1167" SEIAA

SEIAA Meeting
Page 10 of 29

Meeting. SEIAA, Gu’garat wherein _the
THOTH MALL AND COMMERCIAL REAL ESTATE PYT. LTD.
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deferred back the EC to SEAC. A copy of the Minutes of the
1167™ SEIAA meeting dated 19.02.2024 is marked and

annexed herewith as ANNEXURE R-15.

(xvil) 05.03.2024 — The Project’s Application for EC was again

enlisted in Agenda at S.No. 18 in 790" meeting of the SEAC.
In the meeting it was decided to recommend the Project to
SEIAA, Gujarat for grant of EC. A copy of the Minutes of 790"
meeting dated 05.03.2024 is marked and annexed herewith as

ANNEXURE R-16.

(xviii)15.05.2024 — Enlisted again in Agenda at S. No. 7 in 1211st

(xix)

(xx)

(xxi)

meeting of SEIAA, Gujarat. In the meeting EC was granted to
the Project by SEIAA, Gujarat. A copy of the Minutes 01‘

1211st meeting dated 15.05.2024 is marked and annexed

herewith as ANNEXURE R-17.
31.05.2024 — EC was granted to the Respondents by th{:

MoEF&CC. A copy of the EC dated 31.05.2024 is marked and Ojf)/

annexed herewith as ANNEXURE R-18.
August 2024 - Meanwhile, in August 2024, the authorised

signatory of the Respondent was constrained to write a letter to
the Investigating Officer/Police Sub-Inspector, Crime Branch,
Ahmedabad addressing the Applicant’s continued harassment
through false representations and complaints to various
authorities, aimed solely at harassing and pressuring the
Respondents.

04.09.2024 - Consent to Establish (“CTE”) was granted by the
Gujarat Pollution Control Board on 04.09.2024 to the
Respondents. A copy of the CTE dated 04.09.2024 is marked
and annexed herewith as ANNEXURE R-19.

THOTH MALL AND COMMERCIAL REAL ESTATE PYT, L1D.

gla ) Page 11 of 29
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VII. REPLY ON MERITS

(1) The Applicant is a nefarious and cantankerous litigant who has
approached this Hon’ble Tribunal with mala fide intentions and
also has no locus to file the present OA

(i)  Itis stated that the present litigation is vexatious, frivolous and
spurious and has been filed only with the intention to harass
the Respondents. In Dr. Budhi Kota Subbarao v. K.
Parasaran, reported in AIR 1996 SC 2687, the Hon’ble

Supreme Court observed that,

“No litigant has a right to unlimited drought on the Court
time and public money in order to get his affairs settled in
the manner he wishes. However, access to justice should not
be misused as a licence to file misconceived and frivolous

petitions.”

[Emphasis Supplied]

(i1) In 2016, the Applicant attempted to extort money from the
Authorised Signatory of the Project — Mr. Rupesh Brahmabatt -
in relation to a different project of the same management, X
leading to the registration of an FIR against him in Crime No -\ : ,

136/2016 registered at Vejalpur Police Station daﬁ&,d \

14.08.2016 for offences punishable under Section(s) 384, IBON (
387, 388, 389, 506(2) and 120-B of the Indian Penal Code,
1860 (“IPC”). The Applicant was arrested on 25.10.2016, and

a chargesheet was filed on 17.01.2017 for offences committed
under Section(s) 384, 506(2) and 120-B. While the Applicant

is currently out on bail, the facts surrounding the case highlight

his tendencies to intimidate and extort, rather than seek bona
fide redressal of grievances.

(iii) The Applicant’s conduct and track record raises serious doubts

about his qrerkifrility eomlethe feavestficdes pf the present OA. His

Page 12 of 29
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prior conduct, including criminal acts of ektortion and
intimidation, demonstrates that he has resorted to unscrupulous
means to further his vested and personal interests. It is evident
that the Applicant has approached this Hon’ble Tribunal not
with genuine environmental concerns but with a mala fide
intent to exert pressure and malign the Respondents.

(iv) - Recently, in August 2024, the authorised signatory of the
Respondent was constrained to write a letter to the
Investigating Officer/Police Sub-Inspector, Crime Branch,
Ahmedabad addressing the Applicant’s continued harassment
through false representations and complaints to various
authorities, aimed solely at pressuring the Respondents. These
activities, including lodging frivolous complaints with the .-
Income Tax Department, Gujarat Pollution Control Board, an_c_-,l:-" C S '
other agencies, that further highlight the Applicant’s maliciq{)é_}.__
intent. e

(v)  Itis pertinent to highlight that no construction has commenced . »

on the Subject Plot; the activities undertaken thus far are =
limited to excavation (pre-construction activity) and the
installation of fencing (however, with the prior permission of
authority which is dealt with in the following paragraphs).

(vi) Not a single resident from the locality has ever lodged a
complaint before any authority citing pollution or violation on
the part of Respondent No. 5 and not even a discomfort has
been reported. There is not a single iota of evidence on how the
Respondents have caused any nuisance to the public at large
but only to the Applicant.

(vit) Thus, it would not be wrong to state that the present OA is a

result of the personal vengeance being wreaked by the

ApplicarommaheiRewstemdreesardhe Applicant has moved

J;EF Page 13 of 29
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this Hon’ble Tribunal to settle his personal goals and such
practices must be deprecated and curbed at the outset. The
conduct of the Applicant must be nipped at the bud itself by
imposing heaving costs. At the outset, the application deserves

to be dismissed.

(2) The claim of relief to direct prosecution against the
Respondents does not fall under the purview of the powers exercised

by the Hon’ble NGT

(1)

(i)

The Applicant, in the OA, has inter alia sought the following

prayer,

“B. Direct the registration of an FIR against Respondent - %

No. 5 for providing false particulars and submitting forged
documents to obtain the Environmental Clearance. Further,
to initiate prosecution under the Environment Protection

Act against Respondent No. 5 and Respondent no.6 for \

committing environmental violations, including
unauthorized felling of trees, illegal excavation,
commencing large scale construction activities pending the
environmental clearance, failure to abide by the rules
governing dust mitigation measures, furnishing false and
misleading information to obtain Environment clearance
and misrepresentation of water usage, cement usage and
waste disposal. ™

[Emphasis Supplied]
It is important to note that Section(s) 14 and 15 of the NGT Act
dealing with the jurisdiction of the Hon’ble NGT in terms
stipulate that the Hon’ble NGT has jurisdiction “over all civil
cases” involving such questions arising out of the enactments
specified under Schedule I. In other words, the Hon’ble NGT
has jurisdiction only vis-a-vis civil cases. Thus, seeking relief
as mentioned above is clearly beyond the jurisdiction of

Hon’ble NGT as circumscribed in Section(s) 14 and 15 of the

THOTH MALL AND COMMERCIAL REAL ESTATE PYT, LTD.
=8\ )
BIRECTOR / AUTHORISED SIGNATORY
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lo

NGT Act and therefore, the OA filed by the Applicant warrants

dismissal in limine.

(3) The Applicant does not qualify as a “victim” under Section 15
of the NGT Act which is stated as below:

“Section 15: Relief, compensation and restitution”

1) The Tribunal may, by an order, provide,--

(a) relief and compensation to the victims of pollution and other
environmental damage arising under the enactments specified in
the Schedule I (including accident occurring while handling any
hazardous substance),

(b) for restitution of property damaged;

(c) for restitution of the environment for such area or areas, as the
Tribunal may think fit... "

(i)  Itiscrucial to emphasize that any claim of relief in the form of Vi "_ j. * ,‘1; f) ‘
compensation or damages can only be sought by a “victim " as_-_r",. A :
defined under Section 15 of the NGT Act. ;[{: o I

(i)  On a bare reading of the provision, it could be ascertained the}%:

no individual other than the victim can claim reliefs under

Section 15 of the NGT Act. The OA fails to mention any
instance of victimization resulting from the alleged violation.
Rather, the allegations made in the OA are only premised on
jeopardizing the Respondents without indicating any actual
environmental damage caused.

(iii) Moreover, the Applicant has failed to show any causal link
between the alleged actions of the Respondent and the
purported damage caused. It is again reiterated that the
Applicant fails to qualify as a victim and there is no substantial
harm caused to the environment inasmuch as the Respondents
are making every effort to abide by the environmental norms

during the process of developing the Project.

THOTH MALL AND COMMERCIAL REAL ESTATE PYT. LT,
e Page 15 of 29
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(4) The allegation of illegal tree felling is baseless and speculative

(1)

(i)

The Applicant alleges that Respondents have purportedly
engaged in blatant violations of environmental regulations,
especially the Saurashtra Felling of Trees (Infliction of
Punishment) Act, 1951 (“1951 Act”), and the EC conditions.
It is further alleged that Respondent No. 5 commenced
indiscriminate tree felling, excavation, and construction
activities on the site of the proposed Thoth Mall in Surat
(“Project”) without obtaining the requisite permissions. The
Applicant has annexed satellite imagery and data from the
Parivesh portal, asserting that these actions allegedly caused
ecological harm and violated the undertaking submitted during
the EC process.

It is essential to emphasize that the allegations of tree '[’elling:": _
far from being true, are whimsical and speculative. 'I'héf.‘;
response to the said allegation is stated hereinbelow: k

(a) The Applicant’s assertion that “frees were felled”

without prior permission is factually incorrect. It is
pertinent to note that as per Section 2 (c) the 1951 Act
“tree” is defined as follows;

“Section 2: Interpretation

o]

[(c) “tree” shall not include shrubs, bushes and such
other varieties as may be noftified by Government by

notification in the Official Gazette]”
[Emphasis Supplied]

(b)The 1951 Act specifically refers to “trees” and does not
extend to “shrubs” or “bushes”. As can be seen from the
images annexed by the Applicant, the Subject Plot had
shrubs, bushes, and other sparse vegetation that cannot be
classified as trees. In fact, the nature of the subject plot is

Non-Agriﬂ,bmﬂaE as opposed to Forest Land. Therefore,
Al
A0 COMRERCAL ReAL ESTATE YT L, S—
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there was no requirement to obtain permission before
cutting down the bushes and thus, there is no breach of
provisions of the 1951 Act much less any alleged breach of
EC condition.

(c) The Applicant vehemently alleges that the Respondent has
violated EC condition for purportedly failing to seek
permission before felling trees. It is again reiterated that
there were no trees on the Subject Plot, but shrubs and
bushes at best and clearing them is a common practice for
site preparation and does not constitute tree felling. It is
settled law that mere bushes are not akin to trees as held by
the [Hon'ble Calcutta High Court in State of West Bengal v.
Mir Fakir Mohammad reported in AIR 1977 Cal 29 which B

was further upheld by the Hon’ble Supreme Court of India ,* -}-

in Mir Fakir Mohd. v. State of West Bengal reported m‘

AIR 1978 SC 1072. The Hon’ble Calcutta High Court vide'| \ Wiy })

its order dated 21.07.1976 held that, N\ "\;‘ N4
W OF W

“11. [...] “Tree” according to this Dictionary means a == 1.7
woody perennial plant having a single usu. elongate
main stem generally with few or no branches on its
lower parts. In Pocket Oxford Dictionary “tree” has
been described as a perennial plant with single woody
self supporting stem called the trunk usu. unbranched
Jor some distance above ground. According to
the Chamber's Dictionary “tree" is a large plant with
a single branched woody trunk. An orchard, therefore,
means a garden of trees. A question again arises
whether bamboos and plantain or banana plants can
be called trees. To show the nature of tree as
distinguished from other kinds of plants Mr. Pal relies
upon the “Text Book of Botany” by H. Mukherjee, 6th
Edn. meant for college students. At page 49 of the book
it is stated that nature of stem and its branches often
determine the types of plants. Thus, the denomination
of plants into herbs, shrubs, and trees is mainly based
on the woody nature and size of the stem. According
THOTH MALL AND COMMERCIAL REAL ESTATE PVT. LTD. Page 17 of 29
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to the author, herbs are low growing planis with
tender stems which are usually not woody. In some
perennial herbs woody tissues may develop with age.
Plants which live for a number of years are called
perennials. The perennial herbs send out sub-aerial
shoots for vegetative and reproductive purposes once a
year during the periods favourable for growth. Shrubs
have been described as small, perennial woody plants
without a main trunk. China rose, Gardenia, etc. ere
examples of this type. “Trees” are described as taller
and more robust than the shrubs. Their main axis
remains unbranched for some distance above the
ground and forms trunk. Mango, Tamarind Banyan

efc. are given as examples of trees. [...]"
[Emphasis Supplied]

Therefore, the allegation that the Respondent cut trees
without prior approval of the concerned authority under the
1951 act and that such felling of trees has caused ecological

damage is without basis inasmuch as no trees existed on the "

Subject Plot.
(d)It is further stated that Respondent No. 5 became the mek&

e | 8 “© ¥ '
" et i = y ’,‘ - p e
- " AT = “ 4
(t\“\ 3 " _' <) F 4  §
\ - i, S

of the Subject Plot vide Sale Deed(s) dated 16.12.2022) ~ N

executed between Respondent No. 5 and the erstwhile ‘1‘;{»\;“

owner. It is pertinent to apprise the Hon’ble Tribunal that
from the images obtained from Google Earth of the Subject
Plot in April 2020 ie., before the purchase made by
Respondent No. 5, it can be seen that the Subject Plot has
always been a barren land with any sparse vegetation on it.
This further substantiates the submission of the
Respondents that no trees ever existed on the Subject P-lot,
and thus, allegations of tree felling or environmental
violations against Respondent No. 5 are both baseless and
unjustified.

THOTH MALL AND COMMERCIAL REAL ESTATE PV, LTD.
)

DIRECTOR / AUTHORISED SIGNATORY
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(e)It is further submitted that the Applicant has failed to
provide any credible evidence or independent verification
from any competent authority that confirms the existence of
trees or the allegation of felling/chopping of trees on the
Subject Plot.

(f) Moreover, during the pendency of the present [is,
Respondent No. 5 has successfully obtained EC
(Identification No. EC24B038GJ110727) from the
MoEF&CC  dated 31.05.2024 pursuant to the
recommendation made by the SEAC, Gujarat vide its e-mail
dated 16.04.2024 based on the decision taken during the
meeting dated 05.03.2024. A Consent to Establish also
came to be granted by the Gujarat Pollution Control Board
on 04.09.2024. If the allegations of the Applicant were true, | \:: *"V'\

it would not have been possible for Respondent No. 5 to/, -

secure such statutory clearances, which involve rigoroy;i’s_‘
scrutiny and assessment by the concerned authorities. Thes‘(—, \
clearances, granted after thorough evaluation, substantiate 7 .:"1?-'-:‘ WX
that the project complies with all environmental norms and -
regulations, thereby discrediting the Applicant’s baseless
claims.

(g) The Respondents have strictly adhered to the conditions of
the EC. The EC requires prior permission for tree felling,
but since no trees existed on the Subject Plot, this condition
does not apply in the present case. The Subject Plot also
does not contain any flora classified as protected,
endangered, or ecologically significant under applicable
laws, such as the Wildlife Protection Act, 1972, or
notifications under the Environment Protection Act, 1986.

THOTH MALL AND COMMERCIAL REAL ESTATE PYT.LTD.
‘\-:E Page 19 of 29
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(h) Additionally, Respondent No. 5 is actively undertaking all
necessary measures to develop a green belt around the
Subject Plot in compliance with the EC conditions. As a
reputed developer with a proven track record of regulatory
adherence, the Respondent has remained fully compliant at
every stage. The baseless allegations of malice and non-
compliance appear to be a deliberate attempt to prejudice
the Respondent’s interests and tarnish its reputation.

(i) The Respondents have acted in good faith by conducting
due diligence prior to initiating any preparatory work on the
Subject Plot. This includes obtaining all relevant
permissions and adhering to legal requirements. Even
assuming (without admitting) that shrubs or bushes were
cleared, such activities do not lead to any substantial

environmental impact or harm that would attract regulatory -~ f %

consequences. The Applicant has filed the present case Witll‘.-i PSS :,'ﬁ,' 3

mala fide intent to delay or obstruct the project. This s s

evident from the speculative and baseless nature of th,'@‘"’.-_'-.,'\\ R 70 el B

allegations, which lack any substantive proof. } ", =
(j) As mentioned earlier, the Respondent has obtained valid o
permissions from the municipal and local development
authorities before commencing the excavation and
preliminary work, which are competent bodies to regulate
land use and development. These authorities have not raised
any objections regarding alleged tree felling or
environmental harm. Therefore, in these circumstances, the

reliefs sought by the Applicant in the OA cannot be granted.

THOTH MALL AND COMMERCIAL ReAL ESTATE PYT. LD,

pr&;?
DIRECTOR-#AUTHORISED SIGNATORY Page 20 of 29



99
6

(8) The claim that Respondeni No. 5 excavated soil and began

construction_without prior approval is unfounded and devoid of

merit

()

The allegation that Respondent No. § illegally excavated soil
and commenced construction lacks any evidentiary basis.
Without prejudice, the activities carried out before obtaining
EC, if any, were limited to preparatory work and did not
amount to full-fledged construction. The Applicant has failed
to demonstrate actual environmental harm or produce any
credible and independent evidence to support its claims.

Be that as it may, the allegations of illegal excavation and
construction are specious and do not hold water inter alia for
the following reasons,

a. In the present case, a Raja Chithi is issued by the Surat
Municipal Corporation under Section(s)
20(1)(i)29(1)(Gii), 34, 49()(b) of Gujarat Town 78
Planning and Urban Development Act, 1976, and undqjjr'__' -] %
Section(s) 253 and 254 of Bombay Provincial Mumclpal

Corporation Act, 1949 granted Respondent No. 5 the ..

permission to develop the Subject Plot.

b. The Raja Chithi (at Condition No. 6) permits
construction up to the plinth level, subject to the
submission of EC and NOC before proceeding further,
This allowance demonstrates that the competent
municipal authority has considered the project’s
preliminary compliance and granted provisional
permission for initial stages of construction, including
excavation and construction up to the plinth level.

c. In fact, Respondent No. 5 has successfully obtained both

the EC and CTE even before commencing the
THOTH MALL AND COMMERCIAL REAL ESTATE PVT, LD,

DIRECTOR /RITHORISED SIGNATORY
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construction. It is important to note that the Respondent
No. 5 has not commenced construction even as on date,
but has only cleared the Subject Plot of vegetation and is
currently carrying out excavation thereon. This further
underscores the Respondent’s commitment to adhering
to statutory and environmental regulations. By securing
these approvals proactively, the Respondent has
demonstrated good faith and ensured full compliance
with all applicable legal and procedural requirements,
leaving no room for allegations of illegality or non-
compliance.

It is also a settled position in law that construction

activity up to 20,000 sq. mt. of built-up area can be

carried out by a Project Proponent without obtaining ~ «
prior EC, even where the overall project size is in excess{f
of 20,000 sq. mt. The Hon’ble Bombay High Court has!

upheld the aforesaid position in the case of Saumya"“

Buildcon Pvt. Ltd. vs. Union of India and Others
reported in (2013) SCC Online BOM 405. In fact, this
Hon’ble Tribunal expressed the opinion in this regard in
Appeal No. 26/2020 (WZ) (Mr. Ajay Jaiwantrao
Bhosale vs. Union of India and Others) that till a
project proponent exceeds 20,000 sq.mt. construction
area, no EC would be required. Thus, the preliminary
work of excavation carried out by Respondent No.5 prior
to receipt of EC dated 31% May, 2024 cannot be alleged

to be in violation of environmental laws.

(6) Applicant’s allegations regarding cement consumption are

baseless and misconceive

ved
THOTHALL AND COMMERCIAL REAL ESTATE PYT. LTD.

Page 22 of 29
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(i) Unsupported and Speculative allegations by the Applicant:

(a) The Applicant’s reliance on generalized norms or
assumptions to calculate cement consumption is
speculative and not supported by any authoritative or
project-specific data. Moreover, the Applicant has failed
to substantiate how the alleged discrepancy in cement
consumption has caused any environmental harm or non-
compliance with EC conditions and on what basis does the
applicant qualify to be a construction expert who can
make such sweeping statements.

(b) The allegations of misrepresentation or fraud must be
backed by concrete evidence of harm or adverse impact.
In the absence of demonstrated environmental

degradation or violation of specific EC conditions, the

unwarranted. [ > 15

(i) Lack of correlation between allegations and _actual> { % %
environmental harm: 4 :

(a) The essence of compliance with EC conditions is to < OF 1:-,;7:\;{__..-!‘-"‘
mitigate potential environmental impacts and ensure M ik
public welfare. The Applicant has not demonstrated any
specific instance where the alleged discrepancies in
cement consumption or other project details have resulted
in actual harm to the environment. Mere reliance on
hypothetical calculations or assumptions without any
tangible evidence of adverse environmental impact cannot
form the basis for attributing non-compliance or

misrepresentation to the Respondents.

THOTH HALL AND COMMERCIAL REAL ESTATE PYT.LTD.

w Page 23 of 29
DIRECTOR [ A [SED SIGNATORY

b



102
19

(iii) Misplaced blame on State Authorities: The Applicant’s

(iv)

allegation of failure by the authorities to enforce EC conditions
is unwarranted. The regulatory framework provides
mechanisms for addressing deviations from approved plans,
including seeking fresh ECs for modifications. The
Respondents are actively engaged in following these
mechanisms, and there is no evidence to suggest negligence or
leniency by the authorities. The Applicant’s assertion of
“dangerous precedent” is speculative and not supported by

facts.

[rrelevancy of Reports relied upon by the Applicant:

(a) The reports and norms cited by the Applicant, being generic
in nature, do not consider the specific characteristics, design

changes, and scope of the Project at hand. The Respondents

submit that project-specific details, including compliance :

. o 3 ,'_'{_‘-..';
with EC conditions, must be evaluated based on official «.>~
records and assessments rather than reliance on generalized /<

or speculative reports.

(b)Cement consumption estimates have been based on the _

structural engineer’s design based on architectural plans, in
compliance with prescribed building codes and industry
standards.

Mall Construction differs from other building constructions
like Residential Buildings/ Offices etc.:

(a) It is submitted that Mall construction vastly differs from
Residential/ Offices in many aspects, thereby significantly
reducing the cement consumption. The important
differences lie in materials used, a typical mall layout,
construction techniques and other environmental

conseryation measures proposed to be adopted by the
HOTH MALL AND COMAME RUAL}EEAL}EDSTATE PYL.LTD,
Page 24 of 29
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Project Proponent, which include the following: (i)
internal-walling will consist of glass walls & dry walls,
(ii) dry-cladding will be carried out instead of wet-
cladding, (iii) some areas are included in the BUA but are
actually ‘Skylight’ and Atrium’ areas which are built not
in RCC but with other translucent materials, (iv) the Mall
fagade will predominantly comprise of glass and
aluminium surfaces, (v) modern construction techniques
involving minimal usages of cement mortars are proposed
to be used, (vi) slab dimensions will be optimised using
PT Slab technology etc. (vii) for plaster and PCC (plain
cement concrete) requirements, 10% to 20% Flyash will
be used at all times further reducing cement consumptlolj .J)f %p
(viii) gypsum plaster will substitute cement plasten iR
many places; (ix) tiling shall be fixed with glue’ ai-l;*.:]'
bonding agents instead of cement mix; (x) external plast_er_-._‘.‘ 3

areas will be very much reduced in the Mall due 1o

substantial glazing and glass fagcade areas.

(b) Most importantly, the Project Proponent does not propose
to install and operate a batching plant at the construction
site, but instead proposes to use RMC (Ready Mix
Concrete), which will significantly reduce the cement

requirement.

(7) The allegation of misrepresenting the actual consumption of
water is untenable

(i)  The Applicant’s claim that the water usage during construction
is grossly underreported is based on generalized benchmarks

and speculative calculations. It is submitted that the projected

figures S”%fﬁ[ﬁfﬁ M(ﬁﬂﬁﬁﬁﬁ?ﬁiﬁ%ﬁﬁﬁ% were assessed and

WE
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approved by expert bodies, taking into account the water-
saving measures incorporated into the project.

(ii)) Localized construction practices, material specifications, and
the adoption of water-efficient techniques significantly
influence water consumption. The benchmarks cited by the
Applicant, derived from studies conducted in other regions, fail
to account for these variables and are therefore inapplicable to
the present case.

(iii) The Applicant’s reliance on studies such as those by Bardhan
and Choudhuri to calculate water consumption is misplaced.

These studies were conducted in regions with vastly different

climatic, geographic, and construction conditions. The findings =

of such studies cannot be blindly applied to a project in SU]‘E}&I:':Z.EE?/:};'_:,_n- 4y
without factoring in local variables. f* A, N~
(iv) Local Context: A project’s water requirements vary widlei'y 5
across regions depending on multiple geographical factors that '
are local in nature. For e.g. Projects being executed in Dry .. -
climates have a substantially higher curing water demand to
ensure proper setting of concrete and to avoid crack formation
as compared to Humid climates.
(v)  The Project Proponent’s site has a very high water-table level
and as such construction requires much lesser than normal
quantities of water. In fact, the project requires constant
dewatering and contracts worth over Rs. 1 crore have already
been awarded for the dewatering activity.
(vi) There has been no miscalculation in estimated water

requirements by the Project Proponent and the freshwater

requirements are being met by tankers as envisaged during EC
submissions.

THOTH MALL AND COMMERCIAL REAL ESTATE PYT.LTD.,
Ly
DIRECTOR-FAUTHORISED SIGNATORY
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Also, the Project Proponent does not propose to install and
operate a batching plant at the construction site, but instead
proposes to use RMC (Ready Mix Concrete), hence a
substantial portion of the water demand is reduced on site.

Thus, the above explained differences in techniques, materials,
climatic conditions, conservation measures, etc. which are
unique to the Mall and which the Applicant is ignorant of, will
result in substantially lower consumption of cement and water.
Hence, the Applicant’s allegations in this regard with reliance
on a generic study are completely irrelevant, misleading and

baseless.

(8) Commitment to environmental compliance reflected in_past

projects

(1)

(i)

(i)

The Respondents have an unblemished history of adhering to
environmental norms, which is further evidenced by the

extensive environmentally beneficial initiatives undertaken in

its previous projects. The commitment to environmental |

compliance and sustainability has been a cornerstone of the
Project Proponent’s operations.

In past projects, the Respondents have implemented measures
which are environmentally benign and goes much beyond just
mere compliance of either the EC conditions or the existing
statutory framework. Illustratively, in the Projects namely,
Glade One and Rethal Greens, the Respondents have executed
large-scale afforestation drives, adoption of renewable energy
technologies, efficient waste management systems, and the
installation of advanced rainwater harvesting mechanisms.

Such initiatives serve as a testament to the Respondents’

commitrentito IedsRrinEaTemTbetween developmental

Page 27 of 29
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needs and ecological balance. Therefore, the present
allegations, which lack substantive evidence and are aimed at
maligning the Respondents’ reputation, must be viewed as
baseless and devoid of merit. The Respondents’ longstanding
record of compliance and proactive environmental stewardship
unequivocally demonstrates its good faith and responsible

conduct.

(9) Respondents’ commitment to environmenial compliance

(i) The Respondents remain committed to adhering to the
conditions of EC and the applicable environmental regulations.
Any deviations or modifications to the project have been or
will be addressed through appropriate regulatory mechanisms,

including the submission of applications for revised ECs.

In view of the above submissions, it is therefore prayed that this
Hon’ble National Green Tribunal may be pleased to dismiss the OA
No. 202 of 2024 (WZ) with exemplary costs and pass such order or

orders as the Hon’ble National Green Tribunal may deem fit and

proper in the circumstances of the case.

DIRECTOR / AUTHORISED SIGNATORY
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ADVOCATE FOR RESPONDENTS
MR. AASTIK DHINGRA [DD/2249/2017]
MR. CHIRAG NAYAK[D/2673/2021]
MS. SNEH SOMANI [D/4706/2021]
D-29, JANGPURA EXTENSION,

LGF, DELHI-110 014

E-MAIL: aastikdhingra@outlook.com
cnayakl150@gmail.com

PH. NO.: 9873478231

PLACE: New Heut
DATE: 0% |oA|25
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BEFORE THE NATIONAL GREEN TRIBUNALy 7/, " /10,

AT THE WESTERN ZONAL BENCH AT PUNE, . -7« "o | %)
ORIGINAL APPLICATION NO. 202 OF 2024 1\ % 2y, /50
IN THE MATTER OF: RN
JANAKISINH KUSHAL SINH PARMAR ...PETITIONER

Versus

MINISTRY OF ENVIRONMENT,

FOREST, AND CLIMATE CHANGE
& ORS. ...RESPONDENTS

AFFIDAVIT

Affidavit of Shri Rupesh Balwantbhai Brahmbhatt (Authorized
Representative of the Respondent No. 5 and 6), aged about 53 years,
S/o- Late Balwant Bhai, R/o — 3, Rambaug, Bh. Kamavati Club,
Mahmadpura Road, Bopal, Ahmedabad, Gujarat - 380058, the above

name deponent do hereby takes oath and states as under:

. I say that I am the Authorized Representative of the Respondent No. 5
and Respondent No. 6 in the present Petition and I am aware with the

facts and circumstances of the case and as such, I am competent to

depose the present affidavit.

. [ say that the accompanying Reply/Counter is drafted by the counsels
under my instructions, the contents whereof may be read as part and

parcel of the present affidavit which are not repeated herein for the sake

of brevity.

. 1 say that I have read the contents of the accompanying application and

I affirm the same to be true and correct to best of my knowledge and

———
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Companies or are available in public domain.

%, A
&2/ THOTH MALL AND-€B3MERCIAL RERTESTATE PYT.LTD.
S = -:*:?’;‘r/ -
VERIFICATION DIRECTOR / AUTHORISED SIGNATORY

Verified at AhyneclecbhacJon this o 3 day of February 2025 that the

contents of the above affidavit are true correct to my knowledge and

nothing material has been concealed there from.
THOTH MALL AND COMMERCIAL REAL

TE PVT.LTD.

&QLt )
EPONEN
DIRECTOR / AUTHORISED SIGNATORY
Sr. No./3 /2. 2512028
S-Sh}:t»;r?ﬁw SOLEMNLY AFFIRMED
Govt. of India BEFORE’ME---j |
03 fo2 |2e285 e /;// !
= N S.S. YADAV
NOTARY

GOVT. OF INDIA
d3 /P.Z' J2e25

NOTARIAL

BRI : : N5
NOTARIAL ' ; {/NOTA
| _|AL.; r~|o11:mmu._E NOTAHIA%F;;._ 5
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FIRST INFORMATION REPORT OF THE COGNIZABLE
OFFENCE

(Under Section 154 of Cr. P.C.)

1. District: Ahmedabad City, Police Station: Vejalpur,
Year: 2016 FIR No. 1. 136/2016, Date:

14/08/2016
2. Act: Indian Penal Code
Sections: 384, 386, 387, 388, 389, 506(2), 120B
3. (a) Date and time of occurrence of Offence:
From January, 2015 till today
(b) Informationreceived at the Police Station:
14/08/2016, Time: 21 /00
(c) Station Diary Reference: 23 /2016 Time: 21/05
4. Manner in which information received: In writing
5. Place of occurrence:
(a) Distance and direction from Police Station:
1 K.M. towards East from Police Station
Beat: Vasna Police Chowky
(b) Address: In public at Mangl Talav Hutments
Vasna, Ahmedabad

(c) In case, outside the limit of this police station,

then Name of Police Station District:

6. Complainant/Informant:

%)
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(a) Name: Rupeshbhai

(b) Father’s Name: Balvantray Brahmbhatt

(c) Date/Year of Birth: 45 years

(d) Nationality: Indian

(e) Passport Number... Date of Issue of passport...
Place/Address of passportissuing office....

(f) Occupation: Business

(g Address: 3, Rambaug Society, Behind
Karnavati Club, Near Spring Valley, Sarkhej,
Ahmedabad City

7. Details of known /suspected /unknown accused with

full particulars (attach separate sheet, if necessary).

(1) Janaksinh Khushalsinh Parmar, residing at

26, Bhagwandasni Chali, Near Ajit Society,

Paldi, Ahmedabad and his three to four

associates
(8) Reasons for delay in reporting by the complainant/

informant. ----

(9) Particulars of property stolen: ----

(10) Total value of the property stolen: ---
(11) InquestReport/U.D. case No. if any. ---
(12) First Information contents:

pod
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The facts in this case are such that at the above
place, time and date, the accused persons had
hatched criminal conspiracy for grabbing money
from the complainant and grabbing Rs.8,00,000/-
(Rupees Eight lacs) from the complainant and
thereafter, demanding Rs.25,00,000/- (Rupees
Twenty Five lacs only) from the complainant and if
not paid, then administering threat and putting the
complainant under fear to implicate him in false
cases and administering threat to kill him by person
time and again, they have committed the offence

accordingly.

Particulars of proceedings after registering the

offence:

(a) Registered the  offence and started

investigation

(b) Entrusted investigation to Shri A.V. Patel,
Police Inspector, In-charge of Surveillance

Squad. Post/Buckle No. ---

(c) Reasons for not conducting investigation of the

offence.
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(d) Name of the Police Station where investigation

of the offence is transferred
District City

On reading over complaint to the complainant, he
admits the same to be true and put his signature

and one copy thereofis given free of cost.
Signature/thumbimpression of the complainant:
Sd/- in English

14. Signature/thumbimpression of the informant:
Sd/- in English

15. Date of sendingto the concerned Hon’ble Court:
14/08/2016 at 21 /05 hours.

Sd/- Illegible,
Police Station Officer,
Name; Yasinkhan Pirkhan,

Assistant Sub Inspector,
Buckle No.6904

Date: 14/08/2016

My name is Rupeshbhai Balvantray Brahmbhatt,

aged 45 years, Occupation: Business, Residing at 3-

AP
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Rambaug Society, Behind Karnavati Club, Near Spring

Valley, Sarkhej, Ahmedabad. Mo. No.9825096273

Coming in person and making declaration, I hereby
dictate the facts of my complaint that I am residing at the
above-stated address with my family and doing business
of building construction in the name of B-SAFAL
Construction Pvt. Ltd. and Chandramauli Pancholi,
Dhaval Brahmbhatt, Saumil Sharma and others are
there as Engineers. At present, I am doing rehabilitation
of hutments work pursuant to Chief Minister Housing
Scheme at Mangal Talav Hutments entrusted by the
Government and its plans are passed in May, 2015 and
Santosh Patva is our Legal Advisor for the work of these

hutments since last five years.

On entrusting the work of rehabilitation of
hutments at Lakhudi Talav by the Government in the
Month of October-2014, we had started the activities of
rehabilitation of hutments at Lakhudi Talav hutments
and in the month of April-2015, Janaksinh Khushalsinh
Parmar, residing at 26, Bhagwandasni Chali, Near Ajit
Society, Paldi, Ahmedabad and having his office at

Nishkunj Cross Roads, Paldi had informed me through

H P
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our legal advisor that I will implicate you in false cases by
exciting the hutments dwellers against you by concocting
false evidence against you and implicate you in legal
intricacy and will harass and perplex you through my
associates and if you have to save yourself from all these
things, then do give Rs.8,00,000/- to me and informing
such things by my advocate Santosh Patva, I had given
Rs.8,00,000/- at that time to this person and his
associates with a view to see that this person may not

cause any harm to me and out of fear of this person.

Thereafter, getting the plans of rechabilitation
scheme of Mangal Talav Hutments pursuant to Chief
Minister Housing Scheme from the government in May-
2015, I had started the work. In the meanwhile, our
advocate Santosh Patva had informed me in the first
week of January-2016 that this Janaksinh Parmar meets
me time and again and states that if you have to
complete the work which you have started at Mangal
Talav Hutments peacefully, then do give me
Rs.25,00,000/- or else I will not allow you to complete
this work and he talks to implicate you in false cases and
hence, I had told this Janaksinh Parmar to meet you

personally, but I did not meet him and hence, this

7@
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Janaksinh Parmar had come to Mangal Talav Hutments
with his two to three associates in the last week of
January-2016 and I was present at my this site along
with my Engineer Chandramauli Pancholi and my driver
Bharatbhai Barot and other supervisors and discussing
with them about the work and at that time, Janaksinh
Parmar had come to me with his three to four associates
and had stated to me that though I have conveyed to you
through your advocate Santosh Patva, you have not sent
money and so, now [ will see that as to how you will
complete your work and if you have to complete this
work, then send me the amount which I have told or else,
I will kill you by person and will make your condition
worst and had administered such threat and had gone
away from there with his associates. Thereafter, we had
planned one meeting with this Janaksinh Parmar to
create evidences against him about his such illegal
activities and to prevent the same and I myself and my
advocate Santoshbhai Patva had arranged one meeting
with this Janéksinh Parmar in the second week of
February-2016 and 1 myself and my advocate
Santoshbhai Patva had also arranged second meeting

after some days thereof with this Janaksinh Parmar.

)
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Thereafter, this Janaksinh Parmar had made a phone to
my friend Jigarbhai and shown his desire to meet him
and he met this Janaksinh Parmar and we have recorded
the said meeting in Video Recorder of Sony Company and

[ am producing transcript of the said recording.

Hence, this Janaksinh Parmar and his associates
hatching criminal conspiracy from January-2015 till
today for grabbing money from me and taking
Rs.8,00,000/- from me and thereafter also, he demanded
Rs.25,00,000/- from me and administered threat of
implicating me in false cases and kill me by person time
and again if money is not given to him and hence, this is
my complaint against him and his associates for doing
legal proceedings. My witnesses are my advocate Santosh
Patva and Chandramauli Pancholi and Bharatbhai and
site supervisors and Engineers.

These facts of my complaint are true and correct as
dictated by me.

Sd/- Illegible Before me,
Sd/- In English
Police Inspector,
Vejalpur Police Station,
Ahmedabad City

E o
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To

Addl. Chief Metropolitan Magistrate,
Metro Court No.20, Ghee Kanta,
Ahmedabad City

Subject: To take the accused in judicial custody

With compliments, this is the humble report of J.M.
Patel, Police Sub Inspector, Crime Branch, Ahmedabad

City that,

Janaksinh Khushalsinh Parmar, aged 49 years,
residing at House no.26, Bhagwannagarji Chali, Near Ajit
Society, Paldi, Ahmedabad City has been arrested at
14/50 hours on 25/10/2016 in the matter of Vejalpur
Police Station I.C.R. No0.136/2016 as per Section 384,
506(2), 120B of the Indian Penal Code and he has been
produced before this Honble Court along with arrest
memo for taking him into judicial custody and hence, it
is requested to take the above accused into judicial

custody. Date: 26/10/2016

Sd/- Illegible
(J. M. Patel)
Police Sub Inspector,
Crime Branch,
Ahmedabad City

k9
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Order

On producing the accused before me at 14/45
hours today, he stated of not having any complaint

against the Police.

Sd/- Illegible,
Addl. Chief Metropolitan
Magistrate, Court No.20,

Ahmedabad

Accused and remand warrant received.

Sd/- lllegible

kkkdhhhdhkhkhkhhh
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ARREST MEMO

Police Station

Vejalpur Police Station

C.R. No. & Section

I.C.R. No.136/2016 as per
Section 384, 506(2), 120B of

the Indian Penal Code

Name and address

of the detainee

Janaksinh Khushalsinh
Parmar, aged 49 years,
Residing at House No.26,

Bhagwannagar Chali, Near Ajit

Society, Paldi, Ahmedabad City

Date, time and place

At 14/50 hours on dated

of arrest 25/10/2016 at D.C.B. Police
Station, Gaikwad Haveli,
Ahmedabad city

Name and address| Friend-Hitendrabhai Ratilal

of the person before

whom arrested

Patel, aged 60 years, Residing

Shyam Shikhar

at 1/302,

Residency, Naroda-Dahegam

Road, Naroda, Ahmedabad.

Relation with

detainee

Friend of detainee

HRue copy




125

7. | Signature of | Sd /- Illegible

detainee

8. | Signature of relative [ Sd /- Illegible

of detainee

Sd/- Illegible

(S. L. Chaudhary)
Police Inspector,
Crime Branch,
Ahmedabad City

Seen
Sd/- Illegible
Addl. Chief Metropolitan
Magistrate, Court No.20,
Ahmedabad

Fekdededdeddokddkhd
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To

Addl. Chief Metropolitan Magistrate,
Metro Court No.20, Ghee Kanta,
Ahmedabad City

Subject: To grant 3 days police custody remand of the
accused

With compliments, this is the humble report of J.M.
Patel, Police Sub Inspector, Crime Branch, Ahmedabad

City that,

Janaksinh Khushalsinh Parmar, aged 49 years,
residing at House no.26, Bhagwannagarji Chali, Near Ajit
Society, Paldi, Ahmedabad City has been arrested at
14/50 hours on 25/10/2016 in the matter of Vejalpur
Police Station [.C.R. No0.136/2016 as per Section 384,
506(2), 120B of the Indian Penal Code and he has been
produced before this Hon’ble Court along with separate

report to take him in the custody of this Hon’ble Court.

The facts in the matter of this offence are such that
the complainant of this case Shri Rupeshbhai Balvantray
Brahmbhatt, residing at 3-Rambaug Society, Behind
Karnavati Club, Near Spring Valley, Sarkhej, Ahmedabad
has registered the above offence on 14/08/2016 at

Vejalpur Police Station giving complaint and looking to

n b
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the said complaint, the complainant of this case is doing
construction business in the name of B-SAFAL
construction Pvt. Ltd. and doing work of hutments
rehabilitation pursuant to Chief Minister Housing
Scheme. On receipt of the work of Lakhudi Talav
Hutments rehabilitation by the Government in the month
of October-2014, he had started the said work. Hence,
the accused of this case had informed the complainant
through the legal advisor of the complainant in the
month of April, 2015 that I will implicate you in false
cases by exciting the hutments dwellers against you by
concocting false evidence against you and implicate you
in legal intricacy and will harass and perplex you
through my associates and if you have to save yourself
from all these things, then do give Rs.8,00,000/- to me
which the complainant had given. Thereafter, on receipt
of work of hutment rehabilitation at Mangal Talav
Hutments in May-2015 from the Government, the
complainant had started the said work of hutments
rehabilitation and hence, the accused of this case and his
associates had demanded Rs.25,00,000/- from the
complainant regarding the project of Mangal Talav

Hutments and had administered threat to create

L+
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obstacles in his work and to kill the complainant by
person if he do not pay the said amount and hence, the
complainant of this case had recorded the same in audio
recorder through his witnesses and in that regard, the
complainant of this case had got registered the offence at
Vejalpur Police Station on 14/08/2016 as per Section
384, 386, 387, 388, 389, 506(2), 120B of the Indian
Penal Code and Shri V.M. Desai, Police Sub Inspector of
Vejalpur Police Station had conducted preliminary
investigation of the said offence. Thereafter, Assistant
Commissioner of Police, “M” Division had taken over the
said investigation and $Shri S.L. Chaudhary, Police
Inspector, Crime Branch, Ahmedabad City had taken
over investigation of this offence on the basis of order
dated 13/09/2016 of the Commissioner of Police,
Ahmedabad City. During the investigation of this offence,
finding evidence of the offence as per Section 384, 506(2),
120B of the Indian Penal Code being made out against
the accused of this case, Police Inspector Shri S.L.

Chaudhary has arrested the abo,yf accused as per the

A

above sections.

At present, I am investigating the present offence as

the Investigating Officer of this case Shri S.L. Chaudhary,

e f)
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Police Inspector is engaged in the investigation of some

other offence.

The accused of this case is not disclosing any
fruitful information regarding other accused persons
involved in this offence and where he has placed money
received forcibly from the complainant of this case and
which other persons are involved in committing this
offence by making his inquiry by adopting tactic practice
and hence, point-wise investigation is to be conducted as

under.

Points of remand:

(1) The amount of Rs.8,00,000/- grabbed by the
accused of this case forcibly from the complainant
is yet to be recovered and the accused is not stating
any fact about the said money and hence,
information can be available by interrogating the
accused in police custody and hence, police custody
remand of the accused is necessary for recovery of

the said money.

(2) As stated by the complainant in the complaint, he
has stated a fact in the complaint that other three

to four associates of the accused had come along

XAl
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with the accused arrested in this case, but the
accused is not disclosing the names of other
associates making his interrogation about their
names and the said information can be available by
making his constant interrogation keeping him in
the police custody and hence, police custody
remand of the accused is necessary to arrest them
in the matter of this offence collecting names and

addresses of other accused persons.

There is possibility of involvement of other persons
in committing this offence and hence, police custody
remand of the accused is necessary to gather
information as to who are there behind the back of

the accused.

Recording of the chitchatting done by the arrested
accused with Shri Santosh Patva, Legal Advisor of
the complainant of this case and witness Jigar
Inamdar is produced by the complainant and
inquiry regarding presence of the accused at the
said place of recording is yet to be made and hence,

remand of the accused is necessary for that inquiry.

4
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(5) There is possibility that over and above this offence,
the accused might have committed other offences
and hence, remand of the accused is necessary to

make inquiry of that accused on that point.

Investigation on the above points is yet to be done
and the arrested accused is not disclosing any fruitful
information regarding the above points and hence, if
constant and concrete interrogation of the accused is
made keeping him in police custody, then truth can be
gathered on all the above points and hence, the fact can
be available regarding the money to be seized in this
offence and about the co-accused persons and hence, it
is requested to grant 3 days police custody remand of the
accused of this case which may please be noted by Your

Honour. Date: 26 /10/2016

Encl: Copy of case diary.

Sd/- Illegible,

(J. M. Patel)
Police Sub Inspector,
Crime Branch,
Ahmedabad City

*hkhkkhhfhhkik
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Order below remand application of the accused in the

matter of Vejalpur Police Station I.C.R. No0.136/2016

1. Perused the remand application. Heard A.P.P. Shri
Parmar and the Investigating Officer. Heard the L.A.
Shri A.C. Saroj on behalf of the accused. Perused
case diary. Considered documentary evidence

produced on behalf of the accused.

2. In this case, A.P.P. while making submissions on
behalf of the Government states that offence as per
Section 384, 386, 387, 388, 389, 506(2), 120B of
the Indian Penal Code has been registered against
the accused. In this case, the accused has been
produced during the investigation only qua the
offence as per Section 384, 506(2), 120B of the
Indian Penal Code at present. Serious allegations
are there against the accused. Rupees Eight lacs
have been grabbed administering threat to the
complainant to implicate him in false case and
made demand of another Rupees Twenty Five lacs
and administered threat that if he will not give

money, then he will kill the complainant by person.

o
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Economic offence has been committed with
planning. Recovery is yet to be made in this case.
Investigation of other associates is to be made. He

has prayed to grant remand as sought for.

In this case, learned advocate Shri A.C. Saroj on
behalf of the accused has submitted raising
objection that the accused has been produced for
the offence as per Section 384, 506(2), 120B of the
Indian Penal Code against the accused. Keeping in
view the judgment of the Hon’ble Supreme Court in
the case of Arnesh Kumar, the present accused
should be released on bail from the police station
itself. No notice has been issued either to arrest the
accused or to appear at the police station. Looking
to the complaint, it is dated 14/08/2016 and
thereafter, no any proceedings have been done
against the accused till today. As per the so called
allegations, Rupees Eight lacs have been given
through a person namely Santosh Patva and not
given by the complainant. No any incident at all has
been occurred since lodgment of the complaint till
today. Hence, it cannot be believed that offence as

per Section 506(2) of the I.P.C. is made out. Remand
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cannot be granted either for recovery or discovery.
Whatever information was with the accused has
been furnished within 24 hours. There is no any
benefit now by granting further time. False
complaint has been filed only to harass and perplex
the accused concocting a political issue. He has
prayed to reject the remand keeping in view the
judgment of the Hon'ble Supreme Court in the case

of Arnesh Kumar.

In this case, keeping in view whole facts, offence as
per Section 384, 386, 387, 388, 389, 506(2), 120B
of the Indian Penal Code has been registered with
Vejalpur Police Station vide I.C.R. No.126/2016. In
this case, after undertaking preliminary inquiry by
Vejalpur Police, investigation was undertaken by the
Assistant Commissioner of Police, “M” Division aqd
thereafter, investigation was taken over by Crime
Branch, Ahmedabad on the basis of the order of the
Commissioner of Police and the accused has been
produced today before the Court for the offence as
per Section 384, 506(2), 120B of the Indian Penal
Code. Keeping in view the allegation stated in the

complaint of this case, the complainant is doing
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construction business and his work of rehabilitation
in Lakhudi Talav hutments is going on in which,
irregularity is going on and Rupees Eight lacs have
been grabbed by administering threat of implicating
the complainant in false cases by concocting false
evidence and implicating him in legal intricacy and
on commencing rchabilitation activity at Mangal
Talav hutments, the accused has made a demand of
Rupees Twenty Five lacs through his associates and
allegations is that if the amount is not paid, then he
will kill the complainant by person. It is submitted
on behalf of the accused in this case that remand
cannot be granted for recovery and discovery, but
this principle cannot be made applicable in each
case because where fact is such which is within the
knowledge of the accused and the nobody eclse
except the accused can make further explanation
regarding such fact and further investigation in this
direction is not possible in absence of the accused,
then in such case, remand can be granted. Keeping
the reasons of remand in this case, remand cannot
be granted for Point Nos.2 to 5. If the Point No.1 is

taken into consideration, then amount of Rupees

oD
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Eight lacs which is alleged to have been grabbed
from the complainant is yet to be recovered. In this
case, keeping in view the statement of the witness
Santosh Patva, it revealed during the investigation
till today that Rupees Eight lacs have been given by
him to the accused. Nobody else except the accused
knows more as to where and in which condition this
money is kept. Moreover, the accused has not
disclosed such information in the investigation till
now because of which, the Investigating Agency can
conduct further investigation in this direction in
absence of the accused also. In this way, presence
of the accused for this point appears unavoidable.
In this way, when any further investigation is likely
to be obstructed without the presence of the
accused, then remand should surely be granted in
such type of cases. If the investigation is conducted
keeping the accused present, then there is
possibility that important link in the matter of
investigation may be available, but the period of
remand which is sought for by the Investigating

Officer appears to be excessive for conducting

)
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investigation on this point. Hence, it is just to grant

part remand and hence, I pass the following order:
ORDER
1. The presentremand application is partly allowed.

2. Order is passed to hand over police custody of the
accused of this case Janaksinh Khushalsinh
Parmar to the police for further investigation up to

17 /00 hours of dated 27/10/2016.

3. The Investigating Officer not to misbehave with the
accused during remand period and to strictly
comply with the guidelines issued in the judgment

of D.K. Basu.

This order is pronounced today in the open Court

putting my signature and seal of the Court.

Date: 26/10/2016 Sd/- Illegible
(Harishkuamr Navinchandra Ramavat)
Addl. Chief Metropolitan Magistrate,
Court No.20, Ahmedabad
Unique Code GJO0O822
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CHARGE SHEET
Polish Station: Vejalpur Police Station

District: Ahmedabad City Charge sheet No. 5/2017 Dated 17/01 /2017
Name address and occupation of informant }

First Information No.I.C.R. N0.136/2016 Date: 14/08 /2016
Shri Rupeshbhai Balvantray Brahmbhatt, aged 45 years, residing at 3, Rambaug Society, Behind Karnavati Club,
Near Spring Valley, Sarkhej, Ahmedabad.
Name and address Name and Property Names and address of Charge or information,
of accused person address of (including witnesses: name of offence and
sent up for trial, in| the accused weapons)
custody, on bail: person no found with
sent up for

particulars of

circumstances connected
trial, whether

with it, in concise detail
and under which section
where, when, of law charged:
addressed or by whom
not found and

addressed whether

including forwarded to
absconders. the

Magistrate or
not.
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Ra05 anul

1 2 3 4 5

Janaksinh Muddamal as|(1) Complainanthimself Offence as per Sections

Khushalsinh per  Vejalpur| @) TFomcn  Nol Shri| 584, 506(2), 120B of the
Jigneshbhai Kantibhai

Parmar, aged 49 Police Station Indian Penal Code in a
Barot, aged 38 years,

years, Occupation: Property Residing at 28, Ambica| manner that the accused

Business, Residing Receipt ApEEd, Nan Soden shown in Column No.l
Chandlodia, Ahmedabad

at 26, Bhagwan No0.207/2016 (3) Panch M1 Shri Bhavik hatching criminal

Nagar Chali, Near dated Mukundray Sata, aged |conspiracy from January,

Ajit Society, Paldi, 17/08/2016'is ¥ years, rTesiding 8%gu1e 4 14/08/0016 for
A/301, Kala Sagar Sky,

Ahmedabad, Mo. deposited with Belind Velalpur Poliee grabbing money from the

No0.9274033333 has D.C.B. Police Chowky, Vejalpur, | complainant, the accused
Ahmedabad.

ho

" o Wi
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o

been arrested at
14/50 hours on
25/10/2016 and
producing in the
Honble Court and
obtaining on police
custody remand up
to 17/00 hours of
dated 27/10/2016
and on completion
of remand period,

the accused has

Station.

()

(6)

Witness Shri
Chandramauli
Nitinchandra Pancholi,

aged 34 years, residing
at 12/1, Bina Park
Society, Near Prabhat
Chowk, Ghatlodia,
Ahmedabad.

Witness Shri Bharatbhai
Hargovindbhai Barot,
aged 36 years, residing
at Saket-2, Geljipura,

Sanand Chowky,
Sarkhej, Ahmedabad
Witness Shri

Sanjaykumar Arvindbhai

had stated to the Shri
Santosh Patva, Legal
Advisor of the complainant
that the work of
rehabilitation entrusted to
him by the Government at
Lakhudi Talav Hutments
was going on. In the
meanwhile, exciting the
hutment dwellers and

administering threats of

concocting false evidence
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6l

been sent to the

judicial custody.

(7)

(8)

Barot, aged 28 years,
residing at B/1/6, Nava
Char Maliya, Shahibaug
Police Head Quarters,
Shahibaug, Ahmedabad.
Witness Shri Anilbhai
Mansukhbhai  Valand,
aged 32 years, residing
at B/10, Purva
Pursottam Society Part-
1, Arjun Ashram Road,
Ranip, Ahmedabad.
Witness Shri
Narendrasinh
Balvantsinh Rathod,
aged 44 years, residing

against you for implicating
in false cases by legal
intricacy and harassing and
perplexing the complainant
and getting Rs.8,00,000/-
for rescuing from the same
and demanding
Rs.25,00,000/- on
commencing the work of
rehabilitation of hutments
at Mangal Talav in

January,2016 and to allow

AL
.TRUE copy
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£

(9)

(10)

at 105, Neminath
Sociaety, Near Ranip
Post Office, Ranip,
Ahmedabad.

Witness Shri Vijay
Bhimsen Shah, aged 44
years, Occupation:
Service, residing at
House No.S/1, Block
No.B-7, Part-3, Shivpal
Apartment, Vejalpur,
near Halpura Railway
Station, Ahmedabad
Witness Shri Jigarbhai
Champaklal  Inamdar,

aged 36 years, residing

the complainant to
complete the said work
peacefully and placing the
complainant under fear to
implicate him in false cases
if he will not pay the said
amount and administering
threat of killing him by
person, has committed the

offence accordingly.

4P

o 1
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£3

(11)

(12)

at Sangath Bungalows,

- Behind Essar Petrol

Pump, Sama-Savli Road,
Vadodara

Witness Shri
Santoshkumar Babulal
Patva, aged 49 years,
residing at 2, Bhavna
Society, Opp. Bahuchar
Mata Temple, Gita
Mandir Road,
Ahmedabad.

Witness Shri M.M. Jani,
Assistant Director,
F.S.L., Gandhinagar who

issued Certificate No.

A9
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(13)

(14)

(15)

DFS/EE/ 2016/P/408
dated 30/09/2016.
Witness Shri A.V. Patel,
Police Inspector,
Vejalpur Police Station,
Ahmedabad city
(accepted complaint)
Witness Shri V.M. Desai,
Police Sub Inspector,
Vejalpur Police Station,
Ahmedabad City
(Investigating Officer)
Witness Shri J.D.
Jadeja, Assistant
Commuissioner of Police,

“M” Division,

FRUE COPY
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Ahmedabad City
(Investigating Officer)
(16) Shri S.L. Chaudhary,

Police Inspector, Crime

Branch, Ahmedabad
aa* filed charge-sheet.
=g
m
o j
% Identification sheet and photograph of the accused arrested in this case are enclosed herewith.
-
L

2. Copies of necessary evidence and case papers to be supplied to the Hon’ble Court and the accused of

this case are enclosed herewith.

3. Appointment of Public Prosecutor to conduct prosecution of this case has been made and he will remain

present for prosecution.

4. In case of further evidence needed and on informing details thereof by the Public Prosecutor,

arrangement will be made to produce the same during trial.

4 p
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Forwarded with compliments to:

Hon’ble Additional Chief Metropolitan

Magistrate Court No.20, Ghee Kanta,
Ahmedabad City.

Date: 17/01/2017 at 11 /30 hours.

150

Sd/- lllegible
(S. L. Chaudhary)
Police Inspector,

Crime Branch,

Ahmedabad City

Order

s o

43

It is requested to issue summons and call the witnesses directly to the Hon’ble Court on fixing the date.
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34

Charge-sheet be accepted after verifying and inspecting the same and registered in Criminal Case
Register. Order is passed to issue summons for the offence of Section 384, 506(2), 120B of the Indian Penal

Code against the accused. Date: 17/01/2017

Sd/- Illegible
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‘AhmedabadMirTor | weoNEsDAY, AUGUSTY, 2016 |

Realty tycoon accuses NGO
owner of blackmail, extortion

Jaaksih Pamar alegedy i o etort R 5L o

filed a cormplatnt against the

owner of an NGO, accusing

himof haragsmentand black-

mail. According to the complaint,
the accused sought Rs 25 Jakh from
the complainant tolet him get const-
ruction work in Vasna. The realty
firm owner has also alleged that the
accused has threatened to implicate
him in criminal cases if he doesn’t
paythemoney.
Acco to the police, the
complaint was filed by Rupesh
Brahmbhattwho ownsBSafal Const-
ruction Private Limited. Vejalpur po-
‘lice said, “Brahmbhatt, 45, has lod-

ged a complaint against Janakisnh

Parmar, who runs an NGO, They ca-
meincontactwhen Brahmbhati had
' undertaken a construction contract

in Naranpura. At the time Parmar

~ had soughtRs 8 lakh from
him work peacefully. In May 2015,
Brahmbhatt got a contract for const-
ruction In Mangwad shums In Vasna

under the Mukhyamantri Gruh
Awas Yojana.”

The complaint states that Pramar
had tried to extort Rs 25 1 from
Brahmbhatt by threatening to incite
the slum dwellers and stalling the
construction work. “Brahmbhatt
had consulted his legal advisor San-
tosh Patwa for the Naranpura work
and paid Rs 8 lakh to Parmar, thin-
king it will get rid of him. But when
Parmar sought more money,
Brahmbhatt didn’t pay. So, Parmar

threatenedimplicate himin criminal
cases,” the complaintsaid. Acompla-
intwas filedon August 14.

Vejalpur Inspector A V Patel said,
“We have registered an offence aga-
inst Parmar. He has gone undergro-
und.” Meanwhile, Rupesh told
Mirror, "Parmar has been frequently
creating problems for me, Earlier, he
extorted Rs 8 lakh from me. This
time he wanted Rs 25 lakh and even
threatened me. So, 1 sought help
from police.” :
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THE TIMES OF INDIA, AHMEDABAD
WEDNE3DAY. AUGUST 17, 2016

Bmlder files complamt forz25L extortion bid

Ahmedaba:l. A builder has reglstered a compla-
intwith Vejalpur policeaccusingaresident of Pal-
di of attempting to extort Rs 25 lakh from him,
The complaint alleged that Janaksinh Parmar,
the accused, threatened to derail his ongoing
construction project and also threatened to kill
him it hefailed topay themoney:

Vejalpur police said Rupesh Brahmbhalt, are-
sident of Sarkhej, Is assoclated with B Safal

Constructions. His mmpmy had bagged thecont-

i

ractiordeveloping the Mukhya Mantri Gruh Nir-

man Yojna at Malgalvaas Chhapra In Vasna as

part of a slum rehabilitation project. When the

project was at a nascent stage, Parmar appraoc-

«ched the firm'a legal advisor Siustoeh Patwa s

threatened to instigate the slum-dwellers and de-
lay the project. In Apri12015 he was pald Reglakh,

lmttsaidinhismplamt. NN
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GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Central Registration Centre
Certificate of Incorporation

|Pursuant to sub-section (2) of section 7 and sub-section (1) of section 8 of the Companies Act, 2013 (18 of 2013) and
rule 18 of the Companies (Incorporation) Rules, 2014]

[ hereby certify that THOTH MALL AND COMMERCIAL REAL ESTATE PRIVATE LIMITED is incorporated on
this Third day of March Two thousand twenty-two under the Companies Act, 2013 (18 0f 2013) and that the company
is limited by shares.

The Corporate Identity Number of the company is U70109MI2022PTC377897.

The Permanent Account Number (PAN) of the company is AAJCT2227J %
The Tax Deduction and Collection Account Number (TAN) of the company is MUMT26451F *

Given under my hand at Manesar this Third day of March Two thousand twenty-two .

MINISTRY OF
ORPORATE AFFAIRS 10 =

Digital Signature Certificate

Pankaj Srivastava

DEPUTY. REGISTRAR OF COMPANIES

For and on behalf of the Jurisdictional Registrar of Companies

Registrar of Companies

Central Registration Centre

Disclaimer: This certificate only evidences incorporation of the company on the basis of documents and declarations
of the applicant(s). This certificate is neither a license nor permission to conduct business or solicit deposits or funds

from public. Permission of sector regulator is necessary wherever required. Registration status and other details of the
company can be verified on www.mca.gov.in

Mailing Address as per record available in Registrar of Companies office:

THOTII MALL AND COMMERCIAL REAL ESTATE PRIVATE =
LIMITED 8 &
C/o MarketCity Resources Pvt Ltd, R R, Hoisery Bld Shreelaxmi wollen
DrEEMosesRd, Mumbai, Mumbai City, Maharashtra, India, 40001 1

*ag issued by the Income Tax Department

hd
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Inspector General of Registration 7q
Revenue Department, Government of Gujarat
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INDIA NON JUDICIAL
& g
| Government of Gujarat
Certificate of Stamp Du SRT/S/ALN}
§ ?12323(3—;
£ Certificate No. IN-GJ67568318024934U ! 2 0 2 2 L,
Certificate Issued Date *  30-Nov-2022 03:32 PM £
£ Account Reference * SHCIL (Fly/ gishcilo1/ SURAT/ GJ-SU ;
; Unigue Doc. Reference 5 SUI%SIN-GJGJSHCILD1_6283?1 17194318U &,
n« Purchased by - THOTH MALL AND COMMERCIAL REAL ESTATE PVT _
LTD
u Description of Document “ Article 20(a) Conveyance - Immovable Property
Property Description ; Village:Althan, Tal:Majura, Dist:Surat, Block Nos. 94-1/a+1/b
H to 94-14/a+14/b, T.P.4, F.P.117
Consideration Price (Rs.) : 309,40,64,559
(Three Hundred Nine Crore Forty Lakh Sixty Four Thousand
Five Hundred And Fifty Nine only)
3 First Party " Shaswat Park LLP And Others
Second Party * THOTH MALL AND COMMERCIAL REAL ESTATE PVT
LTD {
“ Stamp Duly Paid By " THOTH MALL AND COMMERCIAL REAL ESTATEPVT &
§ LTD
:  Stamp Duty Amount(Rs.) © 15,16,09,200
(FifteenCrore Sixteen Lakh Nine Thousand Two.Hundred
only) 75

0035077528 ;

1. The a1 cuy of thiz Stamp certificate should be verified at ‘www.shellestamp.com® or using e-Stamp Mobile App of Sieck Holding
d <y In the detalls on this Certificatz and as available on the website | Mobile App randers il invalid.

g the tegitimacy s on the users of the cerlificale,

crepancy piease inform the Competant Authority

A-D
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e-Challan » L
Inspector General of Regist§ation 1231 3 c#

Revenue Department ...
= I%‘
wiss |

Government of Gujara' 2 m ,2_

Application No (¥2% o2} 20221100517737 Printed On (U2 52l cluy) 01/12/2022 22:08:30
Transaction No Account Head Amount (Rs.) Bank CIN Date Bank Branch
(2lBsaled dol?) (ulelle] 35) (251) (s Al wg AaA) (ctdluy (s aumL)

20221201828871089 | Registration Fee (0030- | 30946650.00 |5700001355100300112] 01-12-2022 SBIEPAY

03-104-00) 2219599
Page Fee (300) 6000 Other 0 Postage 0.00
(U 4 (a2 (Qed)
Registration Fee 30940650.00 Fee Exemption No uda o 251 3094064559.00
(luell &) (8l wigl2)
Total Amount 30946650.00 In Words Rupees Three Crore Nine Lac Forty Six Thousand Six
(5E 25M) (2AGELHD) Hundred Fifty Only
Payee Details (stall @i2«ii2¢{l Ro1ct) - |
Name Thoth Mall and Commercial Real Estate Pvt | Office District SURAT
(stind) Ltd (52414 (Recll)
Address Office Name S5.R.0-Surat - 5 Althan
(M2=11Y) (52le) =tlm)
Mobile 9819731215 E-Mail varun.p@phoenixmills.com
(Hlollg e dodz) (6-Aet)
PAN Year 2022-2023 One time
(Uled oied2) (e |

Survey No(old).76 Block No.94-1/a+1/b To 94-14/a+14/b TP No 4(UMRA-SOUTH) FP

Property Details (Resde{l [@Qaq)
% No.117/part Total Sellable Area of Land 19100,

L L)

fqo! WGRER
g%ﬁ“'u {aﬂf:k".lle{)
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(2) ywad Ry wERan 1958+ san 52 gz d-ucgel ade 2 sydlel ana walel syl el s 1Be gyl 3.
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A The Sellers are the owners of and are well and sufficiently entitied to all those pieces and parcels of non-
agricultural land admeasuring 19,100 square metres (“Sellers’ Land") forming part of a larger non-
agricultural land admeasuring 29,222 square meters bearing Final Plot No. 117 forming part of Town
Planning Scheme No. 4 (Umra-South) allotted in lieu of land bearing Block No. 94 (part) (erstwhile Survey
No. 76) situated within the limits of Village Althan, Taluka Majura, and District Surat, Gujarat (hereinafter
referred to as “the said Land"). The First Schedule sets out the extent of ownership of each Seller entity

in the Sellers' Land. The said Land is more particularly described in the Second Schedule hereunder

written and is delineated with a red colour boundary line on
2

:

nexure “A”. The Sellers' Land is washed in blue colour d

nexure “A",

N

¥

ij\:ﬁ%\j(he remaining portion of the said Land admeasuring 10,1229

L\MP by 10 other individuals ("Balance Land Owning Individugl;
particularly set out in the Third Schedule. The Third Schedule sets out the extent of ownership of each
BLOI in the Balance Land.

agd’) is owned

ch are more

o

The said Land consists of an area of 1,458 square metres, possession of which has been handed over by
the Sellers and the BLOI to the Surat Municipal Corporation for road widening purposes (‘Relinquished
Land"). The Sellers and the BLOI are entitled to the benefit and entitiement (of any nature or description
(including FSI and transferable development rights)), in lieu of compensation arising from handing over

the Relinguished Land out of the said Land to the Surat Municipal Corporation. The Relinquished Land is
washed in brown colour on the plan annexed hereto and marked as Annexure “A",

D. Pursuant 1o discussions and negotiations between the Parties, the Sellers have agreed to sell to the
Purchaser and the Purchaser has agreed to purchase and acquire from the Sellers and each of them, all
the respective right, title and interest of the Sellers in the Sellers' Land, with clear and marketable titls,
free from all Encumbrances and claims together with the benefit and entitlement of whatsoever nature or
description (including but not limited to FSI and/or transferrable development rights) in respect of the
Relinguished Land, for a consideration of INR 309,40,64,559/- (Rupees Three Hundred and Nine Crore
Forty Lakh Sixty Four Thousand Five Hundred and Fifty Nine) (“Consideration”) calculated at the rate of
INR 1,61,992.91 per square meter of the Sellers' Land. The Purchaser has paid the Consideration in full
to the Sellers (subject to deduction of the applicable tax at source), simultaneously with the execution of
this Deed (the payment and receipt whereof the Sellers do and each of them does hereby admit and
acknowledge and of and from the same and every part thereof and do hereby acquit and release the

Purchaser forever).

E: Simuitaneously with the execution hereof, the Sellers have authorized the Purchaser to undertake various

TYPE OF DEED | MOJE BLOCK NO T.P.5.No. F.P.No. TOTAL AREA |
CONVEYANCE |  ALTHAN 94/PAIKI 4 (UMRA- 117/PART 19100.00
DEED SOUTH) SQ.MTR

>R, =
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acts, deeds, matters and things as mentioned therein. SZ(

NOW THIS DEED WITNESSETH AS UNDER:

1 The Recitals, Schedules and Annexes to this Deed shall form an integral part of this Deed and shall be,

s,

deemed to have been reproduced verbatim in the operative part of this De d}sv =g om:
P i SRT/S/ALN]
§
?
é.

2. TRANSACTION ETET \ \
6 §
In consideration of the sum of INR 309,40,64,559/- (Rupees Three Hun@@e% zgt”l@: kh
2gixty Four Thousand Five Hundred and Fifty Nine) (calculated at the rate of Rs. 1,61,002" are

Q.

er of the said Land) (“Consideration”), to be paid by the Purchaser to the Sellers in the manner
ided in Clause 3 hereinbelow, the Sellers do and each of them does hereby grant, sell, convey,
re, transfer and assign unto the Purchaser all their respective right, title and interest in the Sellers’
nd, more particularly described in the First Schedule hereunder written and delineated with & red
“colaur boulndaryr line on the plan annexed hereto and marked as Annexure “A"), with clear and
marketable title, free from any and all claims and Encumbrances, together with the benefit and entitiement
of any and whatsoever nature or description (including but not limited to FSI and/or transferrable
development rights) in respect offarising on account of the surrender of the Relinquished Land
TOGETHER WITH all and singular edifices, fences, compound walls, courtyards, areas, compounds,
sewers, drains, ditches, fences, trees, plants, shrubs, rights of ways, ways, paths, passages, commons,
gullies, wells, waters, water courses, lights, liberties, privileges, easements, hereditaments, profits,
advantages, rights, and appurtenances, whatsoever to the Sellers' Land or any part thereof belonging fo
or anyway appertaining to or with the same or any part thereof now or at any time hereinbefore ususally
held, used, occupied, or enjoyed therewith or reputed or known as part or member thereof and to belong
or be appurtenant thereto, free from any Encumbrances, claims and reasonable doubts, whatsoever AND
TOGETHER WITH all the deeds, documents, writings, vouchers and other evidences of fitle relating o
the Sellers’ Land or any part thereof AND ALL the estate, right, title, interest, use, inheritance, property,
possession, benefit, claim and demand whatsoever at law and in equity of the Sellers unto, out of or upon
the Sellers’ Land and every part thereof TO HAVE AND TO HOLD all and singular the Sellers’ Land
hereby granted, released, transferred, sold, conveyed, and assured or intended or expressed so (o be
with their and every of their rights, benefits, members and appurtenances, UNTO AND TO THE use and
benefit of the Purchaser and its successors and assigns forever AND the Sellers do hereby for themselves
and their successors in interest covenant with the Purchaser THAT notwithstanding any act, deed, matter
or thing whatsoever by the Sellers or by any other person or persons, lawfully or equitably claiming, by,
from, through, under or in trust for the Sellers, made, done, committed, omitted or knowingly or willingly

suffered to the contrary, the Sellers now have in themselves clear and marketable fille, good right, full

TYPE OF DEED | MOJE BLOCKNO [ T.P.S.No. F.P.No. | TOTALAREA
CONVEYANCE | ALTHAN 94/PAIKI 4(UMRA- | 117/PART | 19100.00
DEED SOUTH) SQ.MTR
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s~
power and absolute authority to grant, sell, convey, transfer and assure all and singular the Sellers'_and
and every part thereof hereby granted, released, conveyed, sold, transferred and assured or intended or
expressed so to be with all rights and appurtenances, unto and to the use and benefit of the Purchaser in
the manner aforesaid AND THAT the Sellers have simultaneously with the execution hereof put the
Purchaser in quiet, vacant and peaceful possession of the Sellers' Land and the Purchaser has acceptad
the same and it shall be lawful for the Purchaser and its successors, from time to time and 2t all limes
hereafter, to peaceably and quiefly hold, enter upon, have, occupy, possess and enjoy the said Land
hereby granted, conveyed, transferred and assured as set out in this Deed with its appurtenances and
receive the rents, issues and profits thereof and of every part thereof to and for the Purchaser's own use
and benefit without any suit, eviction, interruption, claim and/or demand whatsoever from or by any of the
Sellers andfor by any of their successors in interest or title and/or by any person or persons lawfully or
equitably claiming or to claim by, from, under, or in trust for any of the Sellers AND FURTHER THAT tre

ts of the Purchaser do and execute or cause to be done and executed all sug

and reasonable acts, deeds, things, matiers, conveyances and assurances | lawwvhatsoever for (e (r
better, further and more perfectly and absolutely granting, conveying, trangfering anuzassuma 1rae£‘16

Sellers’ Land and every part thereof hereby granted, conveyed. transferred ar

use of the Purchaser in the manner aforesaid as shall or may be reasonably reuizs E b
its succassors in interest, assigns, title or their counsel in law AND FURTHER THAT the Furchaser s =2
and clear and freely and clearly and absolutely acquitted, exonerated, released and forever discharged or
otherwise by the Sellers well and sufficiently saved, defended, kept harmless and indemnified of o from
and against all former and other estates, tifles, charges, demands, claims and/or encumtrances
whatsoever eitiver already or to be hereafter had, made, executed, occasioned or suffered by the Sellers
or by any other person or persons lawfully or equitably claiming or to claim by, from under or in trust ‘ol
the Sellers or otherwise howsoever AND the Sellers jointly and severally declare and reprasent that theu
respective title to the Sellers’ Land is clear, marketable and free from all Encumbrances and clams o
any nature whatsoever and that the Sellers are the only persens entitled 10 the Sellers’ Lang =na haug
not assigned or transferred or parted with the possession of the Sellers’ Land or any part thereof w any
person or party other than the Purchaser, and the Sellers have nof, at any lime, done or knowiasly sufiz 4
or been a party or privy to any act, deed or thing whereby any of the Sellers can be or is pravenles fion
selling, conveying, assigning or transferring the Sellers’ Land absolutely to the Purchaser andior putticg
the Purchaser in vacant and peaceful possession thereof and the Sellers hereby acknowledge and renfin
thal it is based on the representations, covenants and declarations sel out in this Deed (including the
recitals hereinabove) that the Purchaser has purchased the Seliers' Land by paying Censideration o e

Sellers in full in the manner recorded in this Deed AND the Sellers have handed over (o the Purinaser

[TYPEOFDEED | MOJE | BLOCKNG | [PSNo. | F.P.No | TOTALAREA |
CONVEVANCE | ALTHAN f 94/PAIKI | 4 (UMRA- [ L17/PART | 193000
DEED ! | SGUTH) | sawmTe
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Qb

originals of the fifle documents listed in the Fourth Schedule hereunder writien,

3. - CONSIDERATION

Simultaneously with the execution of this Deed, the Purchaser has paid to the Sellers the Considerauon
of INR 309,40,64,559/- (Rupees Three Hundred and Nine Crore Forty Lakh Sixty Four Thousand Five
Hundred and Fifty Nine) in full (the payment and receipt whereof the Sellers do and each of them does
hereby admit and acknowledge and of and from the same and every part thereof and do hereby acguii
and release the Purchaser forever). The First Schedule also sets out the details of the Consideration pad
by the Purchaser fo each of the Sellers. The Fifth Schedule also sets out the details of Considerarion anc

TDS paid. Sﬁé‘? SS/ALN

, The Sellers are the owners of and otherwise well and sufficiently entitied to and ahscluie.
seized and possessed of the Sellers' Land, with clear and marketable title and free from ail
claims, demands and Encumbrances and no other person has any nght, litle, interest
property, claim or demand of any nature whatsoever unto or upon the Sellers’ Land or ary

part thereof by way of any Encumbrance;

(b) The Sellers have completed all formalities for the handing over of the Relinquished Land o
the Surat Municipal Corporation. The Sellers have not claimed any compensation 3¢ banpaf
or entitlement of any nature or description (including FSI and transferrabie develepment
rights in lieu of compensation for the land under road alignment) arising from the nzedie
over of the Relinquished Land to the Surat Municipal Corporaiion. The Purhaser will Lo
fully entitied to claim the aforesaid compensation, benefil and entitlemnent of any naiurs
description (including FSI and fransferrable development rights) that tne Seller's would

have been otherwise entitled to, in respect of the Relinquished Land.

(c) The description of the Sellers’Land as set oul in the First Scheduie, the descrplion
Land as set out in the Second Schedule ana the description of the Relinguishen Land as
stated above and the identification of each of the Sellers' Land, the said Land and ww

Relinquished Land in Annexure "A” are true, correct and complete in all respecis:

TYPE OF DEED MOJE BLOCK NO T.P.S.No. F.P.No. TOTAL AREA
CONVEYANCE |  ALTHAN 94/PAIKI 4 (UMRA- 117/PART 19100.00
DEED SOUTH) | SOLMTR
- |
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¥7

(d) The Sellers are in actual, exclusive, physical, legal and peaceful possession of the Seliers’
Land and there are no encroachments or trespassers or tenants or occupants on or any

claimants to the Sellers' Land and/or any part thereof;

(g) The Sellers have good right, full power and absolute authority to sell, lransfer and convay the
Sellers’ Land and have not committed or omitted to perform any act or thing, whereby the

right, title and interest of the Purchaser created herein, may prejudicially be affected,

{f) The Sellers confirm that the Sellers are not restricted in any manner whatsosver from saitinn

and fransferring the Sellers' Land to the Purchaser;

The Sellers have not created any Encumbrances and/or § ek party
Sellers' Land and/ or any part thereof and the same is frgg T =
| ¥
A8

All dues, rates, charges, taxes, cess, assessients, munjcipans m ﬁ jromscy

charges, mortgages and liens of any kind;

faxes and .assessment charges, water charges, electriCi

premiums, damages and/or penalties, monies or any other outgoings or amounis whatsosve

payable, in respect of the Sellers’ Land have been duly paid by the Sellers ana there are nc
sums due or payable in this regard. There are no claims or disputes of any nature whaisoever

pending with any Governmental Authority in this regard;

(i) The Sellers’ Land or the rights of any of the Sellers therein is/are noi subject to any liligalicn
or proceedings before any court or tribunal or judicial authority or quasi-judicial zuthority o
any other government authority or competent authority or statutory authority o wven
authority or arbitrator or agency nor there is any order of attachmen!, either pefore or 2=

judgement or any lis pendens or otherwise, on the Sellers' Land or any part thereof,
] Noe winding up or insolvency proceedings have been filed against any <f the Sclies The
Sellers are solvent and capable of repaying their debis. No meney decree has heen nassaa

against any of the Sellers;

(k) There are no income fax, wealth tax, sales tax, excise or other direct or ndiect 2nall

proceedings, whether for recovery or otherwise, initiated by any taxation authoriies i other
Governmental Authorities or local authorities pending whereby the Sellers’ Land or any nan

thereof is involved orin any way affected and/ or jeopardized;

| TYPE OF DEED MOJE BLOCKNG | _T.P.S.No, FP.No. | TOTAL ARES
| CONVEYANCE | ALTHAN 94/PAIKI 4(UMRA- [ 117/PART | 19100.00

DEED SOUTH) | S0LMTR
e | I

A T
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(s)

{u)

¢

There is no prohibitory order or order of attachment of any department of income tax for laxes
or of any department of the Government, Central or State or Local Body, Public Aulhority for

taxes, levies, cesses, etc. with respect to or affecting the Sellers' Land or any part thereof,

No part of the Sellers’ Land, Is affected by any reservation, designation and/ or acquisition
and no part thereof has been handed over or agreed to be handed over or required fo be

handed over to any authority towards set-back or road widening or reservation or for any olhe:

reason,

The Sellers have validly purchased the Sellers’ Land from {ef : sl

approvals where required were duly taken and all persons M{u i

documents have executed the documents; o ‘ &
12323

As part of the Town Planning Scheme that has been sanctioped, the 9,874 square metresiot

land that had to be handed over to the Governmental Autho ti%%dﬁgﬁmrﬁg
and the aforesaid area of 9,874 square metres dogs not form part of the said Land and no

e

further area has to be reduced or handed over pursuant to the implementation of the 1w

planning scheme;

Wherever any portion of the Sellers' Land has been sold by a Karta/Manager, the sale was
for legal and financial necessity and welfare of the undivided family and the Sellers madz aue
enquiry in this regard as required by Applicable Law,

The Sellers” Land does not fall within the Coastal Regulation Zone;

The Sellers' Land is not subject to any restrictive covenants, servitudes or by any covenant

or by prescription (under law or by contract or otherwise) over the same;

City Survey Numbers have not been assigned to the said Land and properly 1eqisier carls

have not been opened for the said Land,;

Pursuant to multiple orders received between November and December 2021 the Sallers’
Land is non-agricultural land for multi-purpose use. The Sellers’ Land is freeiy transferrals

without the requirement of obtaining any approvals or payment of any premium,

There are no temple lands, places of worship, frust lands, religious body lands, quaries. water
bodies, water channels, public roads, pathways, power lines, gas lines, utiity lines
graveyards, forest lands or any other lands with statutory or other restrictions o developmeni

and transferability thereof, thai are interspersed on the Seliers Land:

TYPE GF DEED MOJE BLOCKNO | T.PS.Na. T
CONVEYANCE ALTHAN 94/PAIKI | 4 (UMRA- 117/PART
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The Sellers do hereby jointly and severally indemnify, defend, hold harmless and agree to keep

INDEMNITY

w

indemnified the Purchaser, its directors, shareholders, officers, employees and agents, its successors in
title and assigns (collectively referred to as “the Indemnified Party”) against any and all costs (including
legal feeslcosts), expenses, liabilities, loss, damages, claims, actions, fines, demands, suits,
proceedings, judgments, orders or causes of aclion, assessments, fines, penalties and/or any other

actions incurred by the Indemnified Party in respect of / arising out of:

(a) any of the representations made by any of the Sellers being false, untrue, misleading, incorrect,

inaccurate; and/or

on account of any deficiency in title of any of the Sellers to the Sellers' Land or the Relinquished
Land or on account of the fitle of any of the Sellers’ to the Sellers’ Land or the Relinquished Land
not being clear or marketable or free from Encumbrances; and/or

failure by any of the Sellers to comply with the terms of this Deed, including failure to perform the
covenants mentioned herein; and/or

any sums or penalties payable to the government, statutory authorities and utility service
providers in respect of the said Land relatable to a period prior to execution hereof; and/or

(e) on account of any tax liability arising on the said Land or the development to be undertaken

thereon.

6. Simultaneously on the execution hereof, a power of attorney has been executed and notarized by the

Sellers in favour of the Purchaser for doing such acts as stated therein,

il Each Party shall bear the fees of their respective Advocates. Stamp duty and registration charges on this

Deed shall be paid by the Purchaser,

8. This Deed supersedes all prior discussions, information, writings, documents, agreements and

understandings between the Parties, whether oral or written, with respecl-t‘o the subject matter of this

s SRT/5/ALN

{"uazsq%

X Y
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THE FIRST SCHEDULE HEREINABOVE REFERRED TO

(Names of the Sellers and extent of ownership in the Sellers’ Land)

Sr. | Details of Sub Plots Ar_e;{.in Names of Owners/PAN | Consideration péid to
No. square No./ LLP Identification each of the Sellers
metres) No. (in Rupees)
t. Block No, 94-1/a + 1490 Name: Shaswat Park LLP
1/b PAN No: AEUFS2086L
| LLP Identification No.. 24,13,60 4741
ABC-1011 .
Block No, 94-2/a + 1490 Name: Samrat
2/b Apartments LLP ;
PAN No; AETFS7744G '
LLP Identification Mo.: 24,13.89 434/-
ABB-8367 .
Mo. 94-3/a + 1490 Name: Shruti Park LLP : = |
3o PAN No: AETFS85S7M » ;
LLP Identification No.: ggﬁﬁ‘gﬁ@IHALN
ABB-8S78 '
4. Block No. 94-4/a + 1490 Name: Samarih — i 3' 5_3'_ \2.1
4/b Apartment LLP ' C\C?
PAN No: AETFS8027C E m :";‘i ?;
: LLP Identification No.: LRI R
| ABB-8478
"5 | Block No. 94-5/a + 1490 Name: Sanskruti Flats s
5 | LLP F
| PAN No: ASTFSTATOF |
LLP Identification No.: 24,13,69.434/-
ABB-8191
6. Block No. 94-6/a + 1490 Name: Sarita Apartments
6/b LLP
PAN No: AEUFS0011B
i o LLP Identification No.: 24,13,69,434/-
F ABC-0071 !
7. | Block No. 94-7/a + 1450 Name: Siddharth Flats _4‘_ ‘e
i] 7ib LLP | 23,48.85.718/
:_ : i |= PAN No; AETFSSQSIZ_{ _I = =
| TYPE OF DEED MOJE BLOCK NO TPSNo. | FrNo.
| CONVEYANCE ALTHAN 94/PAIKI 4 (UMRA- | 117/PART
’ DEED SOUTH) ‘
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U

' LLP Identification No.:
' ABB-8061

Block No. 94-B/a +
8/b

1450

Name: Dharmath
Construction LLP

PAN No: AAUFD1989R
i LLP Identification No.:
ABC-3201

23,4889 718l

g,

Block No. 94-9/a +
9/b

1210

Name: Saraswat
Properties LLP

PAN No: AEUFS4501C
LLP ldentification No.:
ABC-2948

19,60,11,420/-

1210

Name: Bhavik Properlies
e

PAN No: ABAFBOB13P
LLP Identification No.:
ABC-3711

19,60,11,420/-

-n‘FEﬂock No. 94-11/a +

11b

1210

Name: Mitul Hotels LLP
| PAN No: ABUFM7145D
| LLP Identification No.:
‘ ABC-0093

r_lﬂ,ﬁ[]‘l'l 420/
T/S/ALN

s
3

i Block No. 94-12/a +
E 12/b

1210

I Name: Nami Properties
| LI

‘ PAN No: AAUFN4021A
LLP ldentification No.:
ABC-3368

\3

1232
T

;

| R >

Block No. 94-13/a +
13/b

1210

Name: Nutan Apartments
| LLP

| PAN No: AAUFN3819Q

| LLP Identification No.:
ABC-2942

!

19,60,11 420/

| Block No. 94-14/a +
| 14/

1210

Name: Rupal Mitul Shah.
| PAN No; AFJPS3571A

19.60,11.420/-

| TYPE OF DEED |
| CONVEYANCE | |

I
TOTAL

19,100

309,40,64,55¢

MOJE

BLOCK NO |

T.P.S.No. |

F.P.No.

[ TOTAL ARES. |

ALTHAN

DEED
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THE SECOND SCHEDULE HEREINABOVE REFERRED TO:

(Description of the said Land)

Allthose pieces and parcels of the land admeasuring, in the aggregate 29,222 square meters, which bears
(1) Block No. 94/1A+1B admeasuring about 1490 sq. mirs. (2) Block No. 94/2A+2B admeasuring about
1490 sq. mirs. (3) Block No. 94/3A+3B admeasuring about 1490 sq. mirs. (4) Block No. 94/4k-48
admeasuring about 1480 sq. mtrs. (5) Block No. 94/5A+5B admeasuring about 1480 s, mirs. (&) Block
No. 94/6A+6B admeasuring about 1490 sq. mirs. (7) Block No. 94/7A+7B admeasuing about 1450 =4,
mirs. (8) Block No. 94/8A+8B admeasuring about 1450 sq. milrs. (S) Block No. 94/9A+9B admeasuring
about 1210 sg. mirs. (10) Block No. 94/10A+10B admeasuring about 1210 sg. mirs. {11} Biock Mo

(13) Block No. 94/13A+13B admeasuring about 1210 sg. mitrs. (14) Block No 94/144+7¢
ring about 1210 sq. mtrs. (15) Block No. 94/15A+158 admeasuring about 1490 sq. milrs (15]
. 94/16A +16B admeasuring about 1490 sq. mtrs. (17) Block No. 84/17A+17B admeasunng aboi

admeasuring about 502.85 sq. mirs, (c) D-3 admeasuring about 502.85 sq. mirs. {d) D-4 admieasunng

(02 B s

about 502.85 sq. mirs. (e) D-5 admeasuring about 502.85 sq. mtrs. (f) D-6 admeasuring aboui &
mirs. (g) D-7 admeasuring about 502.85 sq. mirs. znd (hj D/8 and D/9 admeasuring ebuul o2 05 o

mirs., [Residential Private Sub-Plot Nos. D1 to D9 totally admeasuring about 4182 sq. inlrs, Leing par

portion of the land bearing Final Plot No. 117 of Town Planning Scheme No. 4(Umra-Scuii)] The abovs
mentioned properties, listed under serial no. 1 to 19 pertain to the land bearing Final Plot no 117
admeasuring in the aggregate to 29,222 sq. mtrs. forming part of Town Planning Schieme se 4 L

South) allotted in lieu of and bearing Block No. 94 paiki (Erstwhile Survey No. 76) admeasuring abous

39066 sq. mtrs. situated within the limits of Village: Althan, Taluka: Majura, and District: Surat, Gujarz,

-

and bounded as foliows: N— !
Survey No, ﬁﬁwfsf Si’ﬁ L iFinal Plot No.
Easi ;91 partand 92 T e ) 118 and 112
West :77+792and95Pat] * 423123 )% 115, 114 and 116
North :75 b 124
South : 60 Mtrs. Udhna-Magddia e @ 2 ~=® | 60 Mus. Uchna-Magdeliz X a

[ TYPEOFDEED | MOJE BLOCKNO | TPSNo. | FP.No. | TOTALARES
| CONVEYANCE | ALTHAN 94/PAIKI | 4({UMRA- | 117/PART | 1210000

| Bems | ‘ SOUTH) ‘ SCLMTR
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THE THIRD SCHEDULE HEREINABOVE REFERRED TO:

(Details of the Balance Land Owning Individuals)

| Sr. | Details of Sub Area (in Names of Balance Land Dwning—
' No. i Plots square Individuals /PAN No.
' metres) |
1. Block No. 94- 1490 | Name: Rajendra S Shah
15/a + 15/b | PAN No: ABNPS7043K
2 Block No, 94- 1490 Mame: Mitul J Shah .
16/a + 16/b PAN No: AFJPS3572D |
N 3. | Block No. 94- 1490 | Name:Dharmendra S Shah
eg.:,sﬁ\;;\ i 1702+ 170 PAN No: AHPPS7948R |
"7\’ %: 4, Block No, 94- 1490 Name: Sunish B Shah i
, ¥ = 18/a + 18/b PAN No: AFJPS3570B s :
E % ;3'; 5. | Private Sub-Plot 502.85 Name: Priti S Shah SE%, S/ALN
) ,u@&%”@:"}""’ No.D- | PAN No: AFJPS35668B | P
AT 6. | Privale Sub-Plol | 50285 | Name: Shraddha S Sha 2373 o7
No. D-2 PAN No: AFJPS3569Q '
7. | Private Sub-Plot 502.85 Name: Rekha R Shah
No. D-3 PAN No: AFXPS3544P :
8. | Private Sub-Plot | 50285 | Name: Rupal M Shah &
i No. D-4 PAN No: AFJPS3571A I
9. | Private Sub-Plot | 502.85 | Name: Sunish B Shah '
No. D-5 | PAN No. AFJPS35708
. 10. | Private Sub-Plot 502.85 | Name: Sanjay B Shan
| No. D-6 PAN No: AFJPS3567A I
! 11, | Private Sub-Plot 502.85 Name: Mitul J Shah E
No. D-7 PAN No: AFJPS3572D |
| 12. | Private Sub-Plot 64205 | Name: Jagdish M Shah F
i No. D-8 + D-9 PAN No: AFKPS4493N |
T TotAL 10,122.00 |
| a
| | |
| TYPEOFDEED | MOJE BLOCKNO | T.P.S.No. F.P.No. | TOTALAREA
CONVEYANCE |  ALTHAN 94/PAIKI 4 (UMRA- 117/PART 19100.00
SEED _ SOUTH) SQMTR
7 e pidal
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THE FOURTH SCHEDULE

(List of original title documents of the Sellers’ Land)

s | Details of Sub Plots Details of Original Title Deeds
No.
1. Block No. 94-1/a + 1/b (a) Sale Deed dated 31.3.1598 regisiered under serial no 4543, |
(b) Sale Deed dated 31.3.1999 registered under serial no. 4545
2. Block No. 94-2/a+2/b  |(a) Sale Deed dated 31.3.1998 registered under serial no. 4546
(b) Sale Deed dated 31.3.1999 registered under serial no. 4547 |
3. Block No. 94-3/a + 3lb | (a) Sale Deed dated 31.3.1998 registered under serial no. 4544
(b) Sale Deed dated 31.3.1999 registered under serial no 4546 |
4, Block No. 94-4fa+4/b  |(a) Sale Deed dated 31.3.1999 registered under serial no. 4549, |
i ‘ (b) Sale Deed dated 31.3.1998 registered under serial no 4550 ;
Sy Block No. 94-5/a + 5/b ) Sale Deed dated 31.3.1998 registered under serial no. 4551 |
;_.1\9? ‘%‘.. b) Sale Deed dated 31.3.1999 registered under serial nc 4552 |

 Block No. 94-6/a + 6/b

A
-3
e

) Sale Deed dated 31.3,1999 registered under serial no. 4552

®7% /4 /Block No. 94-T/a + 7lb
1@3’/;

) Sale Deed dated 31,3,1999 registered under serial no. 4519 :
(b) Sale Deed dated 31.3.1999 registered under serial no. 4520 -

(a
(
(a) Sale Deed dated 31.3.19989 registered under serial no 4553 |
(b
(a

Block No. 24-8/a + 8/b

(a) Sale Deed dated 31.3.1999 registered under serial no. 4521 '
(b) Sale Deed dated 31.3.1999 registered under serial no. 4522

Biock No. 94-9/a + 9/b

(a) Sale Deed dated 31.3.1999 registered under serial no. 4523, °
(b) Sale Deed dated 31.3.1999 registered under serial no. 4524

Block No. 94-10/a + 10/b

(a) Sale Deed dated 31.3.1998 registered under serial no. 452 05,
(b) Sale Deed dated 31.3.1993 registered under serial no. 4526

1
|
=1
|
|
|
|

Block No. 94-11/a + 11/b

() Sale Deed dated 31.3.1999 registered under seriai no. 4527 |
(b] Sale Deed dated 31,3.1999 regmtered  under seriai no 4528 |

" Block No. 94-12/a + 12/b

(a) Sale Deed dated 31.3.1999 registered under serial rc.
(b) Sale Deed dated 31.3.1999 registered under serial no. 4530 |

EB

Block No. 94-13/a + 13/b

(a) Sale Deed dated 31.3.1989 registered under serial e 4531

Block No. 94-14/a + 14/b

(b) Sale Deed dated 31.3.1999 registered under serial no 4537 '
0.4

(a) Sale Deed dated 31.3.1999 registered under serial no. 45331

(b) Sale Deed dated 31.3.1939 registered under serial no. 4 :34

ac |

i ; (Gt 0022 registered under serial no. 364

| N ﬂ-r g f N -
e 1 & 0 O Wl i
e S

TYPE OF DEED MOJE BIOCK NO TP.5.No. F.P.No. | TOTAL ARE/
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THE FIFTH SCHEDULE HEREINABOVE REFERRED TO

Consideration Amount and details of TDS)

Chq Amount
1 | SHASWAT PARK LLP Bank, | 831811 D12 i
o [ 2022 23,89,55,740 | 24,13,694 | 24,13,69,434
Mumbai | L R R
HSBC | |
AMPAT APART =
x |8 : AFIMENTS Bank, | 831812 | 2512 . W, )
LLp : 2022 23,89,55,740 | 24,13,694 | 241368 244
L. Mumbai | |
- G HSBC | 06-12-
B RUR AR Bank, | 831813 | 2002 | 23gessa0 | 2413608 | 241369434
Mumbai — B o e
HSBC |
SAMARTH APARTMIENT 06-12- i
I | Bank 831814 :

3 , 4 4 13.694 48
!}&a&}f o o 2022 23.89,55,740 | 24,13,694 | 24,1369 444
R P s
e o) iy i 06-12-

25 RUTI FLATS LLP B 31815 S
i > s, | ® 2022 | 23,89,55,740 | 24,13,694 | 24,13,6%.434
! Vibaad Mumbai : i
%] r '
| f LSARITA APARTMENTS :SBkC — s |
3 e/ o 2022 | 23,89,55,740 | 24,213,694 ¢ 241369434
| Mumbai )
[T HSB |

7 | SIDDHARTH FLATS LLP Bankc g31g17 | 01% i

' e 2022 23,25,40,821 | 23,48,897 1 23.48,89 18
L Mumbai _} e
‘ DHARMATH HoBC 06-12- |
I8 20 " Bank, 831818 - A —

CONSTRUCTION LLP : 2022 23,25,40,821 | 23.,48,897 @ 13,43.897 it
s, | Mumbai Sren )
! g | SARASWAT :asr?f —— |
! | PROPERTIES LLP o 2022 19,40,51,305 | 19,60,114 | 15,60,14.42(
| Miumbai ) i
| i
... | BHAVIK PROPERTIES :j:f sampag | 01 ! '
Sl e ol e 2022 19,40,51,305 | 19.60,194 | 15.60,1 w.ale
| Mumbai
11 iMITULHOTELS LLP :::f g31821 | 01
| i 18 2022 19,40,51,305 | 19,60,114 | 19,6011 420
| ; Mumbai i
| ! i eiame
| 12 ‘ MAMI PROPERTIES LLP :::15 gaigzz | 901% | '

B o e ' 2022 | 19,40,51.305 | 1960114 @ 19801122
AT | Mumbai | S b

. | NUTAN APARTMENTS :SB: —

e Sty 2022 | 19,40,51,305 | 19,60,114 | 19,6C1:4%
L, Mumbai | w1 =

ia | RUPAL MITUL SHAH :asr?: 831824 | 0012 |

i ALT

S ) 2022 19,40,51,305 | 19,60,214  19,80,11 47
L | Mumbai o )

- i
: Tl . 3,06,31,23,913 | 3,09,40,646  3,09,30,64,55%
ud = L = ]

SRT/S5/ALN]

Bi9373

9
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IN WITNESS WHEREOF, the Sellers and the Purchaser have hereto set and subscribed their respective haids

to these presents on the day and year first herein above written.

SIGNED AND DELIVERED by
within named Sellers

.‘

Shaswat Park LLP

represented through its Authorised Signatory i.e.

Mr. Rajendra Shah

Samrat Apartments LLP

represented through its Authorised Signatory ie.

Mr. Rajendra Shah

:;

rep*esenled through its Authorised Signatory i.e.

'* Mr. Rajendra Shah

5

10.

1.

Sanskruti Flats LLP

represented through its Authorised Signatory i.e.

Mr. Rajendra Shah

Sarita Apartments LLP

represented through its Authorised Signatory i.e.

Mr. Rajendra Shah

Siddharth Flats LLP

represented through its Authorised Signatory i.e.

Mr. Rajendra Shah E

Dharmath Construction LLP

represented through its Authorised Signatory i.e.

Mr. Mitul Shah

Saraswat Properties LLP

represented through its Authorised Signatory i.e.

Mr. Mitul Shah

Bhavik Properties LLP

represented through its Authorised Signatory i.e.

Mr. Mitul Shah

Mitul Hotels LLP

represented through its Authorised Signatory i.e.

—

\‘%}\\f\\

)
)

%

SASN

Mr. Mitul Shah )
TYPE OF DEED | MOJE BLOCKNO | T.P.S.No. F.P.NG.
CONVEYANCE |  ALTHAN 94/PAIKI 4 (UMRA- | 117/PART
DEED SOUTH)
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12.  Narmi Properties LLP
represented through its Authorised Signatory i.e.
Mr. Mitul Shah

13.  Nutan Apartments LLP
represented through its Authorised Signatory i.e.
Mr. Mitul Shah

14, Rupal Mitul Shah

"2

\-@u

4 %‘m}g Eﬁ_ﬂm DELIVERED by

w:q*.m dined Purchaser

Eroug hits Authorized Signatory

lr, ‘ﬁ'arun Parwal

being duly authorized by and under the

Board Resolution dated [29/11/2022)] passed by

its Ecard or Directors

i1 the presence of:

Oipak Matilai Sharma )
Age: 52 years, Qccu; Business, )
Address: L-824, Ashirwad Palace, Near Jivkor Nagar)

)
)
)

)
)
n'_ma' ll and Commercial Real Estate Pvt Ltd ) 5
v
)
)
)
)

SRT/S/ALN

&

s figzs Al
b
2@:@,% ;

el

zf"

Bhalar Road, Surat - 395007 )
2 Avinagh Dulani )
Age; 34 years, Occu: Service ) z/
Address: Deepak Niwas, Near HP Petrol Pump )
Section 17, Ulhasnagar 421002 )
| TYPE OF DEED MOJE | BLOCKNO T.P.5.No. F.P.No. _ | TOTALAREA
| CONVEYANCE | ALTHAN [ 94/PAIKI 4 (UMRA- 117/PART [ 19160.00
i DEED I SOUTH) J SQ.MTR
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Postal uddress of sold Property : Block No.94, TPS No.4 (UMRA-SQUTH), F.P.No.117, CITYLIGHT

CHGESING, ALTHAN, SURAT-395007

SGNED AND DELIVERED by within named

Seliers

swial Park L1. =
‘-;a'r':au Apariments LLP
Shrudi Park LLP
Sararth Apartment LLP
Sanskruti Flats LLP
Sarita Apartments LLP
Sidaberth Flats LLP

Rajendra Stiah

sresenied through its Awnscd Signatory i.e.

Dharmath Construction LLP

Saraswat Propeities LLF

ghavik Properties LLP

Mitul Hotels LLLP

Nami Properties LLF

Nutan Apartments LLP

represented through its Authorised Signatory i.2.

Mr. Mitul Shah W

Rupal Mitul Shah ‘l"’

;‘
H
P4
4
SIGNED &ND DELIVERED by within named Purchaser
Thotin Mall and Comimercial Real Estate Pvt Lid
woudh il Authorized Signatory Mr. Varun Parwal i{&
A
| TYFE COF ucm"[  MOJE__ | BLOCKNO | TPS.No. [ FP.Ne. | TOTAL AREA
. CONVEYANCE | ALTHAN i 94/PAIKI 4 (UMRA- 117/PART 19100.00
R i ; SOUTH) SCMTH
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SIGNED AND DELIVERED by

within named Sellers

Shaswat Park LLP
Samrat Apartments LLP
Shruti Park LLP
Sainarth Apartment LLP
Sanskruti Flats LLP
Sarita Apartments LLP
Siddharth Flats LLP

.. represented through its Autw Signatory i.e.

-4
| 'Dl?a:ﬁfgath Construction LLP

2 e B
Eé‘;ﬁ?wa{ Properties LLP
%
Bhdvik Properties LLP

ititul Hotels LLP

Nami Properties LLP rq{_ 9
/"/

Nutan Apartments LLP
represented through its Authorised Signatory i.e.

Wi wlitul Shah

g. Moo J
Rupal Mitul Shah 5 RT! 5! ALN

#0373 B

SIGNED AND DELINERED by, q (‘5
within narmed Pun:hkismg. Q ‘.m*.tiw E

Thoth #all and Commercial Real Es Pvt Ltd

through its Authorized Signatory
A

Wiy, Varun Parwal

W

being duly authorized by and under the
Board Resolution dated [29/11/2022] passed by

{8 Board of Directors

| TYPE OF DEED | MOJE BLOCKNO | TPSNo. |
| CONVEYANGE | ALTHAN 94/PAIKI 4 (UMRA-
SOUTH)

R el 1?’%91»




Postal address of sold Property : Block No.94, TPS No.4 (UMRA-SQUTH), F.P.MNo. 117, CITYLIGHT

184

CROSSING, ALTHAN, SURAT-395007

SIGNED AND DELIVERED, by within.aamed

Sellers

‘Dharmath Construction LLP

SHT/5/ALN

Saraswat Properties LLP
Bhavik Properties LLP?

Shaswat Park LLP
Samrat Apartmenis LLP
Shruti Park LLP
Samarth Apartment LLP
Sanskruti Flats LLP

jit

(b

®123123

Mitul Hotels LLP

Nami Properties LLP

Nutan Apartments LLP

represented through its Authorised Signalory i &

Sarita Apartments LLP
Siddharth Flats LLP

represented through its Auth
Mr Rajendra Shah

ised Signatory i.e.

Mr. Mitul Shah m/‘/_/;'

Rupal Mitul Shah ol

SIGNED AND DELIVERED by within named Purchaser e

Thoth Mall and Commercial Real Estate Pvi Ltd ) .

through its Authorized Signatory Mr. Varun Parwal \JA -

| TYPE OF DEED | MOJE BLOCK NO TPSNo. | F.P.No.
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GOVERNMENT OF INDIA [G

MINISTRY OF CORPORATE AFFAIRS 2 O 2 2,

Central Registration Centre

Form 19
[Refer Rule 32(1) of the LLP Rules, 2009]
Certificate of Registration on Conversion
OF
SHASWAT PARK PRIVATE LIMITED.

T0

SHASWAT PARK LLP
LLP Identification Number: ABC-1011

The Permanent Account Number (PAN] of the LLP is AEUFS2086L

The Tax Deduction and Collection Account Number (TAN) of the LLP is SRTS28207E

It is hereby certified that SHASWAT PARK LLP is this day registered pursuant to section 58(1) of the
LLLP Act 2008.

Given under my hand at Manesar this Seventeenth day of August Two thousand twenty-twa,

Digiully xigned by D3 MINISTRY Q=
CORPORATE AFFAIRS 10
Date:Fri Aug 19 120112:348 IST 20207

Ihabboo Meena
Assistant Registrar of Companies/ Deputy Registrar of Companias/ Registrar of Jompanias
For and on behalf of the Jurisdictional Registrar of Companies
Registrar of Companies
Central Registration Centre
Disclaimer: This certificate only evidences incorporation of the LLP on the basis of documents and
declarations of the applicant(s). This certificate is neither a license nor permission to conduct business
or solicit deposits or funds from public. Permission of sector regulator is necessary wherever reguired
Registration status and other details of the LLP can be verified on www nice gov i
Mailing Address as per record available in Registrar of Companies office:

~ry

SHASWAT PARK LLP

U-10-11 Megh Mayur Plaza, Opp. Jani Farsan, Parle Point,, ,, Surat, Choryasi, Gujarat, India-395007
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GOVERNMENT OF INDIA A
MINISTRY OF CORPORATE AFFA| t52 Q 2 2

Central Registration Centre

Form 19
[Refer Rule 32(1) of the LLP Rules, 2009]
Certificate of Registration on Conversion
OF
SAMRAT APARTMENTS PVT LTD
TO
SAMRAT APARTMENTS LLP

tion Number: ABB-8387

e

’ p#e-ﬁ:g’m?nent Account Number [PAN) of the LLP is AETFS7744G

s
W
f

31 % Deduction and Collection Account Number (TAN) of the LLP is SRTS280998B

St heraby certified that SAMRAT APARTMENTS LLP is this day registered pursuant to section 58(1) of
tna LLP Act 2008.

Given under my hand at Manesar this Twenty second day of July Two thousand twenty-two.

Drigiteily signed Ly DS MINISTRY OF
CORPORATE AFFAIRS 10
Data!Thu Jul 26 14:48:18 13T 2023

Vikram Singh
Assistant Registrar of Companies/ Deputy Registrar of Companies/ Registrar of Companies
For and on behalf of the Jurisdictional Registrar of Companies
Registrar of Companies
Central Registration Centre
Disclzimer: This certificate only evidences incorporation of the LLP on the basis of documents and
declarations of the applicant{s). This certificate is neither a license nor permission to concuct business
or solicit deposits or funds from public. Permission of sector regulator is necessary wherever required.
Registration status and other details of the LLP can be verified on www.mez.gowv.in
Mailing Address as per record available in Registrar of Companies office:

SAMRAT APARTMENTS LLP

U-10-11 Megh Mayur Plaza Opp. Jani Farsan, Parle Point, , Surat, Surat, Gujarat, India-395007
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GOVERNMENT OF INDIA ol

MINISTRY OF CORPORATE AFFAIRS
Central Registration Centre
Form 19
[Refer Rule 32{1) of the LLP Rules, 2009]
Certificate of Registration on Conversion
OF
SHRUTI PARK PVT LTD

T0

SHRUTI PARK LLP

S
#ication Number: ABB-8978

The Permanent Account Number (PAN) of the LLP is AETFS8597M

The Tax Deduction and Collection Account Number (TAN) of the LLP is SRTS28124F

It is hereby certified that SHRUTI PARK LLP is this day registered pursuant to section 58(1) of the LLP
Act 2008,

Given under my hand at Manesar this Twenty eighth day of July Two thousand twenty-two.

Digitelly sigicd by DS MUISTHY JF
CORPORATE AFFAIRS 10
Date:Sal Jul 30 13:29:21 157 020

Jhabhoo Megns
Assistant Registrar of Companies/ Deputy Registrar of Companies/ Registrar of Zompanie:
For and on behalf of the Jurisdictional Registrar of Companies
Registrar of Companies
Central Registration Centre
Disclaimer: This certificate only evidences incorporation of the LLP on the basis of documents and
declarations of the applicant{s). This certificate Is neither-a license nor permission to conduct business
or solicit deposits or funds from public. Permission of sectar regulator is necessary wherever recuirec,
Registration status and other details of the LLP can be verified on www. nca govin
Mailing Address as per record available in Registrar of Companies office:

SHRUTI PARK LLP

U-10-11 Megh Mayur Plaza, Opp. Jani Farsan, Parle Point, ,, Surat, Surat, Gujarat, India-395007
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GOVERNMENT OF INDIA »2— w R 'm J

MINISTRY OF CORPORATE AFFAIRS

Central Registration Centre
Form 19

[Refer Rule 32(1) of the LLP Rules, 2009]

Certificate of Registration on Conversion
OF

SAMARTH APARTMENT PRIVATE LIMITED

T0

SAMARTH APARTMENT LLP

The Permanent Account Number (PAN) of the LLP is AETFS8027C

The Tax Deduction and Collection Account Number (TAN) of the LLP is SRTS28103F

It is hereby certified that SAMARTH APARTMENT LLP is this day registered pursuant to section 58(1) of
the LLP Act 2008.

Given under my hand at Manesar this Twenty fifth day of July Two thousand twenty-two.

DHgituhy signud by OS MINISTRY OF
CORFPORATE AFFAIARS 10
Data: Tug Jul 26 12:5146 18T 2022

lhabboo Meena
Assistant Registrar of Companies/ Deputy Registrar of Companies/ Registrar of Companies
For and on behalf of the lurisdictional Registrar of Cormpanies
Registrar of Companies
Central Registration Centre
Disclaimer: This certificate only evidences incorporation of the LLP on the basis of documents and
declarations of the applicant(s). This certificate is neither a license nor permission to conduct business
or solicit deposits or funds from public. Permission of sector regulator is necessary wherever reguired.
Registration status and other details of the LLP can be verified on www.mca.gov.in
Mailing Address as per record available in Registrar of Companies office:

SAMARTH APARTMENT LLP
U-10-11 Megh Mayur Plaza, Opp. Jani Farsan, Parle Point, ,, Surat, Surat, Gujarat, India-395007
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‘rr’:r%1
GOVERNMENT OF INDIA

MINISTRY OF CORPORATE AFFAIRS
Central Registration Centre
Form 19

[Refer Rule 32(1) of the LLP Rules, 2009]

Certificate of Registration on Conversigi =

OF

SANSKRUTI FLATS PVTLTD  § _p 12323 3.&

T0

" i SANSKRUTI FLATS LLP g
0 2027
L ‘gq tification Number: ABB-8191 st s l

e |
\}:_,,. Permanent Account Number [PAN) of the LLP is AETFS7179F

The Tax Deduction and Collection Account Number {TAN) of the LLP is SRTS28084A

It is hereby certified that SANSKRUTI FLATS LLP is this day registered pursuant to section 58(1) of the
LLP Act 2008.

Given under my hand at Manesar this Twenty first day of July Two thousand twenty-two.

Digitally signed by 05 MINISTRY OF
CORFPORATE AFFAIRS 10
Date:Mon Jub &5 18- 20:260 18T a2

Shiv  Singn
Assistant Registrar of Companies/ Deputy Registrar of Companies/ Registrar of Companies
For and on behalf of the lurisdictional Registrar of Companies
Registrar of Companies
Central Registration Centre
Disclaimer: This certificate only evidences incorparation of the LLP on the basis of documents and
declarations of the applicant(s). This certificate is neither a license nor permission to conduct business
or solicit deposits or funds from public. Permission of sector regulator is necessary wherever raguired
Registration status and other details of the LLP can be verified on www mca.gov.in

Mailing Address as per record available in Registrar of Companies office:
SANSKRUTI FLATS LLP

U-10-11 Megh Mayur Plaza,, Opp. Jani Farsan, Parle Point, Surat, Surat, Gujarat, India-395007
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GOVERNMENT OF INDIA

MINISTRY OF CORPORATE AFFAIRS
Central Registration Centre

Form 19

[Refer Rule 32(1) of the LLP Rules, 2009]

[SKT/5/ALN

Certificate of Registration on Conversion |

OF '3 L\‘l
- %23 .
- 42323 ot

T0 me;&

SARITA APARTMENTS LLP

SARITA APARTMENTS PRIVATE LIMITED.

The Permanent Account Number (PAN) of the LLP is AEUFS00118

The Tax Deduction and Collection Account Number (TAN) of the LLP is SRTS28158E

Itis hergby certified that SARITA APARTMENTS LLP is this day registered pursuant to sectior 58(1) of
the LLP Act 2008,

Given under my hand at Manesar this Fifth day of August Two thousand twenty-two.

Digitally signed by DS MINISTRY ©F
CORPORATE AFFAIRS 10
Date Tue Aug 0F 13:24:50 IST 2022

Jhaboou Meens
Assistant Registrar of Companies/ Deputy Registrar of Companies/ Registrar of Companias
For and on behalf of the Jurisdictional Registrar of Cornpanies
Registrar of Companies
Central Registration Centre
Disclaimer: This certificate only evidences incorparation of the LLP on the basis of documents and
declarations of the applicant(s). This certificate is neither a license nor permission to conduct business
or solicit deposits or funds from public. Permission of sector regulator is necessary wherever required.
Registration status and other details of the LLP can be verified on www.mca.gow.in
Mailing Address as per record available in Registrar of Companies office:

SARITA APARTMENTS LLP

U-10-11 Megh Mayur Plaza, Opp. Jani Farsan, Parle Point, ,, Surat, Choryasi, Gujarat, India-295007
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GOVEi-RI;JMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS
Central Registration Centre
Form 19

[Refer Rule 32(1) of the LLP Rules, 2009)

OF
SIDDHARTH FLATS PVT LTD
TO
SIDDHARTH FLATS LLP

[

The Permanent Account Number (PAN) of the LLP is AETFSE962A

Certificate of Registration on Conversion
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The Tax Deduction and Collection Account Number (TAN) of the LLP is SRTS28079C

It is hereby certified that SIDDHARTH FLATS LLP is this day registered pursuant to section 58(1) of the

LLP Act 2008.

Given under my hand at Manesar this Twentieth day of July Twa thousand twenty-two,

Digitally signed by DS MINISTRY OF
CORPORATE AFFAIRS 10
DatarTnu Jul 31 12:38:15 157 2022

Jhabboo M=ena

Assistant Registrar of Companies/ Deputy Registrar of Companies/ Registrar of Companies
For and an behalf of the Jurisdictional Registrar of Companies

Registrar of Companies
Central Registration Centre

Disclaimer: This certificate only evidences incorparation of the LLP on the basis of documents and
declarations of the applicant(s). This certificate is neither a license nor permission to conduct business
or solicit deposits or funds from public. Permission of sector regulator is necessary wherever required,
Registration status and other details of the LLP can be verified on www.mica govin

Mailing Address as per record available in Registrar of Companies office:

SIDDHARTH FLATS LLP

U-10-11 Megh Mayur Plaza, Opp. Jani Farsan, Parle Point,, , Surat, Surat, Gujarat, India-395007
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GOVE;XI.\IMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS
Central Registration Centre
Form 19
[Refer Rule 32(1) of the LLP Rules, 2009)

Certificate of Registration on Conversion

OF

DHARMATH CONSTRUCTION PRIVATE LIMITED ﬁ*ﬂi"‘i fﬁ\ LN
TO i '

DHARMATH CONSTRUCTION LLP f. 123123 hl

The Permanent Account Number (PAN) of the LLP is AAUFD198SR 2_ @ Q‘“ E 3

The Tax Deduction and Collection Account Numier (TAN) of the LLP is NSKD0O7541C

Itis hereby certified that DHARMATH CONSTRUCTION LLP is this day registered pursuant to secticn
58(1] of the LLP Act 2008.

Given under my hand at Manesar this Second day of September Two thousand twenty-two.

Digitally signed oy D5 MINRISTRY OF
CORPORATE AFFAIRS 10
Date:Tue Sep 06 11:43:03 187 2000

Anshu Tandon
Assistant Registrar of Companies/ Deputy Registrar of Companies/ Registrar of Companies
For and on behalf of the Jurisdictional Registrar of Companies
Registrar of Companies
Central Registration Cenire
Disclaimer: This certificate only evidences incorporation of the LLP on the basis of documents and
declarations of the applicant(s). This certificate is neither a license nor permission to conduct business
or solicit deposits ar funds from public. Permission of sector regulator is necessary wherever required
Registration status and other details of the LLP can be verified on www.inca. gov.in
Maliling Address as per record available in Registrar of Companies office:

DHARMATH CONSTRUCTION LLP

b, No. 01, ADESHWAR NAGAR, OPP. MINA COMPLEX, TALODA ROAD, Nandurbar, Nandurbar,
Maharashtra, India-425412
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MINISTRY OF CORPORATE AFFAIRS
Central Registration Centre

Form 18

[Refer Rule 32(1) of the LLP Rules, 2009}

Certificate of Registration on Conversio

OF

SARASWAT PROPERTIES PRIVATE LIMITE .

PN e
w&@#ﬁzﬁf

TO

SARASWAT PROPERTIES LLP

1 LLP Identification Number: ABC-2948

The Permanent Account Number (PAN) of the LLP is AEUFS4501C

The Tax Deduction and Collection Account Number (TAN) of the LLP is NSKS33518C

It is hereby certified that SARASWAT PROPERTIES LLP is this day registered pursuant to section 58(1)
of the LLP Act 2008. .

Given under my hand at Manesar this Thirtieth day of August Two thousand twenty-two,

Digitally signed by DS MINIETRY OF
CORPORATE AFFAIRS 10
DaawWed Aug 31 1TH18 12 15T 2423

Anshu Tangor
Assistant Registrar of Companies/ Deputy Registrar of Cornpanies/ Registrar of Comoanies
For and on behalf of the Jurisdictional Registrar of Companies
Registrar of Companies
Central Registration Centre
Disclaimer: This certificate only evidences incorporation of the LLP on the basis of documents and
declarations of the applicant{s). This certificate is neither a license nor permission to conduct business
or solicit deposits or funds from public. Permission of sector regulator s necessary wherever required,
Registration status and other details of the LLP can be verified on www.mca.gov .
Mailing Address as per record available in Registrar of Companies office:

SARASWAT PROPERTIES LLP

P. No. 01, ADESHWAR NAGAR, OPP. MINA COMPLEX, TALODA ROAD, Nandurbar, Nandurbar,
Maharashtra, India-425412
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GOVERNMENT OF INDIA

MINISTRY OF CORPORATE AFFAIRS
Central Registration Centre
Form 19
[Refer Rule 32(1) of the LLP Rules, 2009] -

OF

Certificate of Registration on Conversion %m'

if

BHAVIK PROPERTIES PRIVATE LIMITED

s S3)
- 12312 :
. 9"6’5

1O

BHAVIK PROPERTIES LLP B P g
i;fﬁgi%ﬁ ;:EE:, ,.J}‘ ¥
Entification Number: ABC-3711 R R st

The Permanent Account Number (PAN) of the LLP is ABAFBOG13P

The Tax Deduction and Collection Account Number {TAN) of the LLP is NSKBO6810G

It is hereby certified that BHAVIK PROPERTIES LLP is this day registered pursuant to section 58(1) ot
the LLP Act 2008.

Given under my hand at Manesar this Twelfth day of September Two thousand twenty-twe.

Digitally signed by DS MINISTRY OF
CORPORATE AFFAIRS 10
Date:Tua Sep 13 12:20 35 157 2002

Jhabboo Meena
Assistant Registrar of Companies/ Deputy Registrar of Companies/ Registrar of Carnpanies
For and on behalf of the lurisdictional Registrar of Cornpanies
Registrar of Companies
Central Registration Centre

Disclaimer: This certificate only evidences incorporation of the LLP on the basis of documents and
declarations of the applicant(s). This certificate is neither a license nor permission to conduc? business
or solicit deposits or funds from public. Permission of sector regulator is necessary wherever required.
Registration status and other details of the LLP can be verified on www. mic :

Mailing Address as per record available in Registrar of Companies office:

BHAVIK PROPERTIES LLP

P. No. 01, ADESHWAR NAGAR, OPP. MINA COMPLEX, TALODA ROAD,, Nandurbar, Nandurbar,
Maharashtra, India-425412
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GOVERNMENT OF INDIA '

MINISTRY OF CORPORATE AFFAIRS 2 m o

Central Registration Centre
Form 19
[Refer Rule 32(1) of the LLP Rules, 2009]
Certificate of Registration on Conversion
OF
MITUL HOTELS PRIVATE LIMITED
TO

MITUL HOTELS LLP

b LLP Identification Number: ABC-0093

The Permanent Account Number (PAN) of the LLP is ABUFM7145D

The Tax Deduction and Collection Account Number (TAN) of the LLP is NSKM14721A

it is hereby certified that MITUL HOTELS LLP is this day registered pursuant to section 58(1) of the LLP
Act 2008.

Given under my hand :;t Manesar this Fifth day of August Two thousand twenty-two.

Digitally signed by DS MINISTRY OF
CORFPORATE AFFAIRS 10
Date:Tue Aug 00 13:24:00 15T 2027

Jhabboo Meena
Assistant Registrar of Companies/ Deputy Registrar of Companies/ Registrar of Companies
For and on behalf of the Jurisdictional Registrar of Companias
Registrar of Companies
Central Registration Centre
Disclaimer: This certificate only evidences incorporation of the LLP on the basis of documents and
declarations of the applicant(s). This certificate is neither a license nor permission to conduct business
or solicit deposits or funds from public. Permission of sector regulator is necessary wherever required

Mailing Address as per record available in Registrar of Companies office:

MITUL HOTELS LLP

P. No. 01, ADESHWAR NAGAR,, OPP MINA COMPLEX, TALODA ROAD, Nandurbar, Nandurbar,
Maharashtra, India-425412
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GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS
Central Registration Centre
Form 19
[Refer Rule 32(1) of the LLP Rules, 2009]
Certificate of Registration on Conversion
OF
NAMI| PROPERTIES PRIVATE LIMITED

TO

R NAMI PROPERTIES LLP
E

et niification Number: ABC-3358

¥

HePermanent Account Number (PAN) of the LLP is AAUFN4O21A

The Tax Deduction and Collection Account Number (TAN) of the LLP is NSKNOGS55E

it is hereby certified that NAMI PROPERTIES LLP is this day registered pursuant to section 58(1) of the
LLP Act 2008.

Given under my hand at Manesar this Sixth day of September Two thousand twenty-two.

Sigitally signed by DS MINISTRY OF
CORPORATE AFFAIRS 10

Date:'Wad Sep U7 11:56:32 157 2002
Jhabboo Meena
Assistant Registrar of Companies/ Deputy Registrar of Companies/ Registrar of Companies
For and on behalf of the Jurisdictional Registrar of Companies

Registrar of Companies

Central Registration Centre
Disclaimer: This certificate only evidences incorporation of the LLP on the basis of documents and

declarations of the applicant(s). This certificate is neither a license nor permission to conduct business

or solicit deposits or funds from public. Permission of sector regulator is necessary wherever reguirad
Registration status and other details of the LLP can be verified on www.in¢

CH L EOVLIN

Mailing Address as per record available in Registrar of Companies office:

NAMI PROPERTIES LLP

P. No. 01, ADESHWAR NAGAR, OPP. MINA COMPLEX, TALODA ROAD, Nandurbar, Nandurbar,
Maharashtra, India-425412
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MINISTRY OF CORPORATE AFFAIRS

Central Registration Centre
Form 18
[Refer Rule 32(1) of the LLP Rules, 2009]
Certificate of Registration on Conversion
OF
NUTAN APARTMENTS PRIVATE LIMITED
1O

NUTAN APARTMENTS LLP

4 P Ideatification Number: ABG-2942
a'Pilifhanent Account Number (PAN) of the LLP is AAUFN3819Q
2

a“};w‘ & Tax Deduction and Callection Account Number (TAN) of the LLP is NSKNO6346C

It is hereby certified that NUTAN APARTMENTS LLP is this day registered pursuant to section 58{1} of
the LLP Act 2008.

Given under my hand at Manesar this Thirtieth day of August Two thousand twenty-two.

Digitaily signud Ly DS MIMISTRY OF
CORPORATE AFFAIRS 10
DatsiWed Aug 31 15118712 18T 2022

Vikram Singh
Assistant Registrar of Companies/ Deputy Registrar of Companies/ Registrar of Companies
For and on behalf of the Jurisdictional Registrar of Companies
Registrar of Companies
Central Registration Centre
Disclaimer: This certificate only evidences incorporation of the LLP on the basis of documents and
declarations of the applicant(s). This certificate is neither a license nor permission to conduct business
or solicit deposits ar funds from public. Permission of sector regulator is necessary wherever required
Registration status and other details of the LLP can be verified on wwyeinia.g

Mailing Address as per record available in Registrar of Companies office:

NUTAN APARTMENTS LLP

P. No. 01, ADESHWAR NAGAR, OPP. MINA COMPLEX, TALODA ROAD, Nandurbar, Nandurbar,
Maharashtra, India-425412

mﬂj{e%’z
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UWEJEENT&FTGAHON AUTHORITY OF INDIA
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|
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s 1 GOVERNMENT OF INDIA 7N ONIOJE IDENTIFICATION AUTHDBITY OF 3iA
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SHASWAT PARK LLP

Reg. Office: - U-10-11, Megh Mayur Plaza, Opp. Jani Farsan, Parle Point, Surat,
Gujarat — 395007.
Ph No - 0261-2252371. E Mail ID: -info@meghmayur.com
LLPIN: - ABB-1011

147

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE DESIGNATED

PARTNERS OFSHASWAT PARK LLP(LLPIN: ABB-1011) HELDON TUESDAY 29" NOVEMBER, 2022 AT
NE REGISTERED OFFICE OF COMPANY AT U-10-11 MEGH MAYUR PLAZA, OPP. JANI FARSAN,
¥e 'S‘ ARLE POINT, SURAT GJ 395007 IN AT 10:00 A.M.

: } he llp to sell land/Premises simated at Plot No: 1/a ,1/b Sub Plot No.: 94, Final Plot No.
X v"’.,.f W g I"ffi‘, Paiki, Tps 4umara south Althan, Surat at not below the market price and to sign, execute
Sl

Foots . nod - T
"'{“-"“‘j'\ i §gﬁ perform all or any of the acts applicable as per the provisions of the Limited Liability
i . s o 1 : : ; .
= _,f}”arm-‘_‘rsmp Act, 2008 also to deal and represent in sub registrar as required and sign the
\&,}}jﬂ" agreement to sell, deed of conveyance and other agreements, documents as and when required

for the said purpose in fact and at law so loag as they are Designared Parmers of the LLP to act

frr and in the name of the TTP or in their own name and on behalf of the TP

“RESOLVED FURTHER THAT Mr Rajendra Suganchand Shah(DPIN: 01763634,

gaated Parmer of the LLP be and hereby authorized by the Board to do all acts. sign

ments, execution of sale deed, any alteration in revenue records, represent in sub repistrar
or aay other official departments, deeds, memorandum of understandings, matters and things
and to exercise all dghrs, powers, indemnity, affidavit, authorities, duties and discreton’s as mav
be usetul, necessary or expedient for the above purpose on behalf of the llp.”

FOR SHASW

T PARK LLP,

PAN K;@ASHIKAN T SHAH

DESIGNATED PARTNER
DPIN: 02063643

fio)
PRUE coPY
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\\4’% SAMRAT APARTMENTSL [2/ALN

arlé pohls,ﬂ.-& 3 )?

FO S

SR

Reg. Office: - U-10-11, Megh Mayur Plaza, Opp. Jani Farsan,
Gujarat — 395007.

Ph No - 0261-2252371. E Mail ID: -info@meghmay

LLPIN: - ABB-8387

"o
TR r‘-w-rm-.-um e

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD
(PARTNERS) OF SAMRAT APARTMENTS LLP HELD AT THE REGISTERED OFFICE OF THE LLP
SITUATED AT U-10-11 MEGH MAYUR PLAZA, OPP. JANI FARSAN, PARLE POINT, SURAT
UE\QUJARA‘I’ 3950070N NOVEMBER29™ 2022 AT 11:40 A.M TO TRANSACT THE FOLLOWING

stss

R
\.-f.

LVED THAT the consent of the llp be and is hereby given to the Designated Parmers
to sell land/Premises situated at Plot No.: 2/a ,.2/b Sub Plot No.: 94, Final Plot No.

( A\:ﬁ‘#ﬁ: 08 also to deal and represent in sub registrar as required and sign the agreement to sell, deed
of conveyance and other agreements, documents as and when required tor the said purpose in
fact and at law so long as they are Designated Partners of the LLP to act for and in the name of
the LLP or in their own name and on behalf of the LLP.”

““RESOLVED FURTHER THAT Mr Rajendra Suganchand Shah (DPIN: 01765634,
Designated Partner of the LLP be and hereby authorized by the Board to do all acts, sign
documents, execution of sale deed, any alteration in revenue records, represent in sub registrar
or any other official departments, deeds, memorandum of understandings, matters and things
and to exercise all rights, powers, mdemnity, affidavit, authortes, duttes and disceetion’s as may
be useful, necessary or expedient for the above purpose on behalf of the llp

FOR SAMRAT APARTMENTS LLP,

QD

PANKAJ SHASHIKANT SHAH
DESIGNATED PARTNER
DIN: 02063643
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1y

SHRUTI PARK LLP

Reg. Office: - U-10-11, Megh Mayur Plaza, Opp. Jani Farsan, Parle Point, Surat,
Gujarat — 395007.
Ph No - 0261-2252371. E Mail ID: -info@meghmayur.com
LLPIN: - ABB-8978

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD

(PARTNERS) OF SHRUTI PARK LLP HELD AT THE REGISTERED OFFICE OF THE LLP SITUATED
g&;w-lﬂ-ll MEGH MAYU“I:{ PLAZA, OPP. JANI FARSAN, PARLE POINT, SURAT GUJARAT
2R, ..1,.‘ 2930070N NOVEMBER29 ™ 2022 AT 11:55 A.M TO TRANSACT THE FOLLOWING BUSINESS

NN
. b, W5 5 o

LVED THAT the consent of the lip be and is hereby given to the Designated Partners
P to sell land/ Premises siruated at Plot No.: 3/a ,3/b , Sub Plot No.: 94, Final Plot
, Paili, Tps 4,umara south Althan, Surat at not below the market price and to sign,
and perform all or any of the acts applicable as per the provisions of the Limired

- ,_\‘N ,*1
PE
——’,{/\ﬁw&hr}‘ Partnership Act, 2008 also to deal and represent in sub registrar as required and sign
wimi=""the agreement to sell, deed of conveyance and other agreements, documents as and when
required for the said purpose 1n fact and at law so long as they are Designated Parmers orf dw
LLLP to act for and 1n the name of the LLP or in their own name and on behalf of the LLP"

“RESOLVEDFURTHER THAT Mr Rajendra Suganchand Shah (DPIN: 01765634)
Designated Partner of the LLP be and hereby authorized by the Board to do all acts. sign
documents, execution of sale deed, any alteration in revenue records, represent in sub registear
or any other official departments, deeds, memorandum of understandings, matters and things
and to exercise all rights, powers, indemnity, affidavit, authorities, dutes and discretion’s as may

be useful, necessary or expedient for the above purpose on behalf of the lp.”

TrmeEa

p
O\ . T,
’\J\V(S SELIEM

PANKAJ SHASHIKANT SHAH
P \ g - \
PP 2D

FOR SHRUT[ PARKTLP, [whpﬁpjgfﬁi.w

DESIGNATED PARTNER
DPIN: 02063643

s arsmron

Aep

FRUE CcoPY
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Reg. Office: - U-10-11, Megh Mayur Plaza, Opp. Jani Farsan, Parle Point, Surat,
Gujarat — 395007.
Ph No - 0261-2252371. E Mail ID: -info@meghmayur.com
LLPIN: - ABB-8478

SAMARTH APARTMENT LLP

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD
. (PARTNERS) OF SAMARTH APARTMENT LLP HELD AT THE REGISTERED OFFICE OF THE LLP
HE EU-{} TUATED AT U-10-11 MEGH MAYUR PLAZA, OPP. JANI FARSAN, PARLE POINT, SURAT
< RAT 3950070N NOVEMBER29"" 2022 AT 11:30 A.M TO TRANSACT THE FOLLOWING

, C LVED THAT the consent of the lp be and is hereby given to the designated partners
TR0, r],tejllp to sell land/Premises situated at Plot No.: 4/a 4/bSub Plot No.: 94, Fina! Plor No.
l) -'\Lw aiki, Tps 4 umara south Althan, Surat at not below the market price and to sign, execute
J,,-}j\‘\ d perform all or any of the acts applicable as per the provisions of the Limited Liability

Partnership  Acy, 2008 also w dedd and represent in sub regsizar as required and sign the

agreement to scll, deed of convevance and other agreements, documents as and when required
for the said purpose in fact and at law so long as they are Designated Partners of the LLP ro act
for and in the name of the LLP or ia their own name and on behalf of the LLP.”

“RESOLVED FURTHER THAT Mz Rajendra Suganchand 3Shah (Din: !ii(.mH}
Designated Parmer of the LLP be and hereby authorized by the Board to do all aces, sigs

documents, execution of sale deed, any alteration in reveaue records, represent in sut

or any other official departments, deeds, memorndum of understandings, matic
and to exercise all rights, powers, indemnity, affidavit, authorities, duties and discreton’s as ¢
be useful, necessary or expedient for the above purpose on behalf of the lp.”

3

ﬁikﬂfﬁLN]

FOR SAMARTH APARTMENT LLP
Raich o B She

REKHA RAJENDRA SHAH

P v
12323 3

DESIGNATED PARTNER _ iy
DIN: 02444299 i i i §

\TRUE COPY

TUREREI PR
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SANSKRUTI FLATS LLP

Reg. Office: - U-10-11, Megh Mayur Plaza, Opp. Jani Farsan, Parle Point, Surat,
Gujarat — 395007.
Ph No - 0261-2252371. E Mail ID: -info@meghmayur.com
LLPIN: -ABB-8191

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING
OF THE BOARD (PARTNERS) OF SANSKRUTI FLATS LLP HELD AT THE
REGISTERED OFFICE OF THE LLP SITUATED AT U-10-11 MEGH MAYUR
PLAZA, OPP. JANI FARSAN, PARLE POINT, SURAT GUJARAT 3950070N
NOVEMBER 20™ 2022 AT 11:30 AM TO TRANSACT THE FOLLOWING
BUSINESS

“RESOLVED THAT the consent of the llp be and is hereby given to the designared partners
of the Ilp to sell land/Premises sitwated at Plot No.: 5/a,5/b , Sub Plot No.: 94, Final Plot No.
117, Paild, Tps 4 umara south Althan, Surac at not below the marker price and to sign, execure
and perform all or any of the acts applicable as per the provisions of the Limited Liability

Partnershin  Arct, 2008 also to deal and represent in sub registrar as required and sign rhe

reement o sell, deed of conveyance and other agreements, documents as and when required

fen Ye said purpose in fact and at law so long as they are Designated Partners of the LLP to act
“ C »

et in the name of the LLP or in their own name and on behalf of the LLP.

Rajendra Suganchand Shah (Din: 01763634),

be useful, necessary or expedient for the above purpose onbehalf of the llp.”

[SRYISTALN

FOR SANSKRUTI FLATS LLP, _’ 1 2 3 2 3 q}%
h
Rercna P50 X s )

REKHA RAJENDRA SHAH
DESIGNATED PARTNER
DIN: 02444299

fep
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[SRT/5/ALN]

-
L SARITA APARTMENTSL{. 12373 %

Reg. Office: - U-10-11, Megh Mayur Plaza, Opp. Jani Farsah, zgye E!,omj? Su 18 ,,.,m
Gujarat —395007. s 5
Ph No - 0261-2252371. E Mail ID: -info@meghmayur.com
LLPIN: - ABC-0071

e m.,w“..., i

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING
OF THE BOARD (PARTNERS) OF SARITA APARTMENTS LLP HELD AT THE
-‘\‘ REGISTERED OFFICE OF THE LLP SITUATED AT U-10-11 MEGH MAYUR

‘? ; INESS
p-7 ]
51

X/
“RESOLVED THAT the consent of the llp be and is hereby given to the Board of Directors

L]

L of the Company to sell land/Premises situated at Plot Now: 6/2 6/ | Sub Plor No.. 54, Final
'{C{(A\ Plot No. 117, Paiki, Tps 4 umara south Althan, Sutat at aot below the market price and o sign,
/ execute and perform all or any of the acts applicable as per the provisions of the Limited

Liahility Partnership Aet, 2008 alsn tn deal and represent in shh registrar as required and sign
the agreement to sell, deed of convevance and other agreements, documents as and when
required for the said purpose in fact and at law so long as they are Designated Partaers of the
LLP ta act for and in the name of the LLP or in their own name and on behalf of the 1117

“RESOLVED FURTHER THAT M: Rajendra Suganchand Shah (DPIMN: 01763634),
Designated Partner of the LLP be and hereby authotized by the Board to do all acts, sign
documents, execution of sale deed, any aleraton in revenue records, represent ia sub registe

or any other official departments, deeds, memorandum of understandings, matters
and to exercise all rights, powers, mdcmmn' affidavic, authorities, duties and discretion’s as may
be useful, necessary or expedient for the above purpose on behalf of the llp.”

FOR SARITA MENTS LLP,
4.

&

PANKAJ SHASHIKANT SHAH DHARMENDRA SUGANCHAND SHAH
DESIGNATED PARTNER DESIGNATED PARTNER
DPIN: 02063643 DPIN: 02019424

/M%/

SEIYAM RAJENDRA SHAH
DESIGNATED PARTNER
DPIN:09094634
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SIDDHARTH FLATSLLP

Reg. Office: - U-10-11, Megh Mayur Plaza, Opp. Jani Farsan, Parle Point, Surat,
Gujarat — 395007.
Ph No - 0261-2252371. E Mail ID: -info@meghmayur.com
LLPIN: - ABB-8061

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING
OF THE BOARD (PARTNERS) OF SIDDHARTH FLATS LLP HELD AT THE
REGISTERED OFFICE OF THE LLP SITUATED AT U-10-11 MEGH MAYUR
PLAZA, OPP. JANI FARSAN, PARLE POINT, SURAT GUJARAT 3950070N
NOVEMBER 12™ 2022 AT 01:00 P.M TO TRANSACT THE FOLLOWING

BUSINESS

“RESOLVED THAT the consent of the llp be and is hereby given to the designated partaers
MUP to sell land/Premises situated at Plat No.: 7/a ,7/b |, Sub Plot No.: 94, Final Plot No.
Mm\ Eul;. Tps 4 umara south Althan, Surat to at not below the market price and to sign,

; ‘E\e Re iand perform all or any of the acts applicable as per the provisions of the Limited
i4h n“ Pa:rncrel11}) Act, 2008 also to deal and represent in sub registrar as required and sign
the a.éru ment to sell, deed of conveyance and other agreements, documents as and when

= “ﬁ f Q?.Iff:cti for the said purpose in fact and at law so long as they are Designated Partners of the
‘“*--—--*‘Tj:'sij f5/act for and in the name of the LLP or in their own name and on behalf of the LLP.”

'Ql"-.

‘ARESDLVEDFURTHERTHAT Mr. Rajendra Suganchand Shah (DPIN: 01765634),
“Partner of the LLP be and hereby authorized by the Board to do all acts, sign documents,
executon of sale deed, any alteration in revenue records, represent in sub registrar or any other
official departments, deeds, memorandum of understandings, matters and things and o

exercise all righrs, powers, indemmity, afdaviy, authorines, dupies and discreton’s as may be
useful, necessary or expedient for the above purpose on behalf of the I T
Sﬁ.iSIALN
FOR SIDD TH FLATS LLP S i 2 4
: ® 42329 %E
i 'C1 ]
PAWNEKA] SHASHIKANT SHAH DHARMENDRA SUG Nﬁ\”@‘z 2
DESIGNATED PARTINER DESIGNATED FARTINER

DPIN: 020 tpv DPIIN: 02019424
\ ) 4
o
I RAJENDRA SHAH

PARTNERS
DIN:07091073

»/)
rgéaur-: cory




238

~
’%‘1 DHARMATH CONSTUCTION LLP

Reg. Office:- P. No. 01, ADESHWAR NAGAR, OPP. MINA COMPLEX TALODA
ROAD Nandurbar Maharashtra 425412. E Mail ID:-info@meghmayur.com
LLPIN:-ABC-3201

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING
OF THE BOARD (PARTNERS) OF DHARMATH CONSTRUCTION LLP HELD
AT THE REGISTERED OFFICE OF THE LLP SITUATED AT P.No.0l,
ADESHWAR NAGAR, OPP. MINA COMPLEX, TALODA RD, NDB,
NANDURBAR, 425412 ON NOVEMBER 29772022 AT 11:45 AM TO TRANSACT
THE FOLLOWING BUSINESS

“RESOLVED THAT the consent of the llp be and is hereby given o the designated parmers
E{}}‘\, of the llp to sell land/Premises situated at Plot No.: 8/a ,8/b , Sub Plot No.: 94, Final Plot Ne.
o ';é"-.li?, Paiki, Tps 4 umara south Althan, Surat at not below the marker price and w sign, execuie
G id perform all or any of the acts applicable as per the provisions of the Limited Liabiliy
ttnership Act, 2008 also to deal and represent in sub registrar as required and sign the
garpement to sell, deed of conveyance and other agreements, documents as and when required
8¢ the said purpose in fact and at law so long as they are Designated Partners of the LLP to act
rand in the name of the LLP or in their own name and on behalf of the LLP.”

“RESOLVEDFURTHER THAT M: Miml Jagdishchandra Shah (DPIN: 00509114,
Designated Partner of the LLP be and hereby authorized by the Board to do all acts, sign
documents, exccution of sale deed, any alteration in revenue records, represent in sub registrar
or any other official departments, deeds, memorandum of understandings, matters and things

and to exercise all rights, powers. indemnity, affidavit, authorities, duties and discreaon’s as muay

be useful. necessary or expedient for the above purpose on behalf of the Up ===
SET/S5/ALN

FOR DHARMATH CONSTRUCTION LLP, -

AT ]
A Z D D
SANJAY BIPINCHANDRA SHAH SUNISH BIPINCHANDRA SHAH

PARTNER DESIGNATED PARTNER
DPIN: 00509119 DPIN: 00509117

':r:}/nk( pa. CAT

JAGDISH MANILAL SHAH
PARTNER
DIN:00509118

wbie D,
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1 ]

SARASWAT PROPERTIES LLP

Pe23t3

g

“J [g’g

Pkn!"_ g’”"
Reg. Office:- P. No. 01, ADESHWAR NAGAR, OPP. MINA COMPEEX TA "7%" By '2

ROAD Nandurbar Maharashtra 425412, E Mail ID:- info @meghmayur.com
LLPIN:-2948

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING
OF THE BOARD (PARTNERS) OF SARASWAT PROPERTIES LLP HELD AT
THE REGISTERED OFFICE OF THE LLP SITUATED AT P.No.01, ADESHWAR
NAGAR, OPF. MINA COMPLEX, TALODA RD, NDB, NANDURBAR, 425412 ON
NOVEMBER 29™ 2022 AT 11:00 AM TO TRANSACT THE FOLLOWING
BUSINESS

“RESOLVED THAT the consent of the LLP be and is hereby given to the Designated
Partners of the LLP to sell land/ Premises siruated ar Block No.94-9/2.9/b, Final Plot No.
117, TPS 4Umara south Althan, Surat at nort below the market price and to sign, execute and
perform all or any of the acts applicable as per the provisions of the LLP Ac,2008 also ro deal

and represent in sub registrar as required and sign the agreement to sell, deed of conveyance

SU&’P and other agreements, documents as and when required for the said purpose 1 fact and at law
,\\“‘ long as they are Designated Partners of the LLP to act for and in the name of LLP or in

% ir own name and on behalf of the LLP.”
‘gﬁSOLVEDFURTHER THAT Mr. Mol Jagdishchandra Shah (DPIN:00509114),
"afignart:d Partner of the LLP be and hereby authorized by the Board to do all aces, sign
j.;"j ﬁgumcnts. execution of sale deed, any alteration in revenue records, represent in sub registrar
any other official departments, deeds, memorandum of undersrandings, marrers and rthings
A} and to exercise all rights, powers, indemnity, affidavit, authorues, duties and discrenion’s as may

et be useful, necessary or expedient for the above purpose on behalf of the LLP.”

FOR SARASWAT PROPERTIES LLP,

hoon Spthet.

RUPAL MITUL SHAH SANJAY BIPINCHANDRA
PARTNER DESIGNATED PARTINER
DIN: 07730349 DPIN: 00509119

| oA
R N AT A pe
JAGDISH MANILAL SHAH PREETI SANJAY SHAH
PARTNER PARTNER
DIN:00509118 DIN:09684428

m‘gégow
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b BHAVIKPROPERTIESL' p 12323

Reg. Office:- P. No. 01, ADESHWAR NAGAR, OPP. MINA CO YA
ROAD, Nandurbar Maharashtra 425412E Mail [D:- info @meghmayur.com
LLPIN:-ABC-3711

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING
OF THE BOARD (PARTNERS) OF BHAVIK PROPERTIES LLP HELD AT THE
REGISTERED OFFICE OF THE LLP SITUATED AT P.No.0l, ADESHWAR
NAGAR, OPP. MINA COMPLEX, TALODA RD, NDB, NANDURBAR, 425412 ON
NOVEMBER 29™ 2022 AT 10:30 AM TO TRANSACT THE FOLLOWING
BUSINESS

“RESOLVED THAT the consent of the llp be and is hereby given to the designated partners
of the llp to sell land/Premises simated at Plot No.: 10/a 10/b | Sub Plor No.: 94, Final Plon
No. 117, Tps 4 urnara south Althan, Surat at not below the marker price and  sign, execure
and perform all or any of the acts applicable as per the provisions of the Limited Liability
Parmership Act, 2008 also to deal and represent in sub registrar as required and sign the
agreement to sell, deed of conveyance and other agreements, documents as and when required

LVEDFURTHER THAT Mr Miwl Jagdishchandea Shah (DPIN: 00509114,
ated Partner of the LLP be and hereby authorized by the Board to do all acts, sign

hents, execution of sale deed, any alteration in revenue records, represent in sub

v other official departments, deeds, memorandum of undesstandings, matters an

3 pﬁ.n) exercise all rights, powers, indemnity, affidavir, authorities, dudes and discretion’s as may
‘\'\_\. .s

_L;_}w.« be uselul, necessary or expedient for the above purpose on behalf of the llp.”

FOR BHAVIK PROPERTIES LLP,

Rl DGt

RUPAL MITUL SHAH SANJAY BIPINCHANDRA SHAH
PARTNER DESIGNATED PARTNER

DIN: 07730349 DPIN: 00509119

| QA o~ A P ¢
JAGDISH MANILAL SHAH PREETI SAN]AY SHAH
PARTINER PARTNER

DIN:00509118 DIN:09684428

Q‘RUE CoPy
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Reg. Office:- P. No. 01, ADESHWAR NAGAR, OPP MINA Cf

ROAD Nandurbar Maharashtra 425412, E Mail ID:- info a)meohmayur N
LLPIN:- ABC-0093

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING
OF THE BOARD (PARTNERS) OF MITUL HOTELS LLP HELD AT THE
REGISTERED OFFICE OF THE LLP SITUATED AT P.No.0l, ADESHWAR
NAGAR, OPP. MINA COMPLEX, TALODA RD, NDB, NANDURBAR, 425412 ON
NOVEMBER 29™ 2022 AT 12:30 P.M TO TRANSACT THE FOLLOWING
BUSINESS

“RESOLVED THAT the consent of the llp be and is hereby given to the designated partners
of the lip to sell land/Premises simared at Plot No: 11/a,11/b , Sub Plor No.: 94, Final Plat
3";\1:" No. 117, Paiki, Tps 4 umara south Althan, Surat at not below the market price and o sign,

cxecute and perform all or any of the acts applicable as per the provisions of the Limited
Jabilite Partnershin Aer, 2008 alse o deal and represent in sub registrar as required and sion
id agreement to sell, deed of conveyance and orher agreements, documents as and when
ired for the said purpose in fact and at law so long as they are Designated Partaers of the
to act for and in the name of the LLP or in their own name and on behalf of the LLP”

\ Mr. Miml Japdishchandes Shah (DXPIN: 00509114),

".Dcmgnar:ed Parmer of the LLP be and hereby authorized by the Board to do all acts, sign

P documents, execution of sale deed, any alteranon in revenue records, represent in sub registrar
or any other official departiments, deeds, memorandum of nnderstandings, matrers and things
and to exercise all dghts, powers, indemniry, affidavit, authorites, duties and discredon’s as may
be useful, necessary or expedient for the above purpose on behalf of the Up.”

FORMITUL HOTELSLLP,

vk, bt et

RUPAL MITUL SHAH SANJAY BIPINCHANDRA SHAH
PARTNERS DESIGNATED PARTNERS
DIN: 07730349 DPIN: 00509119

Tl e L 1 p¢
JAGDISH MANILAL SHAH PREETI SANJAY SHAH
PARTNER PARTINER
DIN:00509118 DIN:09684428

NV T ok &ﬂ’g W

NUTAN JAGDISH SHAH SUNISH BIPINCHANDRA SHAH
PARTNER PARTNER
DIN:09684380 DIN:00509117

& COPY.
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136) NAMI PROPERTIES LLp ~ ' %P !

BT i en e brer e ety
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e

Reg. Office:-P. No. 01, ADESHWAR NAGAR, OPP. MINA COMPLEX, T‘ALOUA e

ROAD Nandurbar Maharashtra 425412. E Mail ID:- info @meghmayur.com
LLPIN:-ABC-3358

Lo SR

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF
THE BOARD (PARTNERS) OF NAMI PROPERTIES LLPHELD ON TUESDAY29TMAY,
2022 AT THE CORPORATE OFFICE OF THE COMPANY P.No.0l, ADESHWAR
NAGAR, OPP. MINA COMPLEX, TALODA RD, NDB, NANDURBAR, 425412 ON
NOVEMBER 29™ 2022 AT 12:00P.M TO TRANSACT THE FOLLOWING

BUSINESS

“RESOLVED THAT the consent of the lip be and is hereby given to the designared partners
of the lip to sell land/Premises situated at Plot No.: 12/a ,12/b | Sub Plot No.: 94, Final Plat
No. 117, Paiki, Tps 4 umara south Althan, Surat ar nor below the marker price and w0 sign,

execute and perform all or any of the acts applicable as per the provisions of the Limired

ircd for the said purpose in fact and at law so long as they are Designated Partaers of the
to act for and in the name of the LLP or ia their own name and on behalf of the LLP.”

SOLVbDFURTHER THAT M. Mitul Jagdishchandra Shah (DPIN: 00509114

ﬁ“g{i@“r £33

'ﬁ‘@\-‘g-‘ E‘esngﬂated Partner of the LLP be and hereby authorized by the Board to do all acis, sign
.«""?u'\

j\‘_‘;f\\,-‘ "’documcnrs_ execution of sale deed, any alteration in revenue records, represent in sub reglstrac

ampt or any other official departments, deeds, memoranduin of understandings, marters and things

and to exercise all rights, powers,indemnity, affidavit, nuthorities, duties and discretion’s as may
be useful, necessary or expedient for the above purpose on behalf of the lp.”

FOR NAMI PROPERTIES LLP,

Ko~ gt ey

RUPAL MITUL SHAH SUNISH BIPINCHANDRA SHAH
PARTNERS DESIGNATED PARTNERS
DIN: 07730349 DPIN: 00509117

~ g . gt gl P ¢

U f. 5

JAGDISH MANILAL SHAH PREETI SANJAY SHAH
PARTINER PARTNER
DIN:00309118 DIN:09684428
SANJAY BIPINCHANDRA
PARTNER
DIN:00509119
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59 fgm‘__/wALN

NUTAN APARTMENTS LLP

Reg. Office:- P. No. 01, ADESHWAR NAGAR, OPP. MINA COMPLEX TALbDA
ROAD Nandurbar Maharashtra 425412, E Mail ID:- info @meghmayur.com
LLPIN:- ABC-2942

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING
OF THE BOARD (PARTNERS) OF NUTAN APARTMENTS LLP HELD AT THE
REGISTERED OFFICE OF THE LLP SITUATED AT P.Neo.0l, ADESHWAR
NAGAR, OPP. MINA COMPLEX, TALODA RD, NDB, NANDURBAR, 425412 ON
NOVEMBER 29™ 2022 AT 11:30 AM TO TRANSACT THE FOLLOWING
BUSINESS

“RESOLVED THAT the consent of the llp be and is hereby given to the designated parmers
of the llp to sell land/ Premises situated at Plor No.: 13/a [13/b | Sub Plor No.: 94, Final Plor
Neo. 117, Paki, Tps 4 umara sourth Althan, Surat at not below the markert price and o sign,
o, exccute and perform all or any of the acts applicable as per the provisions of the Limited
: ;i ability Parmership Act, 2008 also to deal and represent in sub registrar as required and sign
agreement 16 sell, deed of conveyance and other agreements, documents as and when

;\\\ s \@x‘zv:\{z.red for the said purpose in fact and at law so long as they are Designated Partners of the
¥ I:E! o act for and in the name of the LLP or in their own name and on behalf of the LLE.”

; § i
b e‘ i"ﬂ SOLVEDFURTHER THAT Mr Minl Jagdishchandra Shah (DPIN: 00509114),
..-' ‘l-‘ilgﬂmnrcd Partner of the LLP be and hereby authorized by the Board to do all acts, sign

.f_ffoc'umenrs execution of sale deed, any alteration 1n revenue records, represent in sub registear

r any other official departments, deeds, memorandum of understandings, matters and things
:u‘.d o exerase all rghts, powers, mdemnity, atfidavir, authonoes, dutes and discretion’s as may
be useful, necessary or expedient for the above purpose on behalf of the lp

FOR NUTAN APARTMENTS LLP,

Qo (A

RUPAL MITUL SHAH SUNISH BIPINCHANDRA SHAH
PARTNER DESIGNATED PARTNER
DIN: 07730349 DPIN: 00509117

—
A Al I/( AL LA (f}fnﬂ; P <.
JAGDISH MANILAL SHAH PREETI SANJAY SHAH
PARTNER PARTNER
DIN:00509118 DIN:09684428

<P
PRUE COPY
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THOTH MALL AND COMMERCIAL REAL ESTATE PRIV
Registered Address: C/0 Marketcity Resources Private Limited, R R Hoisefy Building, Shree
Laxmi Woollen Mills Estate, Dr. E Moses Road, Mumbai - 400011, M liaraﬂ!‘itf
Email id: corpaffairs@phoenizmills.com contact No. 022 3001 680§ CIN-No. 231 3 i
U70109MH2022PTC377897 -

SRY /S
-ﬁm siﬁm“

i Y I

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY ”}
DIRECTORS OF THOTH MALL AND COMMERCIAL REAL ESTATE PQIVN‘T
LIMITED AT THEIR MEETING HELD ON TUESDAY, NOVEMBER 29, 2022, AT

MUMBAI il

AUTHORISATION FOR EXECUTION OF DEED OF CONVEYANCE

“RESOLVED THAT pursuant to the applicable provisions of the Comparics Act
2013 read with relevant Rules framed thereunder (including any stabutory
modification or re-enactment thereof for the lime being in force), the provisions of the
Memorandum and Articles of Association of the Company, consent of the Board of

Directors be and is hereby accorded to enter into Deed of Conveyance for acquiring

a!l the pieces‘ and parce‘s of land admeasuring 29,222 square meters, -1ari_ng Firal Flor

RESOLVED FURTHER THAT the draft of the Deed of Conveyance and othar relaled
documents as placed before this meeting, duly initialled by che Chatrrman for the

purpose of identification, be and are hereby approved;

| B

RESOLVED FURTHER THAT Mr. Raghav Bajoria, Director or Mr, Varun Parwal
Authorised Signatorv of the Company, be and are hereby severally authorized o
modify, finalise, sign, execute, present, appear, lodge and admit in the ofine of o
Sub-Registrar of Assurances or such other registering authorities the said Deed of

Cenveyance and all of the other documents necessary and proper to consummate the
closing of the transaction contemplated in the said Deed of Convevence and o do ull
such acts, deeds and things necessary for effectively executing and registering the saidl

deovuments with relevant authoritiss;

&RUE copy
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THOTH MALL AND COMMERCIAL REAL ESTATE PRIVATE LIMITED
Registered Address: C/0 Marketeity Resources Private Limited, R R Hoisery Building, Shree
Laxmi Woollen Mills Estate, Dr. E Moses Road, Mumbai - 400011, Maharashtra
Email id: carpaffairs@phoenixmills.com contact No, 022 3001 6800 CIN No.
U70109MHZ022PT(C377897

REB0LVED FURTHER THAT Mr. Raghav Bajoria, Director or Mr. Varun Parwal,
Authorised Signatory of the Company, be and are hereby severally authorized to do
all such acts, deeds and things as may be deemed necessary and expedient relating to

the aforesaid matters;

RESOLVED FURTHER THAT a certified copy(ies) of this Resolution be provided to
all concernad under the hand of a Director of the Company.”

For Thoth Mall and Comrercial Real Esiate Private Limited

f. .

q]w: A‘T"""‘W‘?
‘;

A.
=

3l
Ashwin Gif

i

_.u.

Director ,
(8713678

AP

[TRUE COEY
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Serial No. 12323 Presented of the office of the
Sub-Registrar of S.R.O-Surat - 5 Althan
Between the hour of 10 To 11 on Date
16/12/2022

SRT/5/ALN
12323
= o BV
2022
Receipt No :- 202231900024085
Received Fees as following Rs.
Registration 30940650.00 .
Side Copy Fee (300) 6000.00 |
Other Fees 0.00
TOTAL :- 30946650.00

Document Type: Convayance/Sale : Convayance /Sale
20221201828871089

Thoth Mall and\éommercial Real Estate Pvt Ltd (]
u[ﬂga c2f5Q Mr.Varun Parwal .

o

YVAHR ™ )
Sub Registrar
S.R.0-Surat - 5 Althan

Y, iR
Sub Registrar
S.R.0-8urat - 5 Althan

Sl.no  Party Name and Address

Thumb Impression Signature

Executing

1 Shaswat Park LLP »\[Fisd euoiletz
Rajendra sugamchand shah

2 samrat Apartments LLP »i[sd
ailler. Rajendra sugamchand shah

shiwangi

bung.,,umra,umra,surat, SURAT_CITY
(42 121), SURAT (42d),GUJARAT
(Amrae),0

PANNO:AETFS7744G

Executing

3 Shruti Park LLP [t cuwillei
Rajendra sugamchand sha shah

shiwangi

bung.,,umra,umra, SURAT,SURAT_CI
TY (22 2(12l), SURAT (134), GUJARAT
(Asvund),0

PANNO:AETFS8597M

Executing

56

56
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SRT/S/ALN,
12323 < | ab l b‘T
(G2.0) 16/12/2022 2:57 PM 2022

4 Samarth Apartment LLP #i(Hsd 56
sellelz Rajendra sugamchand shah

shiwangi

bung.,,umra,umra, SURAT,SURAT_CI
TY (243 HL2l), SURAT (13), GUJARAT
(3Asr2lA),0

PANNO:AETFS8027C

_E)Eec‘atag ___________
5 Sanskruti Flats LLP »1figd suoilel 56
Rajendra sugamchand shah

hiwangi
bung.,,umra,umra,SURAT,SURAT_CI
TY (2 4lZl), SURAT (213),GUJARAT
(asw21d),0

PANNO:AETFST179F

Executing

6 Sarita Apartments LLP »ifiyd seflee 56
Rajendra sugamchand shah

hiwangi
+bung.,,umra,umra,SURAT,SURAT_CI
TY (2434 2{121), SURAT (242),GUJARAT

' (A1ere),0
G} PANNO:AEUFS0011B

o 7 Siddharth Flats LLP figd oulleie 56
“/ Rajendra sugamchand shah

- hiwangi
bung.,,umra,umra, SURAT,SURAT_CI
TY (424 212]), SURAT (%424), GUJARAT
(Amraid),0
PANNO:AETFS6962A

Executing

8 Dharmath Construction LLP #{ffid 55
®illelz mitul jagdishbhai shah

anjan
shalaka,athwalines,athwalines,surat,S
URAT_CITY (Y24 2AlZl), SURAT

(#3), GUJARAT (315¥21),0
PANNO:AAUFD1989R

Executing

9 Saraswat Properties LLP wi(8gd 55
wpllelz mitul jagdishbhai shah

anjan
shalaka,athwalines,athwalines, SURA
T,SURAT_CITY (243« 2llél), SURAT
(¥2), GUJARAT (3tevid),0
PANNO:AEUFS4901C
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Executing

10 Bhavik Properties LLP »1(Eisd ciifletz
mitul jagdishbhai shah jagdishbhai
shah shah

anjan
shalaka,athwalines,athwalines,surat,S
URAT_CITY (3 {l2l), SURAT

(#3), GUJARAT (us¥21),0
PANNO:ABAFB0613P

Executing

11 Mitul Hotels LLP i(igd susfleiz mitul
jagdishbhai shah

anjan
shalaka,athwalines,athwalines,SURA
T,SURAT_CITY (%2 #{12)), SURAT
(434), GUJARAT (2157214),0
PANNO:ABUFMT7145D

Executing

12 Nami Properties LLP »ifizd cueflei
mitul j agdishbhai shah

anjan
shalaka,athwalines,athwalines, SURA
T,SURAT_CITY (224 2i12l), SURAT

13 Nutan Apariments LLP izt euoiler
mitul jagdishbhai shah

anjan
shalaka,athwalines,athwalines,surat,S
URAT_CITY (uzd ¥{ll), SURAT

("24), GUJARAT (3lzw2te),0
PANNO:AAUFN3819Q

Executing
14 Rupal Mitul Shah

10/E,Anjan

Shalaka, Athwalines, SURAT_CITY
(134 2{l21), SURAT (2i24),GUJARAT
(21ow21) 395007
PANNO:AFJPS3571A

Claiming

1 Thoth Mall and Commercial Real
Estate Pvt Ltd <l ifiyd <uf3d
Mr.Varun Parwal

Flat No.81, Bulding 3/A, Kalptaru
Aurs,Ghatkopar West, Mumbai ,,,,,.,
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Executing Party
admits execution
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(G2.0) 16/12/2022 2:57 PM i

1 Dipak Motilal Sharma
L-824, Aashirvad Palace,Bhatar Road,Bhatar, SURAT_CITY

(Y A1), SURAT (Y1), GUJARAT (3]%3Lcl),395007

2 Avinash Ghansham Dulani
,Dipak Nivas,Ulhas Nagar,Thane, Thane (Thane),Thane
(Thane), MAHARASHTRA (H&l2(%2),421002

State that they personally known above named
executant and Indetifies him/them.

N

Y V AHIR
Sub Registrar
S.R.0O-Surat - 5 Althan

Circular No.: EJR/VAHAT/347/2014/13001 to 13364

That explained about details of document to party no. ...................... 83 per circular
no. EJR/VAHAT/347/2014/13001 to 13364 and circular no.
EJR/VAHAT/347/2014/32392 to 32757, dated: 11/11/2016 of Inspector general of
registration, gujarat state, gandhinagar, and confirmed their identity by identifiers and
completed thr procedure as per section - 34,35,58 and 59 of registration act., 1908,

Y V AHIR
Sub Registrar
S.R.0-Surat - 5 Althan

o2
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~ SRT/5/ALN
l’l } “12323 s

(G2.0) 16/12/2022 2:57 PM 2022

b

Produced Form No.1
for finalise the Marketvalue.

Date: 16/12/2022

Y V AHIR
Sub Registrar
S.R.0-Surat - 5 Althan

K Verified PAN No/GIR No as per
IncomeTax Rules 1962.

Executant No 1,2,3,4,5,6,7,8,9,10,11,12,13,14
Claiment No
Confirmer No
Date: 16/12/2022

W

Y V AHIR
Sub Registrar
S.R.0-Surat - 5 Althan

Received Copies of Certified Evidence of Seller, Buyer and
Identifiers of Document

Date: 16/12/2022

Nudl

Y V AHIR
Sub Registrar
S.R.0-Surat - 5 Althan

Alugl ¥z Rassllet URUA suls : Sx/dAs2/302/
2020/3U39¢ l.23/90/2020 ocd yeall wll2e] Wloleatly

Ry 53

Adlu: 1671272022

N
Y V AHIR
Sub Registrar A " ﬁ
S.R.0-Surat - 5 Althan

ITRUE COPY
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SRT/5/ALN
12323 s
[ 7,‘( aN| Qb |
(G2.0) 16/12/2022 3:36 PM 2022 i

wl Aw A As ollwud . ol.12324,12325,8 oAlucl % 2Ad B.

Y V AHIR
Sub-Registrar
8.R.0-Surat - 5 Althan

1 Book No. 12323 Registered No.

Date: 16-12-2022

S

Y V AHIR
Sub Registrar
S.R.0-Surat - 5 Althan
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Project Name: Construction of Single Window SW/105961/2022
Proposed Commercial Number:
Building-Thoth Mall
Proposal sia/GJ/
Number: INFRA2/404463/2022
State: GUJARAT Current Status:
Submission 28/10/2022 Project B2
Date: Category:
Sector: INFRA2 Project Thoth Mall And
Proponent Commercial Real Estate
Name: Private Limited
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Proposal Timeline

|76

Proposal No.: SIA/GJ/INFRA2/404463/2022
Project Name: Construction of Proposed Commercial Building-Thoth Mall
State: GUJARAT
P | Submissi
roposal Submission 28/10/2022
Date:
S. No. Activity Activity Start date Activity End date

No result found.

P Tal”h

P?%'\LJE L\ HE



Commorzﬁcltion Form

Project Details

1. Details of Project

1.1. Name of the Project
1.2. Project Proposal For

1.3. Project ID (Single window Number)

1.4. Description of Project

| 17

Construction of Propesed Commercial Building-Thoth Mall
New
sw/105961/2022

The proposed project will conceived as a commaercial building in
Surat and named as “Thoth Mall” by Thoth Mall and Commercial
Real Estate Private Limited has planned to construct mall at Plat
No.-117 forming part of Town Planning Scheme No. 4 (Umra-South),
Block no. 94 (Part) (erstwhile survey no. 76) Village- Althan, Taluka-
Majurg, District-Surat, Gujarat.

2. Details of the Company/Organization/User Agency making application

2.1. Legal status of the Company/Organization/User Agency

2.2. Name of the Company/ Organization/User agency

Registered address

2,3. Address

2.4. State

2.5, District

2.6. Pin Code

2.7. E-mail address

2.8. Mobile number

3. Details of the person making application

3.1. Name

3.2. Designation

Correspondence dddress

3.3. Address

3.4, State

3.5. District

3.6. Pin Code

3.7. E-mail address
3.8. Landline Number

3.9. Mobile number

Project Location

4. Location of the Project or Activity

4.1, Upload KML

4.2. Whether the project/activity falling in the state/UT sharing
international borders

Private Limited

THOTH MALL AND COMMERCIAL REAL ESTATE PRIVATE LIMITED

C/o Marketeity Resources Private Limited, RR Hoisery Building, Shree
Lakshmi Wollen Mills Estate, Dr, E Moses Road, Mumbai

MAHARASHTRA

MUMBAI

40000
suratmallproject@gmail.com

xxxxxx0263

Rupesh Balwantrai Brahmabhatt

Authorized Person

C/o Marketcity Resources Private Limited, RR Hoisery Building, Shree
Lakshmi Wollen Mills Estate, Dr, E Moses Road, Mumbal

MAHARASHTRA

MUMBAI

40001
suratmaliproject@gmail.com
xxxx6800

xxxxxx0263

A-v
FRUE COPY

Surat Mall.kmi

NO
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5. Shape of the Project ‘ 7 Non - Linear

Location Details

Toposheet No State/UT District Sub District village Plot/Survey/Khasra No.
F43M16 GUJARAT Surat Majura Althan

Remarks
N/A

6. Land Requirement (in Ha) of the project or activity

6.1. Nature of Land involved

6.2. Non-Forest Land [A] 29222

6.3. Forest Land [B] 0

6.4. Total Land [A+B] 29222
Project Activity Cost

B. Project/Activity Cost

40000
6.1. Total Cost of the Project at current price level (in Lakhs) ,
Amount in Words : Forty Thousand Lakh(s) Only

7. Employment likely to be generated

7.1. During construction phase

Fermaonent employment

7.11. No. of permanent employment (No.s) [A] 10
7.1.2. Period of employment (No. of days) [B] 365
7.1.3. No.of man-days [x]=[A]*[B] 3650

Termporary employment

7.1.4. Temporary [ Contractual employment (No. of Man days)

100
(vl
7.1.5. Total [x] +[Y] 3750
7.2. During operational phase
Permanent employment
7.2.1. No. of permanent employment (No.s) [A] 100
7.2.2. Period of employment (No. of days) [B] 365
7.2.3. No.of man-days [x]=[A]*[B] 36500
Temporary employment
7.2.4. Tempotary [ Contractual employment (No. of Man days) 10
[¥]
7.2,5. Total [x] +[¥] 36510

Others

8. Whether Rehabilitation and Resettlement (R&R) involved? NO

9. Whether project area involves shifting of

watercourse/road/rail/Transmission line/water pipeline, etc. NO
required?




P

63

10. Whether any alternative site(s) examined or part thereof for : : ~ o
Not applicable as the project or activity is site specific

the non-site-specific component?

1. Whether there is any Government Order or Policy/ Court order NO

relevant or restricting to the site? ’ 7q

12. Whether there is any litigation pending against the project
and/or land in which the project is proposed to be set up?

13. Whether the proposal involves violation of

NO
Act/Rule/ R‘egulc:tk:n,ir Notification of Central f State Government?

L

FRUE COPY
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Application for ToR (Category A, Bl, and B2 Violation) [EC (Category B2) - Form 1

Basic Information

1. Category of the Project/Activity

1.1. Name of the project proposal Construction of Proposed Commercial Building-Thoth Mall

1.2. Typse of Proposal New
1.3. whether violation is involved in the project No

1.4. Whether multiple items (Components) as per the notification
involved in the proposal?

1.4.1. Item No. as per schedule to EIA Notification, 2006 8(a) Building { Construction Commercial Building(s)

Capacity M225.30 sqmtr

2. Whether projecl,"uctivily attracts the General Condition

No
specified in the Schedule of EIA Notification?
3. Whether located proximity to Protected Area Notified Under the NJA
wild Life (Protection) Act, 1972?
4. Whether located proximity to Critically Polluted area as N/A
identified by the CPCB from time to time?
5. Whether located proximity to Notified Eco-Sensitive area N/A
notified under Environmental (Protection) Act, 19867
6. Whether located proximity to Inter-State Boundaries and N/A
International Boundaries?
7. Whether located proximity to Severely polluted areas as N/A
identified by the CPCEB from time to time?
8. Category of the Project as per EIA Notification, 2006 B2
8.1. Whether proposal is required to be appraised at Central
level? b
9. Whether Proposal has interlinked / interdependent projects or N
activities? =
9.1. Reason thereof NA

10. Whether any Forest Land involved in the project or part thereof  No

1. Whether NBWL recommendation is required? No

Project Details
15. Details of CTE

15,1, Whether consent under Air & Water Act has been obtained
from SPCB | UTPCC? .

15.1.1. Reason thereof In process 2
o= IV Y
ot e U0
'T UG W

16. Whether the project)‘c:ctivity located in Notified Industrial
Area?

No
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17. Whether the project/activity located in CRZ or ICRZ area?

18. Whether the project proposed to be located in Territorial

waters (Off-shore) g

19. Whether project/activity attracts the Specific Condition

specified in the Schedule of ElA Notification? 0

20. Whether project/activity located in the Eco-sensitive Zone
notified /proposed to be notified under Environment (Protection)  No
Act, 1986

Product Details

21. Details of Products & By-products

Product [ By Quantity / Mode of Transport |
Name of Product Product Capacity Unit Transmission
Imerci ilding *
Conln "|.e cial building “Thoth —_— M225.3 5q. Road
Mall®, Surat m

22, Whether any other Environmental Sensitive area exists within

Yes
10 Km from the project/activity boundary?
22.1. Areas protected under international conventions, national or
lecal legisiation for their ecological, landscape, cultural or other NO

related value

22.2, Areas which are important or sensitive for ecological
reasons - Wetlands, watercourses or other water bodies, coastal Yes
zone, biospheres, mountains, forests

Name Shortest distance from the project boundary in km

Tapi river 23

22.3. Areas used by protected, important or sensitive species of
flora or fauna for breeding, nesting, foraging, resting, No
overwintering, migration

22.4. Inland, coastal, marine or underground waters No

22.5. Routes or facilities used by the public for access to i

recreation or other tourist, pilgrim areas

Name Shortest distance from the project boundary in Km
NH53 4.3

22.6. Defence installations No

22.7. Densely populated or built-up area Yes

Nome Shortest distance from the project boundary in Km
Surat 5

22.8. Areas occupied by sensitive man-made land uses Yes

Narme Shortest distance from the project boundary in Km
Lokhbharti Higher Secondary School 0.543

22.9. Areas containing important, high quality or scarce -

resources

22.10. Areas susceptible l_c: natural hazards which could cause No

.t z . Lo e e S e B W

Building material
transportation to the site

TRUE CO

Remarks

N/A

Remarks

N/A

Remarks

NfA

Remuarks

N/A
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the project to present environmental problems similar effects

23. Status of collection of baseline data Not required as the proposal is under B2 category

Consultant Details

26. Whether QCI/NABET Accredited EIA Consultant engaged? No

26.1. Reason for not engaging the Consultant In process



Application for ToR (Category 4, B],ZﬁZio!mion)IEC (category B2) - Form 1

Project Details

I. Introduction of Project or Activity

L.I. Need for the project or activity and its importance to the
country/region

1.2. Demand - Supply Gap and Domestic and export markets, if
any

2. Social Infrastructure

2.1. Readily available

2.2. Proposed to be developed

3. Connectivity to the project or activity

3.1, Nearest railway station and its distance (in Km)
3.2. Nearest Airport and its distance (in Km)

3.3. Nearest Town/City/District head quarter and its distance
{in km)

4. Soil classification

5. Distance from the HFL of the river in m, if any

6. Benefits of the project

6.1. Social benefits of project or activity

6.2. Financial benefits of project or activity

7. Project/ Activity Construction Status

7.0. Likely date of start of construction activity (start of mining
operations in case of mining proposals)

7.2. Likely date of completion of construction activity (end of
mining operations in case of mining proposals)

Construction Details

2. Use of resources for construction or operation of the project
2.1. Whether requirement of water involved in the project?

Details of Water requirement during Construction stage

%3

Proposed project will create the backward and forward linkage
and employment generation.

Not applicable as it's a construction project

Connectivity through road, rail and airport and local manpower.

Commercial building in Surat and named as “Thoth Mall*

Surat 5.41
Surat 7.24
Surat 5.0
Clay loamy

2400

The project will create employment opportunities for the locals.

Proposed project will create the backward and forward linkage
and boast economic growth of the region.

To be Started

03/02/2023

24/12/2025

Yes A . ')

Edw b uw ‘mﬁp‘l’

Quantity in KLD  Quantity in KLD with Method of water Distance from Mode of Details of
Source Present Expansion withdrawal Source in mtr Transport Permission
i 9.75 0 Water tankers 2000 Tankers
tankers
Details of Water requirement during Operational stage
Quantity in KLD Quantity in KLD with . Method of water Distance from Mode of Details of
Source Present Expansion withdrawaol Source in mtr Transport Permission
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wWiLnaravwan

dUUTLE  Fresernt cxpansion

18}

2.3. Whether requirement of Minerals and/or fuels involved in the
project?

Other B84 0 Others

2.2. Other information, if any

2.4. Construction material

Construction material Quantity in MT Source

Cement 10000 Lacal Supplier

2.5, Timber
2.6. Electric Power:

2.6.1. Total Electricity requirement (Mw):

2,6.2. Main Source:

2.6.3. Renewable energy proposed to install (Kw):

2.6.4. Percentage contribution of renewable energy:

2.6.5. Standby arrangements (details of DG Sets):

2.6.6. Stack height in m (DG set):

2.6.7. Enetrgy conservation measures:

2.7. Whether any other natural resources [ other raw materials

required?:

2.8. Whether any use of substances or materials, which are
hazardous (as per MSIHC rules) to human heaith or the
environment (flora, faung, and water supplies) required?

2.9. Whether any resource efficiency [ optimization [ recycling
and reuse envisaged in the project?

2.9.). Details

Physical Changes

3. Construction, operation or decommissioning of the Project involving actions, which will cause physical changes in the locality:

3.. Whether any permanent or temporary change In land use,
land cover or topography due to project activity?

3.2. Whether any clearance of existing vegetation due to project
activity?

3.3. whether any loss of native species or genetic diversity?

3.4. Whether any demolition works involved in project activity?

3.6. Whether any linear structures proposed for diversion or
demolition due to project activity? (e.g. roads, transmission lines,
rail line, pipeline, conveyor, etc.)

SOUrCe i Irr

5000

N/A

No

Yes

Mode of transport

Road

No
Yes

4.5
State Board
180

4

Iransport

Pipeline

Distance from source in Km

4

2 x 500 KVA DG Set in case of power failure

32

All the energy conservation measures needed will be done

No

No

Yes

FETTINSsSIN

Four percent of the total power requirement will be conserved

through solar provision

No

No

No

No

No



3.6. Whether any closure or diversion of existing transport rout2 6 9
or infrastructure due to project leading to changes in traffic No
movements?

3.7. Whether any closure or diversion of water bodies present in
project area or realignment of water courses passing through No
project area?

3.8. Whether any dismantling or decommissioning or restoration

works or reclamation works (Long-term/ short-term)? Ne
3.9. Whether any construction works for temporary use for project
activity? s
3.10. Whether any cut and fill excavations proposed for the

project activity? o
3.11. Whether any underground works including tunnelling? No
3.12. Whether any dredging involved in project? No
3.13. Whether any offshore structures involved in project? No
3.14. Whether any new road, rall, seq, airports, helipad, etc. during IR
construction or operation?

3.15. Whether any construction of new linear structures? (e.g. -

transrission lines, pipelines, etc.)

3.16. Whether any Facilities for storage of goods or raw materials? No

3.17. Whether any Facilities for long term/ permanent housing of

¥ No
operational workers/ staff?

3.18. Whether any Impoundment, damming, culverting,
realignment or other changes to the hydrology of watercoursesor  No
aquifers?

3.19. Whether any Stream crossings, temporary and permanent? No

3.20. Whether any Infiux of people to an ared in either temporarily

or permanently? w0
3.20.1. No. of people likely to influx to an area temporarily 50
3.20.2. No. of people likely to influx to an area Permanently 1544
3.20.3. Other information, if any NA
3.21. whether any other inforrmation would like to submit? No

Pollution Details
4. Release of pollutants to Air and Mitigation measures .

4.1. Whether any probable air pollutants generated? Yes

185~

TRUE COPY
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186

Air Pollution Source  Probable Pollutants

Material handling Particulate matter

4.2. Other information, if any

4.3. Generation of Noise & Vibration and mitigation measures

4.3.]. whether any probable generation of Noise and vibration
from the proposed project?

4.3.1.1. Sources of Noise

4.3.1.2. Sources of vibration
4.3.1.3. Details of blasting, if any
4.3.1.4. Other information, if any

4.3.1.5. Whether any mitigation measures proposed for Noise &
Vibration?

4.3.1.5.1. Mitigation measures proposed for control of Noise

4.31.5.2. Mitigation measures proposed for control of vibration

4.3..5.3. Otherinformation, if any

4.3.2. Whether any probable generation of Light and Heat?

4.4. Discharge of poliutants to water and mitigation measures

4.4.1. Whether any probable water pollutants generated?

4.5. Probable sources of water pollutant

Details of reuse [ recycle of wastewater

Details

4.6. Quantity of waste water generation per day (KLD)

4.7. Quantity of treated water proposed to use per day (KLD)

4.8. Quantity of treated water proposed to discharge outside the

premises (KLD)

4.9. Purpose for which treated water is proposed to use

4.10. Whether itis proposed to opt/avail common off-site
Sewage Treatment Plant (CSTP) /Effluent Treatment Plant (CETP)
facility?

4.11. Whether it is proposed to setup on-site Sewage Treatment
Plant (STP) /Effluent Treatment Plant (ETP) facility?

4.11.1. Whether 100% of the waste water generated will be treated?
4.12. Type of treatment plant

4.3. ETP/STP Capacity

Mitigation Measures

Adequate dust mitigation measures will be taken at the site to minimize the impact.

NJA

Yes

vehicular noise, material handling, machineries etc.
None
NA

N/A

Yes

Provision of ear muffs for the workers, acoustic enclosures and
development of green belt. these measures will reduce the noise
generation. In addition to this regular worksite rnonitoring will be
done

MNA
NA

No

No

No

Qty [ capacity
65

58

Flushing and greenbelt development

No

Yes

Yes
STP
STP
100 KLD
ETP

N/A N/ A




4.4, ETP/STP Technology

4.15. Whether the adequacy of the Sewage Treatment Plant (STP)
or Effluent Treatment Plant certified by an independent expert?

4.15.1. Reasons thereof

4.16. whether any other mitigation measures proposed?

4.16.1. Details thereof

4.17. Whether Dual Plumbing System proposed to be
implemented?

4.17.1. Details thereof

4.18. Whether any discharge of treated effluent involved?

Water Requirements
7. Ground water intersection and water conservation measures:

7.1. Whether ground water table intersection invalved in the
project activities?

7.2. Area category from Groundwater availability perspective?
7.3. Whether Rainwater harvesting proposed

7.3.l. Capacity of facilities provided

7.3.2. Description of facilities provided

7.3.3. Description

7.3.4. Total Quantity of water requirements met from water
harvestingin KLD

7.3.5. Storage capacity of rain water harvested in cubic meters

7.4. Whether any other water conservation measures proposed?

7.5. Whether the ZLD is proposed?

7.5.1. Details of ZLD

8. Greenbelt

8.1. Area proposed tfor green belt (in Ha)

8.2. Width of green belt (in m) aleng the boundaryof the project or
activity

B.3. Percentage of the total area covered under green belt
B.4. Details of the species proposed for plantation

8.5. No. of tree saplinas to be planted

211

apy

ETP
MBBR N/A
In Process
Yes

Waste water will be treated onsite STP and recycled water will be
used for flushing and greenbelt purpose.

Yes

Dual Plumbing System proposed to be implemeantead to separate
grey water from fresh which are shown in plumbing plans.

No

NO

Safe

Yes

35385

Dimensions of Pits to be provided = Diameter= 6 m and depth= 3.1
m= 87.606 cum

NA

3538.5

No

Yes
Waste water will be treated onsite STP and recyclad water will be

used for flushing and greenbelt purpose. Thus there will be zero
discharge.

A0

029
TRUE C’GPE

15

10

Neem, Siris, Saptparvi, Asopalav, Gulmohar, Bougainvillea

730
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8.5. No. of tree saplings to be planted /30

8.6. Funds allocated for plantation in Lakhs. 20

Waste Generation l g 3

9. Production of wastes during construction or operation or decommissioning

9.1. Whather any generation of Solid waste {domestic wastes)? Yes

Name of the Qty Mode of

waste Source (TPA) Mode of disposal Transport
Shops/showro separate bins for biodegradable and non biodegradable waste, final

Domestic waste ps/ 237.98 : P 9 9 Road

disposal through AMC.

9.2. Whether any generation of plastic waste? No

9.3. whether any generation of e-waste? No

9.4. Whether any generation of batteries waste? No

9.5. Whether any generation of Bio-medical waste? No

9.6. Whether any generation of hazardous wastes (as per

Hazardous Waste Management Rules)? =
9.7. whether any generation of construction or demolition fic
wastes?

9.8. Whether any generation of other wastes? No
9.9. Whether any generation of surplus products? No
9.10. Whether measures for waste minimization proposed? No

Risk Assessment
10. whether any risks associated with project activities which could affect human health or the environment, -

10.1. From explosions, spillages, fires etc. from storage, handling,
use or production of hazardous substances?

No
10.2. From any oth?'r__p.mJ ses? No

10.3. Could the project be affected by natural disasters causing
environmental damage (e.g. floods, earthquakes, landslides, No
cloudburst ete)?

10.4. Changes in occurrence of disease or affect disease vectors

N
(e‘g. insect or water borne diseases) o
10.5. Could project adversely affect the wellbeing of people in -
project area e.g. by changing living conditions?
.
10.6. Vulnerable groups of people who could be adversely
affected by the project e.g. hospital patients, children, the elderly  No

etc, i 1 PAOVDY
I‘?H‘.ﬁa‘ C AT



10.7. Risk Management Plan 2\23

Plan will made to reduce risk due to internal and external factor
and will be submitted.

10.8. Whether any likely impacts of the proposed activity on the { g7

10.7.]. Detalls thereof

existing tacilities adjocent to the proposed site due to generation  No
of dust, smoke, odorous fumes or other hazardous gases?

1. Factors which should be considered (such as consequential development) which could lead to environmental effects or the
potential for cumulative impacts with other existing or planned activities in the locality

1.1. Whether lead to development of supportive facilities,
ancillary development or development stimulated by the project
which could have impact on the environment e.g.: Supportive
Infrastructure (roads, power supply, waste or waste water
treatment, etc.); housing development; industries in supply chain
and downstream; any other?

Yes

The proposed project will create backward and forward linkage
1LL1. Details there of thus boosting economic activities. In addition to this it will provide
employment to the locals.

1.2. Whether lead to after-use of the site, which could have an

impact on the environment? (e.g. mine void, dump sites, etc.) Ho
11.3. Whether set a precedent for later developments? No
1.4, Have cumulative effects due to proximity to other existing or No
planned projects with similar effects?

1.6. Whether lead to growth of alien species, if any? No

1.6. Is there any threat of the project to the biodiversity (including
displacement of fauna-both terrestrial and aquatic and avi-fauna  No
or creation of barriers for their movement)?

1.7. Wil the proposed project in any way result in the obstruction
of a view, scenic amenity or landscapes?

No

11.8. Is there any impact on anthropological or archaeclogical
sites or any important site feature in the vicinity of the proposed No
site have been considered?

11.9. will the proposed project result in any changes to the
demographic structure of local population?

No

11.10. Will the project cause adverse eftect on local communities,
disturbance to sacred sites or other cultural values?

No

12. Building or Construction projects or Area Development projects and Townships Proposals

12.1. Major Project Requirement in terms of the land areq, built up area, green belt, parking needs etc. TQ U E)"‘ {}p\(
Existing Expansion
12.11. Number of parking Required 1849 N/A
12.1.2. Paved Area (sq.m) - 18513.25 NfA
12.1.3. Basement parking area insqm . 51977.31 NfA
12.1.4. Maximum number of floors 3 N/A

12.1.5. Build up area (sq. m) mM2253 N/A
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. 170

12.1.6. STP & Solid Waste Area (sg.m)
12.1.7. Open Area (sg. m)

12.1.8. Unpaved Area (sq. m)

12.1.8. Proposed FAR

12.1.10. Total Land/plot area (sq. m)
12.1.11. surface Parking Area {sg. m)
12.1.12, Green belt Area (sq.m)

12.1.13. Total number of dwelling units

12.2. whether management of drainage in and around site is
proposed as per the Central Public Health & Environment
Engineering Organization (CPHEEO) Manual on Storm Water
Drainage System, 2019 to avoid flooding or water logging?

12.2.1. Details thereof

12.3. Details regarding measures are taken to prevent the run-off
from construction activities polluting land & aquifers? (Give
details of quantities and the measures taken to avoeid the adverse
impacts)

12.4. Impact of the land use changes occurring due to the
proposed project on the runoff characteristics of the area in post
construction phase on a long term

12.5. will there be any significant land disturbance resuiting in
erosion, subsidence and instability?
12.5.1. Reasons thereof

12.6. Whether soil erosion control measures proposed to conform
to best management practices highlighted in the Naticnal
Building Code (NBC) of India, 2016?

12.6.1. Reasons thereof

12.7. Breakup of water requirement for various daily uses

Daily Use Daily quantity (KLD)

During Construction

Drinking Water 45

Green Belt 0

Flushing 0

Dust Suppression 125

Daily Use During Construction
Washing and Curing 4

12.8. Details of traffic management at the entry & exit to the
project site in construction and operation phase with comparison
to the present level of traffic

12.9. Whether buildings or bullding complexes have a connected
load of 100 kW or greater or a contract demand of 120 kVA or
greater and are intended to be used for commercial purposes.

12.10. What is the Energy Performance Index (EPI) of a building in
kilowatt-hours per square meter per year of the building and
measures to minimize enerav consumption?

150

N/ A
10708.75
4872219
29222
2513
29222

N/A

Yes

N/A
N/A
N/A
N/A
N/A
N/A
N/A

N/ A

Drainage system is already present in the vicinity.

NA

NA

No

NA

No

NA

puring Operation
29
1314

42

During Operation

0

Separate entry exit, 6 m wide internal road, proper signage to
channelize the smooth traffic.

Yes

Will be ascertained latter

AL



measures to minimize energy consumption? 2 7 5

12.1l. Whether Compliance to the ECBC norms Is applicable? Yes

1211.1. Whether compliance to ECBC ( qﬂ {

1212, Detalls for Energy efficiency level
Building envelop

12.12.). Fenestration

Parameter Details Remarks

U-Factor (W/m2 k) 3.24 Walis-Plastered both sides

Solar Heat Gain Coefficient 0.25 Average Solar Heat Gain Coefficient
Visual Light Transmittance 79 Average Visual Light Transmittance

12.12.2. Day lighting

Parameter Details Remarks
% Usetul daylight illuminance (UDI) 25 =
Area per floor (sg. m) UDI requirement during 90% of the year 77 =

Total daylight area (sq. m) in building meeting UDI requirement

during 90% of the year 9 E
Building Envelope Sealing
1212.3. Roof

Parameter Details Remarks
Roof assembly U-factor (W/m2 K) 0.26 -
Climate Zone Hot and dry -
12.12.4. External Wall

Opague Assembly Maximum U-factor (W/m2 K) 0.4 as per applicable norms
Climate Zone 1 Hot and dry

Material 1 standard

R Value 21 =

12.12.5. Energy efficiency in Thermal comfort systems and Yes

controls

12.12.6. Energy efficiency in Lighting and Electrical systems and Vai

controls

12.13. Does the layout of streets & buildings maximize the potential o

for solar energy devices? Substantiate with details.

12.14. What extent the non-conventional energy technologies are

22 : X ; Minimum 2 % non-conventional energy technologies ( solar) are
utilized in the overall energy consumption?Provide detaiis of the

utilized
renewable energy technologies used
12.15. What are the likely effects of the building activity in aitering
the microclimates? Provide a self-assessment on the likely 6

impacts of the proposed construction on creation of heat island &
inversion effects?

Necessary precautions and safety measures will be taken as per
norms. In addition to this all measures as mentioned in Fire NOC
will be implemented in letter and spirit.

A-O

12.16. What precautions & safety measures are proposed against
fire hazards? Furnish details of emergency plans

12.17. Details of NOCs available for the project (if any) N/A

Enclosures
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13. Layout Plan showing the components of the project and green
belt proposed; general location and specific location of the project LAYOUT PLAN-Model.pdf
along with coordinates

14, Upload copy of Replenishment Study Report & Baseline Survey NA.pdlf Preview

data

15. Upload Copy of EMP Report EMP and drawings.pdf

16. Conceptual Plan for Building and Construction project Conceptual Plan Surat Mall.pdf
17. Upload copy of District Survey Report N/A

18. schematic representation of the feasibility drawings which

F BUILT UP & F.S.LAREA SKETCH.pdf
give information for EIA purpose

15. Additional Information

S.
No. Document Name Remark Document
| EDS Dated 12 Nov 2022 Reply to EDS Dated 12 Nov 2022
1 Rep‘y = s Reply to EDS Dated 12 Nov 2022 _Point N0.5 p_y
_Point No.5 _Paint No.5.pdf
Nov 2022 Reply to EDS Dated 12 Nov 2022
5 PEpiFioENS Dutaca Moy Reply to EDS Dated 12 Nov 2022 _Point No 3& 4 PY
_PoOiNtNO 3 &4 _Point No 3 & 4.pdf
Reply to EDS Dated 12 Nov 2022 Reply to EDS Dated 12 Nov 2022
3 : Treated water-Reuse scheme -
_Point No 2 _Point No 2.pdt
4 Reply to EDS Dated 12 Nov 2022  Waste water- STP details with dlagram, EMP details, Reply to EDS Dated 12 Nov 2022
_Point No.l conceptual plan with relevant details. _Point No.1.pdf
b Reply to EDS Dated 11 Jan 2023 Reply to EDS Dated 11 Jan 2023 Reply to EDS Dated 1 Jan 2023 pdf
Undertaking

17. ¥ | hereby give undertaking that the data and information given in the application and enclosures are true to be best of my
knowledge and belief and | am aware that if any part of the data and information is found to be false or misleading at any stage, the
project will be rejected and clearance given if any to the project will be revoked at our risk and cost. In addition to the above, | hearby
give undertaking that no activity/construction/expansion has been taken up

17.. Name Rupesh Balwantrai Brahmabhaott
17.2. Designation Authorized Person
17.3. Company Rupesh Balwantrai Brahmabhatt

C/o Marketcity Resources Private Limited, RR Hoisery Building, Shree Lakshmi Wollen Mills Estate,
Dr, E Moses Road, Mumbai

17.4. Address

17.5. Date 28/10/2022
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Construction of Proposed Commercial Building-Thoth Mall
Proposed by: Thoth Mall and Commercial Real Estate Private Limited
Proposal No: SIA/GJ/INFRA2/404463/2022

Point No. 1. Submitted reply is partial, where PP had not submitted details of various facilities
for reuse of treated domestic water like storage tanks details, water draw, waste water
discharge permission from competent authority OR acknowledgement letter seeking
permission, hence, as decided, application is accepted conditionally for its further appraisal in
SEAC.

Reply: The proposed project is zero liquid discharge in design. Further we are reusing STP
treated water for following purposes.

1. Landscaping

2. Flushing

3. HVAC cooling tower makeup water

AO
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Date: 23.01.2023

Arsre G XORE - fe- £ 17
To, — L
The Member Secretary
State Environment Impact Assessment Authority
Gandhinagar, Gujarat- 382 010

Subject: Submission of EDS dated 11.01.2023 reply for project ** Construction of Proposed
Commercial Building-Thoth Mall, at Plot No.-117 forming part of Town Planning Scheme No. 4
(Umra-Squth), Block no. 94 (Part) (erstwhile survey no. 76) Village-Althan, Taluka-Majura,
District-Surat, Gujarat (Proposal No: SIA/GJ/INFRA2/404463/2022)

Dear Sir,

With reference to the above mentioned subject, we are submitting EDS dated 11.01.2023 reply
for your kind consideration. Kindly acknowledge it for appraisal of our application for the grant
of Environment Clearance.

Regards

"y g
e

M ]HIIIEL'.'EI B Bohaibhai



118125, 11:22 AM

Date of submission® :

Proposal No.* :
Project Name* :

Project Sector™ :

2 Wrm APart |l

TimeLine Details

Proposal received date at each stage of flow.

SIA/GJ/INFRA2/404463/2022

Construction of Proposed Commercial Building-Thoth Mall

INFRA-2
23 Jan 2023

Pronepo&RL- - K-lo ™ !

Query for Aecepted EC Lett
Submitted | YO |Resubmission by SEIAA | Query for | Resubmission Forwarded | o ter
Shortcoming(if ! RS Accepted Uploaded
by of Proposal and Shortecoming(if| of Proposal to SETIAA
p any) by by SEAC On/EC
roponent by Proponent | forwarded | any) by SEAC | by Proponent for EC
SEIAA Granted
to SEAC
28/10/2022| 11/01/2023 23/01/2023 |23/01/2023 N/A 26/12/2022 [24/01/2023 N/A 05/06/2024
-

ERL)

https://envircnmentclearance.nic.inftimeline.aspx?pid=SIA%2fCJ%2{INFRA2%2f404463%2f2022&type=EC&ID=211930

D
. CORY -

J by

1

& Aol
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|96

12th 1287.70
13th 1287.70
14th 1287.70
15th 1287.70
16th 1287.70
17th 1287.70
18th 1287.70
19th 1185.35
20th 1185.35
St Cabin 357.60
OHWT 192.31
Total 37325.58 9340.81

The resubmission of the PP as asked by SEIAA has been examined by the SEAC and
found satisfactory. After detailed discussion, it was decided to recommend the project to
SEIAA, Gujarat for grant of Environmental Clearance as per the conditions mentioned in
previous Recommendation Letter forwarded from SEAC vide No EIA-10-2023-NCP-5796
dated: 26-05-2023.

13 | SIAIGJ/INFRA2/404463/2022 | Construction of Proposed Commercial | EC
Building-Thoth Mall
Plot No.-117 forming part of Town
Planning Scheme No. 4 (Umra-South),
Block no. 94 (Part) (erstwhile survey

| no. 76) Village-Althan, Taluka-Majura,

} District-Surat, Gujarat

« This office has received an application for Environment Clearance of the above project
vide proposal no. SIA/GJ/INFRA2/404463/2022 dated: 24/01/2023.

« This is a proposed commercial building construction project having net plot area of
29,222.00 m2, FSI area of 1,16,888.00 m2 and the proposed built-up area of the
project is 1,11,225.30 m2, As the built-up area is >20,000 m2 and <1,50,000 m2, it falls
in the category 8(a) of the Schedule of EIA Notification, 2006.

« The project proponent along with their expert / consultant attended the meeting on
24-07-2023.

e« The project was appraised based on the information furnished in Form-1, Form-1A &
Conceptual Plan, Environment Management Plan and details presented before the
Committee.

s« Committee deliberated on the Land Possession Documents, Lay out & Scope of Project

659th meeting of SEAC-Gujarat, Dated 24.07.2023

Page 172 of 175
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7

along with Building Plans, Air Port NOC, OWC, Detailed Designed of STP, Provided

Parking, EMP, CER etc.

1. Details of the Application:

1.1. Type of application: EC }
1.2. Proposal no. SIA/GJ/IINFRA2/404463/2022

1.3. Category of Project : 8(a)

1.4. Date of application accepted by SEAC : 24/01/2023 B

1.5. Documents Submitted by Project
Proponent(PP)

Form -1, Conceptual-hlan, EMP,
Drawings (Layouts)

1.6. TOR No. & Date :

Not applicable as project is

categorized as B2

1.7. Technical expert /

Environmental Consultant Name :

In Situ Enviro Care

1.8. SEAC Meeting No. and Date:

Scheduled in 659" SEAC meeting
and 24.07.2023

« Committee deliberated on the following:

v PP were asked regarding the details of land documents.
v" PP were asked about the details of the activities and amenities to be carried out

in mall.

v PP were asked fo revise the layout with peripheral road and submit the flood

map.

v" It was observed that Presentation was not found satisfactory and many details

were missing.

After detailed deliberation committee unanimously decided to DEFER this project and

reschedule it in any upcoming SEAC VC meeting.

= 0000 00000000 00.00.00.00 Complaint |
0000000000 0000 000000000
0000000 0000 00.00.00 000 000o0a

659th meeting of SEAC-Gujarat, Dated 24.07.2023

1
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00000 00D boooo oooo 0Doooooa
000000 0000000 000000 000000000
00000000 000000 00ooooog
O0o0ooo0oo 0000 0000 boooodoo
000000 000 0000 DODo0o 0000 oooo
0000 0000 000000 0oo0o ooo
0000000 0OD D0oooCo0o oooao oooo
000 00000 o0oo 000ooo 0ooo ooo
000000000 0000000 0oooooo
00000000 0000000 00000000 oooo
0000 oooo

The complaint is received through email and the complaint is regarding the illegal
industrial activity and lack of facilities to the workers, inefficient fire and safety provisions,
illegal industrial construction etc.

The complaint is pertaining to the G.P.C.B and has been already forwarded to G.P.C.B
for necessary action and thus Committee decided to file the complaint.

0000 000000 00.00.00.00 Complaint
0000000000 0000 000000000
0000000 0000 00.00.00 000 000000
00000 000 00000 0000 000000
000000000 00000000 000000 0000
0000000 000000 0000000 0000000
000000000 0000 0000 00000000
000000 000 0000 000000 0000 0000
000 000000 000 0000 0000 00000
00000 000 0000000 000 0000000
00000 0000 000 00000 0000 000000
000 000 000000000 0000000
0000000 00000000 0000 00000000
0000 0000 0ooO

The complaint is received through email and the complaint is regarding the illegal
industrial activity and lack of facilities to the workers, inefficient fire and safety provisions,
illegal industrial construction etc.

The complaint is pertaining to the G.P.C.B and has been already forwarded to G.P.C.B
for necessary action and thus Committee decided to file the complaint.

659th meeting of SEAC-Gujarat, Dated 24.07.2023

Page 174 of 175
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The meeting ended with a vote of thanks to the chair.

*kk

Minutes approved by:

1. | Shri Akshay Kumar Saxena, Chairman, SEAC

2. Dr. S. C. Pant, Vice Chairman, SEAC
3. ShriD. C. Chaudhari, Member, SEAC

4. | Shri J. K. Vlyas, Member, SEAC

5. Shri Anand Zinzala, Member, SEAC

6. Shri B. M. Tailor, Member, SEAC

7. Shri. D.M.Thaker, Member Secretary ,SEAC

659th meeting of SEAC-Gujarat, Dated 24.07.2023

Page 175 of 175
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T.D.0.

OFFLINE 093 CTDO/OUTI12122023/272
D.PA. No.i....... Date : 14/12/2023
Date 3ot 8oL SR LN

Surat Municipal Corporation T.D.O./DP/No.: 244

Town Development Department
Development Permission Date |§ = |2 =203

With Reference to the Application for Development Permission Number SWZ/30062022/111 Dated 30/06/2022
permission is hereby granted under Section 29(1)(1)/28(i)ii),34,48(i)(b) of Gujarat Town Planning and Urban Development
Act, 1876, under Sectlon 253 and 254 of Bombay Provincial Municipal Corporation Act, 1949,

To,

| do,

RAJENDRA SUGANCHAND SHAH & Others
2,SHIVANGI BUNGLOWS, NEAR UMRIGAR SHCOOL, UMRA, SURAT

Rao Kushal Sohan

Architect

TDO/AR/S35

Address : - 55,Mehasana Soc.,Opp.Laxmi Heart Hospital,Nava Vada| Road,Ahemdabad City, Gujarat
Name Of Developer :- Rupesh Balwantbhai Brahmbhatt

Reg No. :- TOO/DEVR/3053

Address .= 23, Sujan Soc.,Nr.Shreyas Foundation, Ambawadi, Ahmedabad, Gujarat

Subject :- Development Permission Applicant On Development Scheme :- TP Scheme no.

___4(Umra-South), TP Status :- Final
R.S. No. Block No O.P. No. F.P. No. C.5. No.
76 94-1/a+1/b to 49 F.P.No-117 -
94-18/a+18/b, 94
: Case Date :-  28/07/2023 Case No - SWZ/30062022/111
| Development Type :- Assembly-3. Bullding Type :- Multiplex with mall
' Conditions i+ -

| 1

Laminated copy of the Sanctioned plan shall have to be displayed/made available at the site.

2 llegal construction against the sanctioned plan shall not be regularized in any case.

3 |Certificate of Registration from the Compstent Authority under provisions of the Building and other
Construction Workers (Regulation of Employment and Condition of Service) Act,1996 shall have to be
submitted to the Surat Municlpal Corporation.

4 |Name and details of bulldings/project should be written in Gujarati language also. The Size of such display/
board should be larger than display In English language.

5§ |The Developer/Promoter shall not carry out any work of promoting/ advertising/ marketing/ booking/ offers
related to selling of the real estate project of plot/ building/ apartment or any part thereof, without having
registered the real estate project/ plot/ apartment/ building or any part thereof, with the Real Estate
Regulatory Authority (RERA) formed by the State Government under Section 3of the Real Estate
(Regularization and Development) Act, 2016.

& |Environment Clearance N.O.C. shall have to be submitted before the construction up to the Plinth Level.

| Subject to the submission of detailed working drawing, and structural drawing(s) along with soll

| Investigation report before the t of the work.

By Order,

Ve Town nm;-n Officer

Town Development Department
Surat Municipal Corporation

Page No ! 1
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Minutes of the 745th meeting of the State Level Expert Appraisal Committee held on ¢

20" December 2023 through Video Conference (VC) on National Informatics Centre

NIC). ‘ 20|

The agenda of the present meeting was mailed to expert Committee in advance and a Video

conference meeting on NIC was organized in this regard on 20-12-2023 at 13.30 hrs.

The 745" meeting of the State Level Expert Appraisal Committee (SEAC) was held online by
Video conferencing on 20" December 2023 at 13.30 hrs.

Following members joined the meeting:
' 1. | Shri Akshay Kumar Saxena, Chairman, SEAC |
I
/2. Dr.S. C. Pant, Vice Chairman, SEAC ‘7
/3. Shri D. C. Chaudhari, Member, SEAC |
i 4. ShriJ. K. Vyas, Member, SEAC |
5. Shri Anand Zinzala, Member, SEAC

i 6. | Shri B. M. Tailor, Member, SEAC
|7 | Shri D.M. Thaker, Member Secretary, SEAC

The Committee considered the applications made by project proponents, additional details
submitted as required by the SEAC/SEIAA and details furnished in the Form-1, PFR, EMP

reports etc.

The agenda of Category 8 (a) were taken up during the meeting. The applicants made

presentation on the activities to be carried out along with other details furnished in the Form-1,

Form-1A & Conceptual Plan.

745™ meeting of SEAC-Gujarat, Dated 20-12-2023

Page 1 of 70
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v PP has proposed to provide 621 CPS. Separate details for visitor parking is not given
The case was reconsidered in the SEAC meeting dated 20-12-2023.
PP did not remained present during the SEAC VC meeting dated 20-12-2023 and informed the same

through email dated 19-12-2023.
Committee unanimously decided to consider this project in any upcoming SEAC VC meeting.

SIA/GJ/INFRA2/404463/2022 | Construction of Proposed Commercial | Refer ADS
Building-Thoth Mall

Plot No.-117 forming part of Town
Planning Scheme No. 4 (Umra-South),
Block no. 94 (Part) (erstwhile survey
no. 76) Village-Althan, Taluka-Majura,
District-Surat, Gujarat.

This office has received an application for Environment Clearance of the above pr'oje'ct vide
proposal no. SIA/GJ/INFRA2/404463/2022 dated: 24/01/2023.
This is a proposed commercial building construction project having net plot area of 29,222.00
m2, FSI area of 1,16,888.00 m2 and the proposed built-up area of the project is 1,11,225.30 m2,
As the built-up area is >20,000 m2 and <1,50,000 m2, it falls in the category 8(a) of the Schedule
of EIA Notification, 20086.
The project proponent along with their expert / consultant attended the meeting on
24-07-2023.
The project was appraised based on the information furnished in Form-1, Form-1A & Conceptual
Plan, Environment Management Plan and details presented before the Committee.
Committee deliberated on the Land Possession Documents, Lay out & Scope of Project along with
Building Plans, Air Port NOC, OWC, Detailed Designed of STP, Provided Parking, EMP, CER etc.
Committee deliberated on the following:

v PP were asked regarding the details of land documents.

v PP were asked about the details of the activities and amenities to be carried out in mall.

v PP were asked to revise the layout with peripheral road and submit the flood map.

v It was observed that Presentation was not found satisfactory and many details were
missing.

After detailed deliberation committee unanimously decided to DEFER this project and reschedule it in
any upcoming SEAC VC meeting.

PP replied vide parish portal and meeting was scheduled on dated 20-12-2023.

745" meeting of SEAC-Gujarat, Dated 20-12-2023

-D
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1. Details of the Application:

1.1. Type of application: EC

1.2. Proposal no. SIA/GJ/INFRA2/404463/2022

1.3. Category of Project : 8(a)

1.4. Date of application accepted by SEAC : 24/01/2023 o

1.5. Documents Submitted by Project Form -1, Conceptual plan, EMP,
Proponent(PP) Drawings (Layouts)

16. TOR No. &Date - Not applicable as project is

categorized as B2

1.7. Technical expert /

, In Situ Enviro Care
Environmental Consultant Name :

Scheduled in 659™ SEAC meeting
and 24.07.2023 and 20-12-2023.

1.8. SEAC Meeting No. and Date:

2. Salient features of the project:

Sr | Particulars Details
No

1. | Proposal No.
SIA/GJ/INFRA2/404463/2022

2. | Nameofthe | Construction of Proposed Commercial Building-Thoth Mall

project

3. | Address of the | Plot No.-117 forming part of Town Planning Scheme No. 4 (Umra- South), Block

project No. 94-1/a+1/b to 94-18/a+18/b,94 (erstwhile survey no. 76) Village-Althan,
Taluka-Majura, District-Surat, Gujarat
4. [ Nameof | Thoth Mall and Commercial Real Estate Private Limited
Developer

745" meeting of SEAC-6Gujarat, Dated 20-12-2023

Page 13 of 70
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Clo Market city Resources Private Limited, RR Hosiery Building, Shree Lakshmi
Wollen Mills Estate, Dr, E Moses Road, Mumbai

Estimated 400
Project Cost

(Rs. In Crores)
Whether No

construction
work has been
initiated at
site? If yes,
details thereof
And if No, Date
up to which
construction
has not
started.

Site
coordinates

(with all coordinates of the polygon)

Corner Point

Longitude

Latitude

T

72° 47' 58.954" E

21°9'44.051"N

72° 47' 59.438" E

21°9'40.028" N

72° 47' 56.239"E

21°9'39.443" N

72° 47' 56.404" E

21°9'38.5643" N

72° 47' 52.266" E

21°9'37.7068" N

72°47' 51.694"E

21°9'41.209" N

N O o oW N

72°47'54.261"E

21°9'41.709" N

8

72° 47' 53.945" E

21°9'43.343" N

Project Details

« Land / Plot Area (m?): 29,222.00
« FSl area (m?): 1,16,888.00 total permissible
« Total BUA (m?): 1,11,225.30

745™ meeting of SEAC-Gujarat, Dated 20-12-2023

Page 14 of 70
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Permissible Proposed
FSI Area(m?) 1,16,888.00 48722.19
Ground Coverage(m?®) | -- s
Common Plot Area(m®) | 5844.40 5844.75
Max. building height(m) | -- 16.45

8. |Incaseof Reason of the Expansion Not applicable
Expansion Details of earlier EC obtained for the -
project project
Compliance of the earlier EC -
| Status of construction completed on Built up area constructed: -
} site
No. of blocks and floors =
constructed:
If earlier EC not applicable/not obtained | Name of the Authority NA
for the project then details of Date of order NA
Development Permission (Rajachithhi) | Built-up area granted NA
obtained from other Local Authority
Documentary proof submitted for Availability of Additional FSI, TDR,
supporting the expansion of the project. | Revision in CGDCR etc—-NA
10. | In case of Tabular form stating the details granted in Earlier EC and Amendment
Expansion/ /Expansion required. NA
Amendment [ Condition No. Details as per EC Details require by
E Granted the PP
11. | Building iNo, of Buildings: 1
Details No. of Blocks: 1

Scope of buildings/blocks:

3 level basement + Ground floor +

2 floors +Stair Cabin + Store

No. & size of Residential Units:

NA

745™ meeting of SEAC-Gujarat, Dated 20-12-2023
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No. & type of Commercial Units:

193 Shops/Showrooms

Details of amenities if any: NA
12. | No. of Permanent staff: 965
expected Services: 100
residents / Floating Population : 1544
users Total= 2609
13. | Water & waste
water details CONSTRUCTION PHASE
during Water requirement (KL/day): 975
construction Source of water: water supply from water tankers
phase and Waste water generation quantity 5.03
operation (KL/day):
phase Mode of disposal: Septic tank & soak pit

Details of reuse of water, if any:
washing water of construction

equipments will be reused for curing

OPERATION PHASE

1.2 KLD for curing

Total water requirement(KL/Day)

84.0

Fresh water requirement (KL/day):

29.0

Source of water:

Water supply from Surat Municipal
Corporation (SMC)

Waste water generation quantity
(KL/day):

65

Mode of disposal:

Sewage to be generated will be
treated in the proposed onsite STP.
Treated sewage will be used for
gardening & flushing purpose within
premises and remaining quantity of
treated sewage will be discharged
into the drainage line of SMC.

In case of STP provision, capacity of

Yes, 100 KLD

745™ meeting of SEAC-Gujarat, Dated 20-12-2023
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STP:

STP Technology:

STP with MBBR process.

Purposes for treated water utilization:

Gardening & Flushing

Quantity of treated water to be

reused:

1.Gardening (KL/day): 13.0 KLD
2. Flushing (KL/day): 42 KLD

Provision of dual plumbing system
(Yes/No):

Yes

Quantity and type
(treated/untreated)of water to be

discharged:

Sewage to be generated will be
treated in the proposed onsite STP.
Treated sewage will be used for
gardening & flushing purpose within
premises and remaining quantity of
treated sewage will be discharged

into the drainage line of SMC.

14. | Status of water | SMC water supply and drainage lines are available at site.
supply and
drainage line
15. | Solid waste " Construction Phase:
Management Generation | Quantity to be | Mode of Disposal / Reuse
(m?) reused (m°)
Top Soll 3,000.0 3,000.0 Reuse for greenbelt
development.
Other excavated 30,070.20 | 10,250.0 m3 of | Other excavated earth will
earth excavated 1 be utlized for other
earth will be | project after payment of
used within | necessary royalty, if any.
premises  for
back filling.
Construction debris | 200 100 Will be used in low lying
| areas and outer road

745™ meeting of SEAC-Gujarat, Dated 20-12-2023
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development.

Steel scrap 12

Sold to vendors

Discarded packing | 8

materials

Sold to vendors

Operation Phase:

Type of waste Generation Mode of waste Mode of
Quantity (Kg/day) | collection Disposal
/ Reuse
Dry waste 260 (40 %) ) R R
White bins Sold to
vendors
Wet waste 392 (60 %)
Green bins SMC
bins
STP Sludge s

Details of segregation if to be done:

Green bins for bio degradable
waste & white bins for non-
biodegradable waste

Capacity and no. of community bins to be

placed within premises:

65 bins provided with 80 Itr.
Capacity will be provided.

Landfill site where waste will be ultimately

disposed by local authority:

Landfill site where waste will
be ultimately disposed by
local authority:

At  the nearby waste
collection point of SMC

16.

Details on

staircase:

Type & | No. of | Area No. of | Width

no. of floors for staircas | of the
building each e staircas
s Floor e

|

No of Travel
Lifts distanc

e(m)

745™ meeting of SEAC-6ujarat, Dated 20-12-2023
iy

Page 18 of 70

-




(m?) (m)
1 3B+G+ | 21,242. |7 2.18 g <250
2 31- staircas (includi

Basem | es ng 4

ent &3 fire

15,591. | escalat lifts)

04- ors

floor

17. | Parking Details | As below: Sq. mtrs. | CPS
Total parking area requirement for the project as per GDCR: - ot
Parking area requirement for residential units as per GDCR: NA --
Parking area requirement for commercial units as per GDCR: 24361.09
m2
Parking area requirement as per GDCR for (specify in case of - --
any other):
Total number of CPS requirement for the project as per NBC - -
Total parking area provided (m?) & No. of CPS: 544911 3020 (TW)+ 1242
m? (4 Wheelers)
Parking area provided in basement (m?) & No. of CPS: 51977.31
Parking area providedin hollow plinth(mz) & No. of CPS: --
Parking area provided as open surface (m?) & No. of CPS: 2513.79
18. | Traffic Width of adjacent public roads: 60m, 2438 m, 12 m.

Manageme | Number of Entry & Exit provided on 2 gates will be
nt approach road/s: provided

745™ meeting of SEAC-Gujarat, Dated 20-12-2023
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Number of Entry and Exit ramp to the

basement:

Width of Entry & Exit provided on
approach road/s:

6.0 m wide entry and 6.0 m wide exit

Width of the Roads: Permissible Proposed
Minimum width of open path all around | -

the buildings for easy access of fire 6.0
tender (excluding the width for the

plantation) i.e peripheral width:

Width of all internal roads: - 6.0

19. | Details of Maximum use of natural lighting through architectural design, energy efficient
Green motors & pumps, water efficient taps, maximum use of RMC & aerated blocks, use
Building of LED lighting fixtures and low voltage lighting, solar lighting in open and
measures landscape areas, roof-top thermal insulation, rain water harvesting & ground water
proposed. recharge through 08 nos. of percolating wells etc.

20. | Energy Power supply:

Requiremen | Maximum demand: 2609 KW
t, Source Connected load: -
and Source: GSECL

Conservatio

n

Energy saving measures;

~30% by use of LEDs, solar lights and
star rated energy efficient electronic

consumer durables

Power Generation:

Required Provided

Solar power generation (Capacity in
KW):

1% 5.0% (130 KW)

No. of solar panels with Capacity of

each Solar cell

About 130 KW i.e 5.0
% of

demand

total power
will be
through solar power
generation (roof top

and will be

area)

745™ meeting of SEAC-Gujarat, Dated 20-12-2023
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X utilized in common
power requirement
like basement
lighting, lifts,
common area and
landscape area efc.
Thus it helps in
energy conservation
for the project.

‘Total Solar Power Utilization Total Solar =

Power Utilization
for Indoor and

Qutdoor Lighting

Total Solar
Power Utilization

for Water Pump

Total Solar
Power Utilization
for Electric
Vehicles
Charging Station

Other usage

DG Sets:
No. and capacity of the DG sets:
Fuel & its quantity:

2 x 500 KVA
HSD, 65 litre/hr each

211

Electric
vehicle
charging

provision

Parking area designated for EV
Charging parking

Basement area

Charging Points.

will be having EV

Total proposed EV charging capacity

We will provide additional power load

equivalent to the power required for all

charging points to be operated
745™ meeting of SEAC-Gujarat, Dated 20-12-2023
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simultaneously, with Safety factor of 1.25

Total power requirement to charge
Electric Vehicle in kWh/day

150 KWh/day

Availability of power

Out of 150 KWh/day of power
requirement for Charging of Electric
Vehicles, 100 kWh/day will be utilized
from solar power generation and
remaining 50 KWh/day will be utilized

from Local supply.

22,

Fire and
Life Safety
Measures

During the construction phase:

Provision of Personal Protective
Equipment's (PPEs) to the construction
workers and its usage shall be ensured
and supervised, training to all workers on
construction safety aspects, first aid
room with first aid kit, doctor &

ambulance service.

Fall Protection

Provision of Personal Protective
Equipment's (PPEs) to the construction
workers and its usage shall be ensured
and supervised, training to all workers on
construction safety aspects, first aid
room with first aid kit, doctor &

ambulance service.

Foot Protection

Protection through Personal Protective

Equipment's (PPEs)

Head Protection

Protection through Personal Protective

Equipment's (PPEs)

Noise Protection

Ear muffs and acoustic enclosure of

machineries.

Eye Protection

Use of goggles

Ladders and Stairs

It will be ensured that ladder will be on a

745" meeting of SEAC-Gujarat, Dated 20-12-2023
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ﬂat,' -stable surface and the ladder is in
good condition.

Use a ladder that includes ladder safety
devices like leg levellers, anti-slip gutter
guards and stabilizers.

Maintaining three points of contact when
climbing or descending the ladder.

It will be ensured that no loads or objects
in either hand that can interfere with a

firm grip on the ladder will be carried.

Scaffolds Keeping the workplace organized Keep

Access to Scaffolds - the work site clean and tidy to avoid
slipping, tripping, and falling.

Identifying hazards before work starts
and work is being done, Proper training
of scaffolders, Site reviewing and Avoid
overloading

Trenching and Excavation No entry in an unprotected trench,
Trenches deeper than 5 feet will have a
protective system in place unless they
are made of stable rock. No standing
near any vehicle being loaded or
unloaded. Keep heavy equipment away

from trench edges.

Electrical Safety Prevent electrical equipment from
contacting wet areas Keep water and
other liquids at least 5 feet away from
electrical equipment and sources of
electricity. Ensuring safe use when
unplugging and Install properly and tidy

electrical cords.

745™ meeting of SEAC-Gujarat, Dated 20-12-2023
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Cranes

Check and level ground conditions, Use
appropriate spread mate size; Fully

extend outriggers and no overloading.

Occupational Noise Exposure

Ear muffs and acoustic enclosure of

machineries with regular monitoring

Welding and Cutting

During the operation phase”
(including capacity of underground

water tank and terrace water tank

capacity) :

Fire extinguishers, hose reel, wet riser,
manually operated electric fire alarm
system, automatic sprinkler system in
entire building, underground static water
storage tank-200 KL capacity, terrace
tanks -100 KL capacity (total capacity),
pump near underground static water
storage tank (fire pump) with minimum
Pressure of 3.5 kg/cm2 at terrace level —
two electric and one diesel pump of
capacity 2,280 litymin and one electric

pump of capacity 180 lit/min etc.

Status of fire opinion obtained for the
project

Obtained

Nearest fire station, distance & time
required for the fire tender to reach at
the project site :

Vesu Fire Station, 2.651 SW
About 10 minutes.

23.

Rain Water
Harvesting
(RWH)

Level of the Ground water table:

RWH/Percolation well details: Required Provided
No. & dimensions of RWH tank(s) : 08 Nos. of 300
mm dia.

No. and depth of percolations wells :

08 nos. and 80 m
in depth.
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Details on Pre-treatment facilities R De-silting cum
filter chamber
24. | Green area | Details: Required as per Provided
details prevailing
Laws/policy/rule

Tree covered area (m°?) =

Area covered by shrubs and bushes 2

(m?®):

Lawn covered area (m°): --

Total Green Area (mz}:

29222

Green Area % of plot area: 10%

No. of trees and species to be planted: 731 number of
trees in
premises.

25. | Basic Sanitation facilities, maintaining hygienic condition at the project site to
amenities to | avoid health problems, safe drinking water, PPEs, first aid room with
be provided | first aid kit & welfare facilities as per the Gujarat Building & Other
to Construction Workers Rules.
construction
workers.
26. | Environmen
t Sr. [Head Basis for cost estimates |Total Capital cost| Total Recurring
Manageme | [No (Rs. In lacs) cost per annum
nt plan ( Construction (Rs. in lacs)
and operation | ( Construction
phase) and operation
phase)
1. JAir Dust Mitigation Measures : 10.0 5.0
Regular water sprinkling
745™ meeting of SEAC-Gujarat, Dated 20-12-2023
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Stack and DG room, its
capacity - 2 Set of 500 KVA

Opinion from SMC and Fire
and Safety Equipment and
PPE's will be provided to
workers during
Construction Phase.

Noise Noise control measures like 3.0 1.0
IControl provision of acoustic
enclosures, ear muffs,
\Water 100 KLD — MBBR Type 10.0 3.0
ISTP
Solid and  [652.25 Kg/Day — 3.0 1.0
hazardous [Automatic OWC-Yes
waste Area require — 200 Sg.m.
managemen
t
Environment|The recurring cost would - 15
monitoring |be incurred on hiring of
consult ants and payment
of various statutory fees to
regulatory agencies.
Rain water |Collection system, 21.0 1.5
treatment and recharge
well — 8 nos. P. W.C.
Green belt [731 nos. Trees and Lawn 12.0 6.0
Area Development
Solar Roof Top Solar — 130 KW 80.0 30.0
Energy
Fire & Provide Fire Fighting 10.0
Safety Systems as per Fire 25.0

745™ meeting of SEAC-Gujarat, Dated 20-12-2023
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CER Need based activities to be 410.0 190.0
10. carried out under CER
Amenities/|Providing of amenities 6.0 4.0

11. |[Occupationalfacility for worker

| health

center
Total 580.0 253.0
Grand Total (Rs in Lakhs) Rs 833 Lakhs

Corporate Environment Responsibility (CER)

Activity Capital Recurring Basis
Fund Fund considered
‘:"[:_ Allocation | Allocation | for selection
(Rs. In (Rs.In | of the activity
Lacs) Lacs)
Plantation around the site or 150.0 75.0 Aesthetics and
a suitable place  with good
i collaboration and assistance environment
with Surat Municipal value
Corporation.
Solar Street light- mall and 250.0 110.0 Energy
nearby area (Conversion of conservation
conventional streetlights into through use of
= solar lights through alternative
installation of solar plates source of
energy.
Conducting blood donation 10.0 5.0 Promoting
camps and medical check-up basic and
3. camps near project site area. essential
health care
service.
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Total Fund 410.0 190.0
Grand Total Rs 600 Lakhs
27. | Details of = EIA report prepared by: NA

EIA report  Study period:

e Study area:

s Environmental attributes
considered for EIA study:

¢ Observations:

e Details of any other study

carried out;
28. | Details of Name of the Consultant In Situ Enviro Care
Environmen
tal
Consultant
(If any)

+ Committee deliberated on the following:

v' Details of facilities in the mall, Parking, Solar power generation etc was reviewed by the Members.
v" Land possession document.

v" Revised layout plan.

v Flood zone map and protective measures for basements for excess water if any.

* The Minutes of the meeting dated 20-12-2023 was placed before the committee and the
following query has been raised:
v" Number of fire lift not mentioned.
v" Number of trees should be 731 not 300.
v’ Total EMP needs review Cost of 130 KW solar is only Rs 12 lakh Cost of Fire and
safety only Rs 3 lakh Amenities only Rs 1 lakh.
v" CER should be Rs 600 lakh. Considered only Rs 61 lakh.

PP replied vide their email dated : 25-01-2023 and submitted the following:

v" 04 No. of fire lifts are provided

v Number of trees will be 731, accordingly the budget has been provided in Revised EMP

v Revised EMP (including revision of cost in activities: Solar cost, Fire & Safety and
Amenities. Now the EMP Cost is Rs 833 Lakhs (Capital Cost: 580 Lakhs +
Recurring Cost: 253 Lakhs)

745™ meeting of SEAC-Gujarat, Dated 20-12-2023
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v' Revised CER( Now the CER budget provided is Rs 600 Lakhs (Capital Cost: 410 Lakhs +
Recurring Cost: 190 Lakhs)

The said submission of the project proponent was considered by the Committee and the submitted

documents were found satisfactory, it was unanimously decided to recommend the project to

SEIAA Gujarat for granting Environment Clearance subject to the strict compliance of the following

project specific conditions as well as the standard conditions finalized during the meeting of SEAC
held on 02/08/2017 and approved during the meeting of SEIAA held on 08/09/2017 The Building
Construction projects falling under project activity no. 8(a) as per the schedule of the EIA
Notification 2006:

D-1. Project Specific Conditions for Environment Clearance:

a) Preconstruction Phase

1.

@ th b0

Mitigation of flood measures shall be undertaken. Height of the plinth and ramps will be
increased so that flood water does not enter basement.

The project proponent shall construct 1 nos of buildings [3 level basement + Ground floor + 2
floors +Stair Cabin + Store].

The height of the building shall not be higher than 16.45 mts.

The Peripheral margin shall be 6 mts and Internal roads shall be 6 mts wide.

Separate Entries and Exits shall be provided to the project on the approach road.

The Project Proponent shall make provision of Electric vehicle charging in parking area as
mentioned at the Sr ne 21 of the Salient features of the project.

Project proponent shall explore possibilities to reuse the treated waste water for gardening and

floor washing.

b) Construction Phase:

g

(i) WATER:
8. Fresh water requirement during the construction phase shall not exceed 9.75 KLD and it
shall be met through tanker. No ground water shall be tapped during the construction phase.
Sewage generated during the construction phase shall be disposed off through Septic tank &

soak pit.

10. Explore possibilities of provision of mobile toilets in construction phase.

(ii) HEALTH & SAFETY:

745™ meeting of SEAC-Gujarat, Dated 20-12-2023
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12.

13.

c)

(iii)

11. Project Proponent shall obtain Fire opinion/provisional fire NOC from the concern
authority as per the prevailing Rules / Gujarat Fire Prevention and Life Safety Measures
Act, 2016.
The project proponent shall obtain registration of the establishment under the Building and
other Construction Workers' (Regulation of Employment & Conditions of Service) Act 1996 and
shall comply with the provisions of the Act for the safety, health and welfare of construction
workers.
The project proponent shall obtain registration of the construction workers as beneficiaries with
the Gujarat Building and Other Construction Workers Welfare Board.
Operation Phase:
WATER:

14. Total water requirement during the operation phase shall not exceed 84.0 KLD, out of which

18:

16.

17.

18.

19.

20.

fresh water requirement of 29.0 KLD shall be met through SMC and the remaining 55 KLD of
water requirement shall be met through treated sewage. No ground water shall be tapped
during the operation phase. Metering of the water shall be done and its records shall be
maintained.

Sewage generation during operation phase shall not exceed 65 KLD which shall be treated in
the proposed onsite Sewage Treatment Plant.

The unit shall install and efficiently operate STP of adequate capacity for treating the sewage
to be generated during operation phase to achieve the GPCB norms at the STP outlet. Treated
sewage conforming to GPCB norms shall be utilized within premises for gardening & flushing
purpose at the maximum extent possible. Only remaining quantity of treated sewage shall be
disposed off through drainage line of SMC .

A proper logbook of STP operation and also showing the quantity of treated sewage utilization
within premises & quantity of treated sewage discharged into the drainage line shall be
maintained and furnished to the GPCB from time to time.

Dual plumbing system with separate tanks and lines shall be provided for utilization of treated
sewage for flushing.

No bore well shall be constructed and existing bore well/s, if any, shall be either sealed or
converted into the recharge well.

Rain water harvesting from rooftop and paved areas and ground water recharge through 08
nos. of percolation wells shall be carried out as per the details submitted. Before recharging

745™ meeting of SEAC-Gujarat, Dated 20-12-2023
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the runoff, pre-treatment must be done to remove suspended matter.

(iv) AIR:

21.A D. G. set (2 X 500 KVA) proposed as backup power shall be of enclosed type and confirm to
prescribe standards under EPA rules. Necessary acoustic enclosures shall be provided at
diesel generator set to mitigate the impact of noise.

22. The exhaust of the D. G. Set shall be at least 3 m above roof top.

23. The gaseous emissions from the D.G. Sets shall conform to the standards prescribed under
EPA rules as amended from time to time. At no time, the emission levels shall go beyond the
stipulated standards.

(v) SOLIDWASTE:

The solid waste generated shall be properly collected and segregated at source. The

biodegradable waste shall be converted into useful end product by treating it into the proposed

onsite Organic Waste Convertor and the recyclable waste shall be sold to vendors whereas the

other garbage shall be disposed off properly as per the provisions made by the SMC .

(vi) SAFETY AND WELFARE:

25. Project Proponent shall obtain fire safety certificate / Fire No-Objection Certificate (NOC) from
the concern authority as per the prevailing Rules / Gujarat Fire Prevention and Life Safety
Measures Act, 2016.

26. Fire fighting facilities like Fire extinguishers, hose reel, wet riser, manually operated electric fire
alarm system, automatic sprinkler system in entire building, underground static water storage
tank-200 KL capacity, terrace tanks -100 KL capacity (total capacity), pump near underground
static water storage tank (fire pump) with minimum Pressure of 3.5 kg/cm2 at terrace level —
two electric and one diesel pump of capacity 2,280 lit/min and one electric pump of capacity
180 lit/min etc shall be provided.

27. Staircase shall be provided:

Type & | No. of Area for | No. of Width of | No of No. of Travel
no. of floors each staircas | the Lifts Fire Lifts | distance
building Floor e staircas (m)
s (m?) e

(m)

745™ meeting of SEAC-Gujarat, Dated 20-12-2023

Page 31 of 70

-



306

Ar

1 | 3B+G+2 | 21,2423 | 7 215 6 4 <250
1- staircas

Baseme | es

nt &3
15,591.0 | escalato
4-floor |rs

28. All the staircases shall open out at ground level from the highest point of building [with access
from each floor] for emergency evacuation.

29. Provision for adequate air changes per hour in the basement shall be made so as to avoid
build-up of CO in the area.

30. Car park exhaust system equipped with CO (Carbon Monoxide) sensor shall be provided to
ensure operation of exhaust fans as CO concentration levels.

31. Clear peripheral margin space of adequate width, in accordance with the concerned local bye-
laws, shall be provided for unobstructed & easy movement of vehicles in case of emergency.

32. Sanitation facilities, drinking water & tap water, sewage disposal facility, first aid box, free
medicines, doctor service, adequate PPEs etc. shall be provided for workers.

(vii) PARKING / TRAFFIC CONGESTION:

33. Minimum parking space of 54491.1 m2 (3020 CPS) [51977.31 m? in Basement + 2513.79 m? in
open area] shall be provided as proposed.

34. Project proponent shall provide the height of Basement greater than 4.5 mts in order to
accommodate futuristic parking demand through Mechanical Parking.

(viii) ENERGY CONSERVATION:

35. Energy conservation measures viz. maximum use of natural lighting through architectural
design, energy efficient motors & pumps, water efficient taps, solar lights in open & solar street
light, 130 KW solar power generation, use of aerated blocks & RMC, use of LED lighting
fixtures and low voltage lighting, roof-top thermal insulation etc. shall be implemented as
proposed.

(ix) GREEN BELT:

36. Green belt area of 2922.2 m2 comprising of 28922.2 m2 tree covered area with 300 trees within
premises shall be developed as proposed. The other open spaces inside the plot shall be
suitably landscaped and covered with vegetation of indigenous tree species.
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37.

Green belt to be developed shall include all trees with height not less than 71t

(x) BUDGETARY ALLOCATION FOR EMP: _
38. The Project proponent shall allot budget for Capital cost Rs. 580.0 Lakhs and Recurring cost of

Rs 253.0 Lakhs in Construction Phase& Operation Phase.

(xi) CORPORATE ENVIRONMENTAL RESPONSIBILITY:

39.

40.

41,
42.

The project proponent shall allocate the separate fund of Rs. 600 Lakhs as committed before
SEAC for activities Plantation around the site or a suitable place with collaboration and assistance
with Surat Municipal Corporation. Solar Street light- mall and nearby area (Conversion of
conventional streetlights into solar lights through installation of solar plates. Conducting blood
donation camps and medical check-up camps near project site area. .

Activities proposed under Corporate Environment Responsibility (CER)shall be part of
Environment Management Plan (EMP) as per the MoEF&CC's OM no. F. No. 22-65/2017-1A.1ll
dated 30.09.2020.

The said activities shall be completed within 3 years from the commencement of the project.

The CER shall be monitored and the monitoring report shall be submitted to the regional office of
MoEF&CC as a part of half-yearly compliance report and to the District Collector. The monitoring

report shall be posted on the website of the project proponent.

General Conditions.

Compliance of Environment Clearance/ Inspection / Reporting/ Administration/ Appeal

1.

Project proponent shall inform to all the concerned authorities including Municipal Corporation and
district collector and shall also give wide publicity through advertisement in minimum two local
newspapers within seven days, about the environment clearance order accorded. Copy of EC
shall be display at the site in prominent area for the public.

Project proponent shall appoint a key person in the organization who shall be responsible for
compliance of above condition fully on behalf of the proponent. It will not mean that appointing a
key person will exempt the project proponent from the responsibility of compliance. Any change in
key person shall immediately be informed to SEIAA and all concerned authorities.

Designated key person shall submit six monthly compliance report to SEIAA/SEAC, MOEF&CC,
GPCB and Nodal Department of the Government.

The Nodal Department or any authority or officer authorized by MOEF&CC/SEIAA can inspect the
site of the project and all the facilities, for verification of compliances of environment clearance

conditions.
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5. In case of violation reported upon, the project proponent shall be responsible for all the legal
actions as per Environment Protection Act, 1986 including SEIAA may cancel, withdraw or keep in
abeyance, the environment clearance accorded.

6. Any person including the project proponent affected by this environment clearance order may file
appeal to Honorable National Green Tribunal West Zone branch, Pune, preferably within a period
of thirty days from the date of issue of environment clearance as prescribe under section 16 of
National Green Tribunal Act 2010.

7. All complains and public grievance or representations may be addressed to SEIAA/SEAC in the

email addresses a. msseiaagi@amail.com&seacgujarat@gmail.com

SIA/GJ/INFRA2/408693/2022 | Radhika Residency’ 'Refer back
Survey No. 172/p1, Village: Solsumba,
Taluka: Umbergaon, Dist: Valsad

The project proponent (PP) has submitted online application vide no SIA/GJ/INFRA2/408693/2022
for obtaining Environmental Clearance.

PP has applied for Environmental clearance and the SEAC recommended the project for grant of
environmental clearance vide this office letter no. EIA-10-2023-NCP-6075 dated: 17-08-2023 for
conditions as mentioned therein.

The case was referred back by the SEIAA, Gujarat vide SEIAA meeting dated 29.11.2023 with the
following point:

v SEAC may re-examine SOP for handling of violation proposals for Construction Projects and
submit recommendation and remarks in this regards. The letter regarding to re-examine SOP
for handling of violation proposal for Constitution Projects is also issued vide this office letter
dated 23.11.2023 in another similar matter.

v After re-examination of sop, SEAC may also reappraise the cost of Ecological Damage
Assessment and EMP comprising of remediation plan and natural and community resource
augmentation plan corresponding to the ecological damage assessed due to this project

The case was reconsidered in the SEAC meeting dated 20-12-2023.

Letter from SEIAA is received for correction in the procedure of Handling of violation cases. The
same is under deliberation at the SEAC.

PP remained absent during the SEAC VC meeting dated 20-12-2023.
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Minutes of the 1167* Meeting held on_19™ February 2024 -2 )— S’

The 1167"" meeting of the State Level Environment Impact Asscssment Authority (SEIAA) was held under
the Chairmanship of Shri H. K. Dash and attended by Prof(Dr.) V. K. Srivastava, Member (through online
mode) and Shri Asav P. Gadhvi, Member Sccrctary of the State Level Environment Impact Assessment
Authority (SEIAA) at Paryavaran Bhawan, Sector 10- A, Gandhinagar.

The following cases were taken up during the meeting:-

1.

[Mcgha Infra Space "A Project by Mecgha Infra Space" (Builtup

Area: 1,15,575.80 m?, FSI Area: 60,905.64 m?)

FP No. 930, T.P.S. No. 23 (Sabarmati), RS No. 169/1+2+3, Vil. Acher,
Ta. Sabarmati, Dist. Ahmedabad,

Building and Construction Project - 8(a)

Application Date: 20/09/2023, Proposal No:- 442727

EC | Granted

Deliberation & Decision of SEIAA

The above named proposal was appraiscd in SEAC meeting conducted on 13-12-2023. The
recommendation of SEAC, to grant EC, dated 01-02-2024 received to this office on 02-02-2024 was
taken for consideration by SEIAA.

Afier detailed discussion and deliberation, SEIAA has taken a decision to grant the Environment
Clearance conditionally including all conditions stipulated by SEAC along with following additional
conditions arc as follows:

i.  The accreditation/registration details of the consultant shall be submitted to this office within
10 days time.

ii. Generated Sewage shall be treated in proposed Sewage Treatment Plant (STP) having capacity
of 500 KI./ day (2 x 250 KI./day). y

iii. No ground water shall be abstracted without obtaining prior permission from CGWA.

iv. Project Proponent (PP) shall provide recycling facilitics of 215 KIL./Day treated domestic
wastcwater with necessary storage tanks and pipeline infrastructure and adequate sprinklers.

v. PP shall provide total Car Parking Space (CPS) of 1189 cars and provide electric charging
facility for 20% of total CPS. In case of total number of vehicles owned by the residents of the
building exceed the provided total CPS, PP shall be responsible for managing and providing
additional CPS.

vi. Wherever essential permission is required for the use of government property to carry out
proposed any CER activity, all requisite prior permissions of Govt. of Gujarat/ local body shall
be obtained by PP,

vii. PP shall provide and develop at least 10 % green belt area of total plot arca within
premises. PP shall submit the details of tree species to be planted within 10 days.

viii. PP shall provide Environmental Cell details with staff, for implementation of submitted time
bound linvironment Management Plan for construction and operation phase, with relevant
dcetails of this office.

ix. PP shall prepare the Air Pollution Control Action Plan and shall implement it in true letter and
spirit and shall publish it at the main cntrance of the unit.

X. PP shall provide paving to outdoor looring to avoid air borne of particulate matters which may
lcad 1o air pollution. _

Decepak Nimbark ""Palak Estrella”

(Builtup Arca: 63,204.56 m?, FSI Arca: 33,932.01 m?)

Survey Number: 528/B, O.P. No: 165/2, F.P. No: 165/2, T.P.S. No. 52, BC

Vil. Ambli, T'a. , Dist. Ahmedabad.

Building and Construction Project - 8(a)

_Application Date: 04/11/2023, Proposal No:-446691 |
Deliberation & Decision of SEIAA

Granted

“taken for consideration by SEIAA.

The above named prbpusal was appraised in SEAC meeting conducted on 13-12-2023. The
recommendation of SEAC, to grant EC, dated 01-02-2024 reccived to this office on 02-02-2024 was

After detailed discussion and deliberation. SEIAA has taken a decision to grant the Invironment
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Clearance conditionally including all conditions stipulated by SEAC along with following additional "
conditions arc as follows: _

i.  The accreditation/registration dctails of the consultant shall be submitted to this office within
10 days time. ’

ii. Generated Scwage shall be treated in proposed Sewage T'rcatment Plant (STP) having capacity
of 75 K1./ day. ] _

iii. No ground water shall be abstracted without obtaining prior permission from CGWA. :

iv. Projeet Proponent (PP) shall provide recycling facilitics of 41.6 KL/Day treated domestic
wastewater with nccessary storage tanks and pipeline infrastructure and adequate sprinklcrs_l

v. PP shall provide total Car Parking Space (CPS) of 905 cars and provide clectric charging
facility for 20% of total CPS. In casc of total number of vehicles owned by the residcnlsro‘f!hc
building excced the provided total CPS, PP shall be responsible for managing and providing
additional CPS.

vi. Wherever cssential permission is required for the use of government property to carry out
proposcd any CER activity, all requisite prior permissions of Govt. of Gujarat/ local body shall
be obtained by PP.

vii. PP shall provide and develop at least 10 % green belt area of total plot arca within premises.

viii. PP shall provide Environmental Cell details with staff, for implementation of submitted time
bound Environment Management Plan for construction and operation phase, with relevant
dctails of this ofTice. '

ix. PP shall preparc the Air Pollution Control Action Plan and shall implement it in true letter and
spirit and shall publish it at the main entrance of the unit.

X. PP shall provide paving to outdoor flooring to avoid air borne of particulate matters which may
Icad o air pollution.

Jayantibhai M Patel " Artesia” |
(Builtup Area: 89,516.62 m?, FSI Arca: 53,316.22 m?) -

Survey Number: 707/P, 708/2, 708/7, O.P. Number: 114, 115/2, 115/6, I

Amalgamated F.P. Number: 114+115/2+115/6, T.P.S. Number: 51, Vil. | EC | Granted
Makarba, Dist. Ahmedabad. |
Building and Construction Project - 8(a)
Application Date: 04/11/2023, Proposal No:- 446829 |

Deliberation & Decision of SEIAA

The above named proposal was appraised in SEAC meeting conducted on 13-12-2023. The
recommendation of SEAC, to grant EC, dated 01-02-2024 received to this office on 02-02-2024 was
taken for consideration by SEIAA.
After detailed discussion and deliberation, SEIAA has taken a decision to grant the Environment
Clearance conditionally including all conditions stipulated by SEAC along with following additional
conditions are as follows: 3
i.  'The accreditation/registration dctails of the consultant shall be submitted to this office within
10 days time.
ii. Generated Scwage shall be treated in proposed Sewage Trcatment Plant (STP) having capacity
of 175 K1/ day. ;
iii. No ground water shall be abstracted without obtaining prior permission from CGWA. I
F

iv. Project Proponent (PP) shall provide recycling facilities of 57.49 Kl./Day treated domestic
wastewater with nccessary storage tanks and pipeline infrastructure and adcquate sprinklers.

v. PP shall provide total Car Parking Space (CPS) of 685 cars and provide electric charging
facility for 20% of total CPS. In case of total number of vehicles owned by the residents of the
building exceed the provided total CPS, PP shall be responsible for managing and providing
additional CPS.

vi. Wherever essential permission is required for the use of government property to carry out
proposed any CER activity, all requisite prior permissions of Govt. of Gujarat/ local body shall |
be obtained by PP. '

s, vii. PP shall provide and develop at least 10 % green belt area of total plot area within premises.

“ylii. PP shall provide Environmental Cell details with staff, for implementation of submitted time

\", bound Environment Management Plan for construction and operation phase, with relevant

) details of this office.
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| Application Date: 04/11/2023, Proposal No:- 446936

ix. PP shall prepare the Air Pollution Control Action Plan and shall implement it in true letter and
spirit and shall publish it at the main entrance of the unit.

X. PP shall provide paving to outdoor flooring to avoid air borne of particulate matters which may
lead to air pollution.

4. | Shreyas Apartment Owner®s Association, "Shreyas Arise"
(Builtup Arca: 28,434.88 m?, FSI Area: 17,167.30 m?)
I*.P. No. 639, Final T.P.S. No. 21 (Arnbavadl) Vil. Vasna, T'a. Sabarmati, = =
Dist. Ahmedabad, W - S
Building and Construction Projcct - 8(a)
Application Date: 04/11/2023, Proposal No:- 446913
_ Deliberation & Decision of SEIAA
The above named proposal was appraised in SEAC meeting conducted on 13-12-2023. ‘The
reccommendation of SEAC, to grant LIC, dated 01-02-2024 reccived to this office on 02-02-2024 was
taken for consideration by SEIAA.
After detailed discussion and deliberation, SEIAA has taken a decision to grant the Environment
Clearance conditionally including all conditions stipulated by SEAC along with following additional
conditions are as follows:

i. PP shall submit the break of CER allocation per activity per year within 10 days and the said
activitics shall bc completed within 03 ycars from the commencement of the project.

ii. Generated Sewage shall be treated in proposed Sewage Treatment Plant (STP) having capacity
of 60 KI./ day.

ili. No ground water shall be abstracted without obtaining prior permission from CGWA.

iv. Project Proponent (PP) shall provide recycling facilitics of 25 Kl./Day trecated domestic
wastewater with necessary storage tanks and pipeline infrastructure and adequate sprinklers.

v. PP shall provide total Car Parking Space (CPS) of 216 cars and provide clectric charging
facility for 20% of total CPS. In casc of total number of vehicles owned by the residents of the
building cxceed the provided total CPS, PP shall be responsible for managing and providing
additional CPS.

vi. Wherever cssential permission is required for the use of government property to carry out
proposed any CER activity, all requisite prior permissions of Govt. of Gujarat/ local body shall
be obtained by PP.

vii. PP shall provide and develop at least 10 % green belt arca of total plot arca within premiscs.

viii. PP shall provide Environmental Cell details with staff, for implementation of submitted time
bound Environment Management Plan for construction and operation phase, with relevant

| details of this office.

ix. PP shall prepare the Air Pollution Control Action Plan and shall implement it in truc letter and

i spirit and shall publish it at the main entrance of the unit.

X. PP shall provide paving to outdoor flooring to avoid air borne of particulatc matters which may

lcad to air pollution. S .5
5. | Shah Poddar Nihlani Organizers Pvt. Ltd, "Avadh Martella"

(Builtup Arca: 1,73,800.98 m?, FSI Arca: 98,013.21 m?)

Block No. 46, T.P.S. No. 28 (Rundh-Vesu), O.P. No. 21, I'.P. No. 21,
Vil. Rundh, Dist. Surat.

Building and Construction Project - 8(b)

I:C | Granted

Deliberation & Decision of SKIAA

The above named proposal was appraised in SEAC meeting conducted on 13-12-2023. The
rccommendation of SEAC, to grant IiC, dated 01-02-2024 received to this office on 02-02-2024 was
taken for consideration by SEIAA. SEIAA has noted that the EIA Report is prepared by NABET
Accredited XA Consultant (Certificate No.: NABET/EIA/2124/RA 0245, Validity: 24/08/2024).
Afier detailed discussion and deliberation, SEIAA has taken a decision to grant the Environment
Clcarance conditionally including all conditions stipulated by SEAC along with following additional
conditions are as follows:

\ i, The accreditation/registration details of the consultant shall be submitted 10 this office within

I i
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vi.

vil.
viil.

ix.

X.

10 days time. .
Generated Scwage shall be treated in proposed Sewage Treatment Plant (STP) having capacity
of 220 KI./ day.

No ground water shall be abstracted without obtaining prior pcrmission from CGWA. ’
Project Proponent (PP) shall provide recycling facilities of 81.14 Kl./Day treated domestic
wastewater with necessary storage tanks and pipeline infrastructure and adequate sprinklcrs._.

PP shall provide total Car Parking Spacc (CPS) of 1486 cars and provide clectric charging |
facility for 20% of total CPS. In casc of total number of vehicles owned by the residents qt Ithc
building exceed the provided total CPS, PP shall be responsible for managing and providing
additional CPS.

Wherever essential permission is required for the use of government property to carry oul
proposed any CER activity, all requisite prior permissions of Govt. of Gujarat/ local body shall
be obtained by PP. < ‘

PP shall provide and develop at Icast 10 % green belt arca of total plot arca within premiscs.

PP shall provide Environmental Cell details with staff, for implementation of submitted time
bound Environment Management Plan for construction and operation phasc, with rclevant
details of this office. [
PP shall preparc the Air Pollution Control Action Plan and shall implement it in truc letter and
spirit and shall publish it at the main entrance of the unit.

PP shall provide paving to outdoor flooring to avoid air borne of particulatc matters which may
lcad Lo air pollution.

SNS Assct Developers Pvt. L.td "SNS Elevatc"

(Builtup Arca: 82,326.76 m?, FSI Area: 41,894.31 m?)

T.P.S. No. 28, 1’.P. No. 107-Plot-B (Althan-Bhatar), R.S. No. 20, O.P.
No. 20, Vil. Althan, Ta. Majura, Dist. Surat.

Building and Construction Projcct - 8(a)

Application Date: 04/11/2023, Proposal No:- 447039

EC Granted

Dceliberation & Decision of SEIAA

taken
After

1.

vi.
xi.
vii.

Sl
N\, wii.

§ %

The above namecd proposal was appraiscd in SEAC meeting conducted on 13-12-2023. The
recommendation of SEAC, to grant EC, dated 01-02-2024 rcceived to this ofTice on 02-02-2024 was

Clearancc conditionally including all conditions stipulated by SEAC along with following additional
conditions arc as follows:

for consideration by SEIAA.
detailed discussion and dcliberation, SEIAA has taken a decision to grant the Environment

PP shall obtain and submit a copy of Airport NOC and Fire Opinion within 90 days
cnsuring the same shall be obtained before commencement of work.

Generated Sewage shall be treated in proposed Sewage Treatment Plant (STP) having capacity
of 270 KL/ day. -

No ground water shall be abstracted without obtaining prior permission from CGWA.

Project Proponent (PP) shall provide recycling facilitics of 117.30 KL/Day treated domestic
wastewater with necessary storage tanks and pipeline infrastructure and adequatce sprinklers.
PP shall provide total Car Parking Spacc (CPS) of 710 cars and provide clectric charging
facility for 20% of total CPS. In case of total number of vehicles owned by the residents of the
building exceed the provided total CPS, PP shall be responsible for managing and providing
additional CPS,

Whercver esscntial permission is required for the use of government property to carry out
proposed any CER activity, all requisite prior permissions of Govt. of Gujarat/ local body shall
bc obtained by PP,

PP shall provide and develop at lcast 10 % green belt area of total plot arca within
premisecs. PP shall submit the details of tree species to be planted within 10 days.

PP shall provide Environmental Cell details with staff, for implementation of submitted time
bound linvironment Management Plan for construction and operation phase, with relevant
details of this officce,

PP shall prepare the Air Pollution Control Action Plan and shall implement it in truc letter and
spirit and shall publish it at thc main entrance of the unit.

PP shall provide paving to outdoor flooring to avoid air borne of particulate matters which may
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Icad to air pollution. £,
x. The copy of the validity extension order for the NABLIT registration shall be submitted
within 10 days.

Divymect Hospitality LLP "Hayatt Regency™

(Builtup Areca: 32,346.70 m?, FSI Arca: 11,915.10 m?)

Revenue Survey No. 123/P, Plot No 95/A-2, TP No. 5, P No. 95, Vil.
Nanamava, Ta. Rajkot, Dist. Rajkot.

Building and Construction Project - 8(a)

Application Date: 04/11/2023, Proposal No:- 447126

EC | Granted

Deliberation & Decision of SEIAA

The above named proposal was appraised in SEAC meeting conducted on 13-12-2023. The
recommendation of SEAC, to grant EC, dated 01-02-2024 reccived to this office on 02-02-2024 was
taken for consideration by SEIAA.

After detailed discussion and deliberation, SEIAA has taken a decision to grant the Environment
Clearance conditionally including all conditions stipulated by SEAC along with following additional
conditions are as follows:

i.  The accreditation/registration details of the consultant shall be submitted to this office within
10 days time.

ii. Generated Scwage shall be trcated in proposed Sewage Treatment Plant (STP) having capacity
of 165 KI./ day. PP shall also provide 20 KLI) Effluent Treatment Plant scparately.

iii. No ground water shall be abstracted without obtaining prior permission from CGWA.

iv. Project Proponent (PP) shall provide recycling facilitics of 116 KI./Day trcated domestic
wastewater with necessary storage tanks and pipeline infrastructure and adequate sprinklers.

v. PP shall provide total Car Parking Spacc (CPS) of 421 cars and provide electric charging
facility for 20% of total CPS. In casc of total number of vehicles owned by the residents of the
building exceed the provided total CPS, PP shall be responsible for managing and providing
additional CPS.

vi. Wherever essential permission is required for the use of government property Lo carry out
proposed any CER activity, all requisite prior permissions of Govt. of Gujaral/ local body shall
be obtained by PP.

vii. PP shall provide and develop at least 10 % green belt arca of total plot area within
premises. PP shall submit the details of tree species to be planted within 10 days.

viii. PP shall provide Lnvironmental Cell details with staff, for implementation of submitted time
bound Lnvironment Management Plan for construction and operation phase, with relevant
details of this office.

ix. PP shall prepare the Air Pollution Control Action Plan and shall implement it in true letter and
spirit and shall publish it at the main entrance of the unit.

x. PP shall provide paving to outdoor flooring to avoid air borne of particulate matters which may

Jatin Girdharbhai Gajera "Amar Luxuria"
(Builtup Area: 40,877.38 m?, FSI Arca: 23,872.10 m?)
Block No. 135, T.P.S. No. 58 (Valak), F.P. No. 44, O.P. No. 44, Vil. e
Valak, Ta. , Dist. Surat. !
Building and Construction Project - 8(a)
_Application Date: 04/11/2023, Proposal No:- 447239 1S [, -
Deliberation & Decision of SEIAA A
“I'he above named proposal was appraised in SEAC meeting conducted on 13-12-2023. The
recommendation of SEAC, to grant EC, dated 01-02-2024 received to this ofTice on 02-02-2024 was
taken for consideration by SEIAA.
After detailed discussion and deliberation, SEIAA has taken a decision to grant the Iinvironment
Clearance conditionally including all conditions stipulated by SEAC along with following additional
conditions are as follows:

Granted

1. PP shall obtain and submit a copy of Fire Opinion within 90 days ensuring the same

M shall be obtained before commencement of work.

i, The acereditation/registration details of the consultant shall be submitted to this office within
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vi.

vii.

viii.

X.

xi.

10 days time. _ '
Generated Sewage shall be treated in proposed Scwage Treatment Plant (STP) having
capacity of 200 KL/ day.

No ground water shall be abstracted without obtaining prior permission from CGWA. _
Projcct Proponent (PP) shall provide recycling facilities of 82 KL/Day treated tilomcsllu
wastewater with necessary storage tanks and pipeline infrastructure and adequate gpnnkicr_s.
PP shall provide total Car Parking Space (CPS) of 375 cars and provide clectric F:hargmg‘
facility for 20% of total CPS. In case of total number of vchicles owned by the residents ol

the building exceed the provided total CPS, PP shall be responsible for managing and

providing additional CPS.

Wherever essential permission is required for the usc of government property to carry out
proposed any CER activity, all requisite prior permissions of Govt. of Gujaral/ local body
shall be obtained by PP.

PP shall provide and develop at least 10 % green belt arca of total plot arca within premiscs.
PP shall provide Iinvironmental Cell details with staff, for implementation of submitted time
bound linvironment Management Plan for construction and operation phase, with relevant
details of this office.

PP shall prepare the Air Pollution Control Action Plan and shall implement it in true letter

and spirit and shall publish it at the main entrance of the unit.
PP shall provide paving to outdoor flooring to avoid air borne of particulate matters which
may lcad to air pollution.

9. | Dwarkesh Enterprisc "Gokulesh Tulip"

(Builtup Area: 34,424.32 m?, FSI Arca: 23,101.46 m?)

I*.P. No. 119 & 126, City Survey No. NA 446/p2 & NA 556/A, T.P.
Scheme No. 1, Vil. Bill, Ta. Vadodara, Dist. Vadodara.

Building and Construction Project - 8(a)

Application Date: 04/11/2023, Proposal No:- 447252

I

EC | Granted

il.
iii.

iv.

vi.
vii,
viil,

G e i)(.
Y, i

Deliberation & Decision of SEIAA

of 140 K1./ day.
No ground water shall be abstracted without obtaining prior permission from CGWA.

Project Proponent (PP) shall provide recycling facilities of 54.5 KL/Day treated domestic

wastewater with nccessary storage tanks and pipeline infrastructure and adequate sprinklers.

PP shall provide total Car Parking Space (CPS) of 323 cars and provide clectric charging
facility for 20% of total CPS. In case of total number of vehicles owned by the residents of the
building exceed the provided total CPS, PP shall be responsible for managing and providing

additional CPS.

Wherever essential permission is required for the use of government property to carry out

proposed any CER activity, all requisite prior permissions of Govt. of Gujarat/ local body shall
bc obtaincd by PP.
PP shall provide and develop at least 10 % green belt arca of total plot arca within premiscs.

PP shall provide Environmental Cell details with staff, for implementation of submitted time

bound Environment Management Plan for construction and operation phase, with relevant
details of this officc. :

PP shall preparc the Air Pollution Control Action Plan and shall implement it in true lctter and
spirit and shall publish it at the main cntrance of the unit.

PP shall provide paving to outdoor flooring to avoid air borne of particulate matters which may
lcad to air pollution,

"'ilfﬂrranova Projects "Terranova" :C 2
@hiiltup Area: 29,595.96 m?, FSI Arca: 15,898.68 m?) il e

The above named proposal was appraised in SEAC meeting conducted on 13-12-2023. The
recommendation of SEAC, to grant IEC, dated 01-02-2024 reccived to this office on 02-02-2024 was
taken for consideration by SEIAA.

Afiter detailed discussion and deliberation, SEIAA has taken a decision to grant the Lnvironment
Clearance conditionally including all conditions stipulated by SEAC along with following additional
conditions are as follows:

i.  Generated Sewage shall be treated in proposed Sewage Treatment Plant (STP) having capacity

‘..I.‘!,‘ & / ‘;::: ; ;
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S.P. No: 382 of F.P. No: 38, O.P. No. 38/1 of T.PS. No: 33| | ~
(Gota)(I'inal) [Revenue Survey No: 215/P}, Vil. Gota, Ta. Ghatlodiya,

Dist. Ahmedabad. .

Building and Construction Projcct - 8(a)

_Application Date: 04/11/2023, Proposal No:- 449224

- el " Deliberation & Decision of SEIAA

The above named proposal was appraised in SEAC meeting conducted on 13-12-2023. 'The
recommendation of SEAC, to grant EC, dated 01-02-2024 received to this office on 02-02-2024 was
taken for consideration by SEIAA. :

Afier detailed discussion and deliberation, SEIAA has taken a decision to grant the Environment
Clearance conditionally including all conditions stipulated by SEAC along with following additional
conditions are as follows:

i.  The accreditation/registration dctails of the consultant shall be submitted to this office
within 10 days time.

il Generated Sewage shall be treated in proposed Sewage Treatment Plant (STP) having capacity
of 70 KL/ day.

iii. No ground water shall be abstracted without obtaining prior permission from CGWA.

iv. Project Proponent (PP) shall provide recycling facilities of 29.7 KI/Day treated domestic
wastewater with necessary storage tanks and pipeline infrastructure and adequate sprinklers,

v. PP shall provide total Car Parking Space (CPS) of 279 cars and provide clectric charging
facility for 20% of total CPS. In casc of total number of vehicles owned by the residents of the
building cxceed the provided total CPS, PP shall be responsible for managing and providing
additional CPS. PP shall submit the visitor details within 10 days.

vi. Wherever essential permission is required for the use of government property to carry out
proposcd any CER activity, all requisite prior permissions of Govt. of Gujarat/ local body shall
be obtained by PP,

vii. PP shall provide and develop at Icast 10 % green belt arca of total plot arca within
premises. PP shall submit the details of-tree species to be planted within 10 days.

viii. PP shall provide Environmental Cell details with staff, for implementation of submitted time
bound Environment Management Plan for construction and operation phasc, with relevant
details of this office.

ix. PP shall prepare the Air Pollution Control Action Plan and shall implement it in true letter and
spirit and shall publish it at the main entrance of the unit.

X. PP shall provide paving to outdeor flooring to avoid air borne of particulate matters which may
lead to air pollution,

11.

Thoth Mall and Commecercial Real Estate Private Limited
"Construction of Proposed Commercial Building-Thoth Mall"
(Builtup Area: 1,11,225.30 m?, FSI Arca: 1,16,888 m?)

Plot No. 117 forming part of Town Planning Scheme No. 4 (Umra- e
South), Block No. 94-1/a+1/b to 94-18/a+18/b, 94 (crstwhile survey no. ’
76), Vil. Althan, T'a. Majura, Dist. Surat.

Building and Construction Projcct - 8(a)

Application Datc: 24/01/2023, Proposal No:- 404463

it ) Deliberation & Decision of SEIAA

Deferred

The above named proposal was appraised in SEAC meeting conducted on 13-12-2023. Afier detail
deliberation and discussion, SEAC has recommended to Grant of IiC. The recommendation reccived
to this officc on 02-02-2024 vide SEAC lctter dated 01-02-2024.
After detailed discussion and dcliberation, SEIAA has taken a decision to defer the Environment
Clearance for rcasons as follows:
i. PP has calculated the requirement of CPS as 1949 as per NBC, whereas PP has made provision
ol only 1242 CPS.
ii. The total number of commercial units (shops/showrooms) mentioned in (i) SEAC format - 193
shops/showrooms, (ii) copy of presentation dated 20-12-22023 rcad as - 235
shops/showrooms, and (iii) floor layout plans - 172 shops/showrooms. SEAC may plcasc

re-appraisc. -
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iii. Under CER at sr no. 2, PP has listed an activity Solar Strece Light — mall and ncarby arca.
T'his activity may be reviewed considering the provision of CER to be carried out in the
affected arca around the project.

iv. Following details arc missing in the format received with recommendation: (1) Ground
Coverage Arca, (2) visitor parking details, (3) EV charging points, (4) Tree Covered Arca &
tree species.

SEAC may verify the aforementioned details and resubmit the recommendation to SEIAA within
10 days time period.

‘Note:

i.  Whencver PP shall transfer the project to the registered socicty, the registered socicty shall abide by
the all terms and conditions laid down in Environment Clearance order and agreement regarding
the same shall be inked by builder and registered socicty. This will be applicable for all granted
CasCs.

ii.  For all above granted proposals, Project Proponent shall strictly adhere to all General Conditions
mentioned in Minutes of the 108 1st Mceting held on 23rd Aug 2023, _

Sr. No. Name Designation SpaaG
1. I K. Dash Chairman )r‘“@(
| SA———
Prof. (Dr.) V. K. Srivastava
3 (through online modc) Member w
e ( mn— s
3.

As s i
sav P. Gadhvi Member Sceretary @ .
o S

i il AP gt
i3 ' SEIAA JE
Lo\ -
AN
\_‘."L;\\\a-._,..-f % it
G Gugarat 2 -
Lobarat .
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State Expert Appraisal Committee

(SEAC)Gujarat

790th (Table agenda) meeting of the State Level Expert Appraisal Committee, to be
held on 05 March-2024[NCP]

Venue:

AGENDA

Video Conference

Please Check MoEF&CC Website at www.parivesh.nic.in for details and updates

From Date: 05.03.2024

TO Date: 05.03.2024

Date when Agenda was Created: 28.02.2024

Sr.no Proposal No | Name of project Remarks
1 SIAIGJIMIS/299824/20 | The First" Refer back
23 Survey No. 20, Sub Plot No. 2/3, F.P. No.
51, T.P.S. No. 75 at Hanspura, Taluka:
Asanira, Districe Ahmedabad
2 SIA/GJ/INFRA2/40869 | Radhika Residency’ Refer back
3/2022 Survey No. 172/p1, Village: Solsumba,
Taluka: Umbergaon, Dist: Valsad
3 SIA/GJ/INFRA2/443124/2 | ASHTAVINAYAK HOMES Refer back
023 T.P.S No.-10 (Pal), O.P.No.-81,
F.P.No.-111, Block No.- 208, Moje - Pal,
(A3 oy gl Ta- Adajan, Di — Surat
4 SIA/GJ/INFRA2/435801/2 | SWC Skylight Refer back
023 R. S. No. 431/P, OP NO 37, FP NO 37, TP
NO 30(Kalali), Village :Kalali, Vadodara
5 SIA/GJ/INFRA2/444482/2 | Mangla Fiorella Refer back
023 C.T.S. No. 708/6, 708/7, 725 and R.S.No.
21 Paiki A, 21 Paiki,33 Paiki& 21 Paiki 4 of
Akota VillageTaluka & District Vadodara —
|41 ey 1 390020, Gujarat
6 SIA/GJ/INFRA2/429573/2 | VR Infinity Refer back
023 R.S. NO. 508/2,509, F.P. NO. 81,82, T.P.S.
NO. 44., VILLAGE BAPOD, VADODARA
7 SIA/GJ/INFRA2/429761/2 | CORAL AROMA Refer back
023 BLOCK NO. 212, O.P. NO. 109, F.P. NO.
132, PAIKI SUB PLOT NO. 1, T.P.S. 13,
BHARTHANA- VESU, SURAT - 385007
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8 SIA/GJ/INFRA2/44281 | Sagar Veronica Refer back
6/2023 Sub Plot No. 18/2/2, F.P. No. 18/2, O.P.
No. 18/2, D.T.P.S. No. 18 (Kudasan-
Randesan-Raysan), R.S./Block No. 417,
Moje: Kudasan, Ta: Gandhinagar, Dist:
Gandhinagar
9 SIAIGJ/INFRA2/44540 | Apple Green-2 Refer back
4/2023 .P.NO.:- 42 OF D.T.P.S. NO. 21 (Koba)
[R.S.NO.:- 42 (O.P.NO.:- 42), OF MOJE :
KOBA, TALUKA..-GANDHINAGAR,
DISTRICT : GANDHINAGAR |
10 SIA/GJ/INFRA2/44092 | MADHAV AISHVARYAM Refer back
9/2023 R. S. No.: 364/2/P1, O. P. No.: 337/2, F. P.
No.: 337/2, D.T.P.S. NO. 29 (SARGASAN-
TARAPUR-ADALAJ-UVARSAD), VILLAGE.
TARAPUR, TAL.&DIST.:.GANDHINAGAR —
382422, STATE.: GUJARAT
11 SIA/GI/MIS/420685/2023 | Shree Siddheshwar Holyhock Refer back
Opp. Darshanam Club life, Gorva Ankodia,
Vadodara
12 SIA/GJ/INFRA2/43740 | Banyan Court Offices at Survey. No. 988, | Refer back
3/2023 989, 990, 991, 992/1-2, 993, 994, 995/1-2
of Vadodara Kasba Village, Alembic City
East Alembic Road Taluka Vadodara City
East District Vadodara - 390003
13 SIA/GJ/INFRA2/43631 | Satya Commercial House Defer
9/2 023 Survey Number 363/1, O.P. No: 26/1, F.P.
Number 26/1, Draft T.P.S. No: 86 (Sarkhej-
Okaf-Fatehwadi-Makarba) at village:
Sarkhej, Taluka: Vejalpur, District:
Ahmedabad, State: Gujarat.
14 SIA/GJIMIS/76425/202 | Pramukh Horizon-2 Defer
2 R.S./Block No.2814 (Old No: 651/1, O.P.
No: 107, F.P.No. 107, T.P. Scheme No.9
(Vasana Hadmatiya-Saragasan-Uwarsad-
Tarapur-Vavol), at Village- Uwarsad, Tehsil
&Dist-Gandhinagar
15 SIA/GJ/INFRA2/400455/2 | SGH Reality Defer
022 Plot No. F.P No.: 1+2, RS NO.
94/A+B+C+D T.P.S NO. 1(Thaltej), Village:
Thaltej, Tehsil: Ahmadabad City, District:
Ahmedabad, Gujarat -
16 SIA/GJ/INFRA2/444075/2 | Pramukh Pentagon Defer
023 Survey no. 762, (old survey no. 410/B),
T.P.S no. 28, F. P. no. 143/P, At. Por, Tal.
& Dist. — Gandhinagar.
17 SIA/GJ/INFRA2/41383 | SVCT Mundra Defe

1/2023

Survey No. 9/1 (Plots No. 1 to 294), 6/1
(Plots No. 1 to 464, 477 to 694) and 21/2
(Plots No. 1 to 50, 62 to 94), Village
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] Shiracha, Tal. Mundra, Dist. Kutch

18

:' SIA/GJ/INFRA2/40446 | Construction of Proposed Commercial Defer
| 3/2022 Building-Thoth Mall

i Plot No.-117 forming part of Town Planning
- Scheme No. 4 (Umra-South), Block no. 94
(Part) (erstwhile survey no. 76) Village-
Althan, Taluka-Majura, District-Surat,
Guijarat

19

T.P.S. No. 113 of F.P. No. 164, Moje: Vastral, Guarantee
Taluka:Vatva, Dist:Ahmedabad

SIA/GJ/NCP/73653/2018 Ved Arcade Releasing Bank

Important Note:

(if)
(iii)

(iv)

The project proponents are requested to send the project details in respect of establishment/
identification of violation (by SEIAA/MOoEF&CC) in the format as per Annexure-|,
Annexure-ll,Annexure-lll & Annexure-1V.
The project proponents should submit the Form-1, Pre-feasibility report  for TOR along
with other requisite documents, Environmentimpact Assessment Report, public
hearing report, queries subsequently raised by the Ministry, if any including details of the
courtmatters/Orders of the Court pertaining to the project if any, in original,duly signed by
the company authorized signatory for Environmental Clearance, well in advance before
meeting to Ministry’s project section or utmost at the time of presentation, without which
the proposal willnot be considered.

Note: Submit a copy of each of above documents - Hard and Soft
Copies (CD) to the Member secretary, Violation (Note: Not by Name) by
speed post so as to reach well in time.

Compliance Report from Regional Office, MoEF&CC (Applicable for
projects already having EC).
The KML/Shape files should be emailed to mentioned at para No. 7
below at least 5 days prior to the meeting.
The above all documents are required to be forwarded to the
Chairman/Members of the Expert Appraisal Committee along with softcopy.

All the documents including the hard copy of the presentation materialshould
be legible and printed on both sides on ordinary paper. In case the
members of the Expert Appraisal Committee do not receive the
proposals/documents before the meeting, the Committee will not

consider the project

The Project Proponent or his or her authorized representative

/consultant should avoid delivery of documents by hand and seekin:10:05 PM

A-D
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meeting with Chairman/Members. Members are also requested to
discourage/ avoid the meeting with the PP/ consultants.

4 Further, it is requested that the project proponent or his/her
authorized representative should attend the presentation meeting of EAC.
They may also depute senior officers from the company
(preferably not more than two representatives) who can make a
presentation on their behalf on the salient features of the project, therelated
environmental issues, proposed Environmental Management Plan and also
respond to the queries/suggestions of the Committee.

5 Any changes/modification with respect to the Agenda, Venue etc., would
be indicated in Ministry’'s website. You are also requested tokeep track of
the status of your project from the Ministry/s Websitei.e.,
www.envfor.nic.in / www.envciearance.nic.in.

6 Distribution of writing pads, pens, plastic folders and unnecessary
stationery items during the meeting is not permitted. Distribution ofcolour
print out may be avoided unless it is stated specifically.

7 No consultant is permitted into the meeting who has no accreditationwith
Quality Council of India (QCI)/National Accreditation Board of
Education and Training (NABET) according to the MoEF OM dated 2nd
December, 2009

DOWNLOAD REPORT

E0Y 7 aiinnn e (HITPS//SWACHHBHARAT.MYGOV.IN/) 59
(WWW.DIGITALINDIA.GOV.IN) (HTTPS://DATA.GOV.IN/)
Coen Governmen: Jata [DG0) Flaform india
’mdtagéviri' (HTTPS:/INDIA.GOV.IN/) "GOV (HTTPS://WWW.MYGOV.IN/)

MeityY (HITP/MEITY.GOV.IN/

(HTTP://IWWW.PMINDIA.GOV.IN/EN/) (HTTP:/IWWW.NIC.IN/)
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Minutes of the 1214™ Meeting held on 15" Mav 2024

The 1211" meeting of the State Level Environment Impact Assessment Authority (SEIAA) was held
under the Chairmanship of Shri H. K. Dash and attended by Prof(Dr.) V. K. Srivastava, Member
(through online mode) and Shri Asav P. Gadhvi, Member Secretary of the State Level Environment
Impact Assessment Authority (SEIAA) at Paryavaran Bhawan, Sector 10- A, Gandhinagar.
Authorized Supporting Staff of the SEAC was remained present during the meeting.

The following cases were taken up during the meeting:-

L BARUL - R'_” S

23%

1.

| Avadh Heliconia at Sr. No. 534/2, 534/2 Paiki of To release the Approved
| Tukwada, Pardi, Valsad proposed by Mr. submitted Bank
Mukeshbhai Undhad partner of M/s Avadh Heliconia. Guarantee

Deliberation & Decision of SEIAA

PP has submitted an application to release the Bank Guarantee vide letter dated 22-09-2023 to
SEIAA with the recommendation of IRO, MoEF&CC Letter dated 17-05-2023. The application
received from PP to SEIAA was considered on SE[AA meeting no. 1098 (Part-I) dated 05-10-2023
and it was decided to forwarded the application to SEAC. The proposal was forwarded to SEAC by
SEIAA on 17-10-2023. The recommendation to release the bank guarantee was received from

| SEAC vide its letter dated 01-03-2024.

The recommendation was considered in the 1183 meeting of SEIAA dated 19-03-2024 wherein
the proposal was deferred it to the next physical meeting of SEIAA.

The recommendation was reconsidered in the meeting. During the meeting it was noted that SEAC
has appraised the application of PP in its meeting dated 22-12-2023 and recommended to SEIAA
vide its letter dated 01-03-2024 to release the Bank Guarantee. SEAC has noted following points in
its recommendation letter.

i.  IRO, MoEF&CC has visited their site and reported the compliance observed by IRO vide
letter dated 17-05-2023.

il SEAC deliberated on sequence of events, compliance status of EC conditions. CCR from
IRO stated that they have implemented the remediation plan and natural and community
augmentation plan for which bank guarantee may be released. SEAC found submission of
project proponent satisfactory.

SEAC has recommended to release the Bank Guarantee considering the compliance submitted vide
its letter dated 01-03-2024,

Based on the recommendation of SEAC and Factual Report of IRO, MoEF&CC, SEIAA has
decided to release the bank guarantee. SEIAA has also noted that the bank guarantee was submitted
to SEAC/GPCB. Hence, it was also decided to direct the SEAC/GPCB, as the case may be, to
release the bank guarantee with an intimation of SEIAA.

Kalpvan Green at Sr. No. 59/1P1/P1, Plot No. 1, | To release the submitted | Approved
Vill. Kangashiyali, Ta. Lodhika, Di. Rajkot by | Bank Guarantee
M/s Sanskara Conbuild Pvt. Ltd.

Deliberation & Decision of SEIAA

PP has submitted an application to release the Bank Guarantee vide letter dated 18-09-2023 to
SEIAA with the recommendation of IRO, MoEF&CC Letter dated 04-09-2023. The application
received from PP to SEIAA was considered on SETAA meeting no. 1098 (Part-I) dated 05-10-2023
and it was decided to forwarded the application to SEAC. The proposal was forwarded to SEAC by
SEIAA on 17-10-2023. The recommendation to release the bank guarantee was received from
SEAC vide its letter dated 01-03-2024.

The recommendation was considered in the 1183™ meeting of SEIAA dated 19-03-2024 wherein
the proposal was deferred it to the next physical meeting of SEIAA.

The recommendation was reconsidered in the meeting. During the meeting it was noted that SEAC

" _ has appraised the application of PP in its meeting dated 22-12-2023 and recommended to SEIAA
%its letter dated 01-03-2024 to release the Bank Guarantee. SEAC has noted following points in
13

commendation letter,
X
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i. IRO, MoEF&CC has visited their site and reported the compliance observed by IRO Letter
dated 04-09-2023.

ii. SEAC deliberated on sequence of events, compliance status of EC conditions. CCR from
IRO stated that they have implemented the remediation plan and natural and community
augmentation plan for which bank guarantee may be released. SEAC found submission of
project proponent satisfactory.

SEAC has recommended to release the Bank Guarantee considering the compliance submitted vide

its letter dated 01-03-2024,

Based on the recommendation of SEAC and Factual Report of IRO, MoEF&CC, SEIAA has

decided to release the bank guarantee. SEIAA has also noted that the bank guarantee was submitted

to SEAC/GPCB. Hence, it was also decided to direct the SEAC/GPCB, as the case may be, to

release the bank guarantee with an intimation of SEIAA.

3. Regarding re examine SOP for handling Approval of Revised Kept in

violation proposals for construction projects SOP Abeyance
Deliberation & Decision of SEIAA

SOP for handling violation proposals for construction projects was reviewed in the SEIAA meeting

and SEAC was asked to re-examine the approved SOP vide SEIAA letter dated 23-11-2023. SEAC

has re examined the SOP in its meeting dated 22-12-2023 wherein the comment of SEAC is as

under:

“it was observed that the Total turnover under violation period and profit earned due to violation

case is calculated twice. i.e. while calculating the Cost of remediation plan and natural &

community resource augmentation plan and again while calculating the Penalty of violation.”

After detailed discussion and deliberation, SEIAA has decided that as the MoEF&CC has informed
vide its OM dated 08-01-2024 that Hon’ble Supreme Court order dated 02-01-2024 has stayed the
operation of MoEF&CC Violation SoP dated 07-07-2021 and 28-01-2022. In view of the proposal
is kept in abeyance till the relief granted by Hon’ble Supreme Court for the stay or the stay to be
vacatcd.
4. | SGH Realty LLP "SGH Reality"
(Built-up Area: 1,25,664.07 m?, FSI Area: 72,793.36 m?)
Plot No. F.P No. 1+2, RS No. 94/A+B+C+D, T.P.S No. 1
(Thaltej), Vil. Thaltej, Ta. Ahmadabad City, Dist. Ahmedabad.
Building and Construction Project - 8(a)
Application Date: 17/01/2023, Proposal No:- 400455

Deliberation & Decision of SEIAA
The Environment Clearance proposal was discussed in SEAC meeting conducted on 05-03-2024
recommending to Grant of EC. The email received from SEAC dated 16-04-2024.

EC Granted

SEAC noted that that Project is EC Expansion under category 8(a) - B2 category and as per Office
Memorandum dated 08-06-2022, CCR is required only in projects proposals involving expansion
of existing EC having requirement of ToR. In this case, ToR is not applicable so SEAC has
recommended that CCR is not require.

Durign the discussion, representatives of SEAC has informed that PP has submitted undertaking
dated 01-03-2024 stating PP has carried out construction as per the approved EC only and no
construction has taken place more than approved built up area.

Considering the recommendations of SEAC and after detailed discussion and deliberation, the
Environment Clearance is Granted conditionally including all conditions stipulated by SEAC along
with following additional conditions are as follows:

i Generated Sewage shall be treated in proposed Sewage Treatment Plant (STP) having
capacity of 420 KL/ day.

No ground water shall be abstracted without obtaining prior permission from CGWA.

Project Proponent (PP) shall provide recycling facilities of 282.12 KL/Day treated domestic
wastewater with necessary storage tanks and pipeline infrastructure and adequate sprinklers.
PP shall provide total Car Parking Space (CPS) of 1200 cars and provide electric charging

% Phge 2 of 5
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facility for 20% of total CPS. In case of total number of vehicles owned by the residents of
the building exceed the provided total CPS, PP shall be responsible for managing and
providing additional CPS.

V. Wherever essential permission is required for the use of government property to carry out
proposed any CER activity, all requisite prior permissions of Gowvt. of Gujarat/ local body
shall be obtained by PP.

vi. PP shall provide and develop at least 10 % green belt area of total plot area within premises.
PP shall provide details of tree species to be planted within 10 days.

vii. PP shall provide Environmental Cell details with staff, for implementation of submitted time
bound Environment Management Plan for construction and operation phase, with relevant
details of this office.

viil. PP shall prepare the Air Pollution Control Action Plan and shall implement it in frue letter
and spirit and shall publish it at the main entrance of the unit.

5. Pramukh Pentagon

(Built-up Area: 32,349.62 m?, FSI Area: 18,019,79 m?)

Survey no. 762, (old survey no. 410/B), T.P.S no. 28, F. P. no, 143/P,
At. Por, Tal. & Dist. — Gandhinagar.

Building and Construction Project - 8(a)

Application Date: 20/09/2023, Proposal No:- 444075

EC Granted

Deliberation & Decision of SEIAA

The Environment Clearance proposal was discussed in SEAC meeting conducted on 05-03-2024
recommending to Grant of EC. The email received from SEAC dated 16-04-2024.

PP has submitted the additional missing information & clarification, to comply with the queries
raised, which is accepted by SEAC and SEAC has re-recommneded to grant the Environment
Clearance.

Considering the recommendation of SEAC and after detailed discussion and deliberation, the
Environment Clearance is Granted conditionally including all conditions stipulated by SEAC along
with following additional conditions are as follows:

i Generated Scwage shall be treated in proposed Sewage Treatment Plant (STP) having
r;apﬂcity of 40 KI1./ day.

ii.  No ground water shall be abstracted without obtaining prior permission from CGWA.

iii. Project Proponent (PP) shall provide recycling facilities of 25.13 KL/Day treated domestic
wastewater with necessary storage tanks and pipeline infrastructure and adequate sprinklers.

iv. PP shall provide total Car Parking Space (CPS) of 127 cars and provide electric charging
facility for 20% of total CPS. In case of total number of vehicles owned by the residents of
the building exceed the provided total CPS, PP shall be responsible for managing and
providing additional CPS.

v.  Wherever essential permission is required for the use of government property to carry out
proposed any CER activity, all requisite prior permissions of Govt. of Gujarat/ local body
shall be obtained by PP.

vi. PP shall provide and develop at least 10 % green belt area of total plot area within premises.
PT shall provide details of tree species to be planted within 10 days.

vii. PP shall provide Environmental Cell details with staff, for implementation of submitted time
bound Environment Management Plan for construction and operation phase, with relevant
details of this office.

viii. PP shall prepare the Air Pollution Control Action Plan and shall implement it in true letter
and spirit and shall publish it at the main entrance of the unit.

6. | Adani Ports & Special Economic Zone Limited (APSEZ)
"SVCT Mundra"

(Built-up Area: 1,47,739.36m?, FSI Area: 1,22,729.54 m?)
——_ Survey No. 9/1 (Plots No. 1 to 294), 6/1 (Plots No. 1 to 464, 477 EC Granted
A5694) and 21/2 (Plots No. 1 to 50, 62 to 94), Vil. Shiracha, Ta.
dra & Dist. Kutch.

lﬁj' ing and Construction Project - 8(a)

Page 3 of 5
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Application Date: 01-04-2023, Proposal No:- 413831 | |
Deliberation & Decision of SEIAA

The Environment Clearance proposal was discussed in SEAC meeting conducted on 05-03-2024

recommending to Grant of EC. The email received from SEAC dated 16-04-2024.

PP has submitted the additional missing information & clarification, to comply with the queries
raised, which is accepted by SEAC and SEAC has re-recommneded to grant the Environment

Clearance.
Considering the recommendation of SEAC and after detailed discussion and deliberation, the

Environment Clearance is Granted conditionally including all conditions stipulated by SEAC along
with following additional conditions are as follows:

i PP shall obtain all requisite statutory permission for laying of conveyance pipelines
on government land before commencement of the pipeline laying activity.

ii. Generated Sewage shall be treated in proposed Sewage Treatment Plant (STP) having
capacity of 800 KL/ day.

iii. No ground water shall be abstracted without obtaining prior permission from CGWA.

iv. Project Proponent (PP) shall provide recycling facilities of 714.5 KL/Day treated domestic
wastewater with necessary storage tanks and pipeline infrastructure and adequate
sprinklers. 614.5 KLD will be reused in gardening and flushing purpose and remaining
99.5 KLD will bused for green belt development in APSEZ area. PP shall obtain prior
statutory permission for utilization of treated domestic waste water in APSEZ Area, if any.
PP shall also provide adequate storage facility for sewage management during monsoon
period.

V. PP shall provide total Car Parking Space (CPS) of 1384 cars and provide electric charging
facility for 20% of total CPS. In case of total number of vehicles owned by the residents of
the building exceed the provided total CPS, PP shall be responsible for managing and
providing additional CPS.

vi. Wherever essential permission is required for the usc of government property to carry out
proposed any CER activity, all requisite prior permissions of Govt. of Gujarat/ local body
shall be obtained by PP.

vil. PP shall provide and develop at least 10 % green belt area of total plot area within
premises.

viii. PP shall provide Environmental Cell details with staff, for implementation of submitted
time bound Environment Management Plan for construction and operation phase, with
relevant details of this office.

iX. PP shall prepare the Air Pollution Control Action Plan and shall implement it in true letter
and spirit and shall publish it at the main entrance of the unit.

Thoth Mall and Commercial Real Estate Private Limited
"Construction of Proposed Commercial Building-Thoth Mall"
| (Built-up Area: 1,11,225.30 m?, FSI Area: 1,16,888 m?)
Plot No. 117 forming part of Town Planning Scheme No. 4
| (Umra- South), Block No. 94-1/a+l/b to 94-18/a+18/b, 94
(erstwhile survey no. 76), Vil. Althan, Ta. Majura, Dist. Surat.
Building and Construction Project - 8(a)
Application Date: 24/01/2023, Proposal No:- 404463

Deliberation & Decision of SEIAA
The Environment Clearance proposal was discussed in SEAC meeting conducted on 05-03-2024
recommending to Grant of EC. The email received from SEAC dated 16-04-2024.

EC Granted

PP has submitted the additional missing information & clarification, to comply with the queries
raised, which is accepted by SEAC and SEAC has re-recommneded to grant the Environment
Clearance.

Considering the recommendation of SEAC and after detailed discussion and deliberation, the
\gnvironmcnt Clearance is Granted conditionally including all conditions stipulated by SEAC along
prwith following additional conditions are as follows:

%% Generated Sewage shall be treated in proposed Sewage Treatment Plant (STP) -hgving

|
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capacity of 100 KL/ day.

ii.  No ground water shall be abstracted without obtaining prior permission from CGWA.

iii.  Project Proponent (PP) shall provide recycling facilities of 55 KL/Day treated domestic
wastewater with necessary storage tanks and pipeline infrastructure and adequate sprinklers.

iv. PP shall provide total Car Parking Space (CPS) of 1242 four wheeler CPS and 3020 two
wheeler and provide electric charging facility for 20% of total CPS. In case of total number
of vehicles owned by the residents of the building exceed the provided total CPS, PP shall be
responsible for managing and providing additional CPS.

v.  Wherever essential permission is required for the use of government property to carry out
proposed any CER activity, all requisite prior permissions of Govt. of Gujarat/ local body
shall be obtained by PP.

vi. PP shall provide and develop at least 10 % green belt area of total plot area within premises.

vii. PP shall provide Environmental Cell details with staff, for implementation of submitted time
bound Environment Management Plan for constructicn and operation phase, with relevant
details of this office.

| viii. PP shall prepare the Air Pollution Control Action Plan and shall implement it in true letter
and spirit and shall publish it at the main entrance of the unit.

ix.  Project proponents shall prepare the Evacuation Plan considering the evacuation route from
top for users and free movement for fire fighting vehicles. The evacuation plan shall be
displayed at all strategic locations within the premises.

For all above granted proposals, Project Proponent shall strictly adhere to all General Conditions
mentioned in Minutes of the 1081st Meeting held on 23 Aug 2023.

Total 04 proposals of Environment Clearance, 02 proposals to return bank guarantee and 01
proposal of to revise the SOP of handling of violation cases of Construction were considered in
Meeting. All proposals are granted/ approved except proposal of to revise the SOP of handling
of violation cases of Construction.

Sr. No. NAME Designation Sign
1. H. K. Dash Chairman
Prof. (Dr.) V. K. Srivastava
2 (through online mode) Mt
. Assv EoGadhvt Member Secretary
|
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Government of India
Ministry of Environment, Forest and Climate Change
w-wa (Issued by the State Environment Impact Assessment
Authority(SEIAA), GUJARAT)

To,

The Authorized Person
THOTH MALL AND COMMERCIAL REAL ESTATE PRIVATE LIMITED

Cl/o Marketcity Resources Private Limited, RR Hoisery Building, Shree
Lakshmi Wollen Mills Estate, Dr, E Moses Road, Mumbai -400011

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

SirfMadam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitied ‘to .the SEIAA vide proposal number
SIA/GJ/INFRA2/404463/2022 dated 23- Jan 2023. The particulars of the
environmental clearance granted to the prDJecl -are as below.

1. EC Identification No. EC’24B03BGJ110727

2. File No. SIA/GJ/INFRA2/10501/2023

3. Project Type . New"

4. Category B _ : 3 _

5. Project/Activity |nciudlng \ s “B(a) '_Building-‘ahd_ Construction projects
Schedule No. ~ N ; -~

6. Name of Project Construction of Proposed Commercial

Building-Thoth Mall

7. Name of Company/Organization = THOTH MALL AND COMMERCIAL
REAL ESTATE PRIVATE LIMITED

8. Location of Project GUJARAT
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

and Virtuous Environmental Single-Window Hub)

(e-signed)
Asav P. Gadhvi

Date: 05/06/2024 Member Secretary
SEIAA - (GUJARAT)

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

.|2

EC Identification No. - EC24B038GJ110727  File No. - SIA/GJ/INFRA2/10501/2023 Date of Issue EC - 05/06/2024 Page 1 of 10
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GOVERNMENT OF INDIA

ASAV P. GADHVI MOEF & CC
MEMBER SECRETARY STATE ENVIRONMENT IMPACT
SEIAA (GUJARAT) ASSESSMENT AUTHORITY
=ik GUJARAT
No. SEIAAIGUJ/EC/8(a)l <%’ 2.1 12024 pate: 3 1 MAY 2078 BY R.P.A.D

Time Limit
Sub:  Environment Clearance for the Building and Construction Project “Thoth Mall” at Plot No. 117 forming part of Town
Planning Scheme No. 4 (Umra-South), Block No. 94-1/a+1/b to 94-18/a+18/b, 94 (erstwhile survey no. 76) Village:
Althan, Taluka: Majura, District: Surat, Gujarat. Proposed by Thoth Mall and Commercial Real Estate Private
Limited. Construction project in Category 8 (a) of Schedule annexed with EIA Notification dated 14/09/2006.

Ref: Your Proposal No. SIAIGJ/INFRA2/404463/2023.

Dear Sir,

This has reference to your application along with Form-I, Form-1 A dated 24/01/2023, seeking Environmental Clearance
under Environment Impact Assessment Notification, 2006. The project was scheduled for hearing in the SEAC meeting held on
24/07/2023, 20/12/2023 &05/03/2024

The proposal is for Environmental Clearance for the Building and Construction Project “Thoth Mall” at Plot No. 117 forming
part of Town Planning Scheme No. 4 (Umra-South), Block No. 94-1/a+1/b to 94-18/a+18/b, 94 (Part) (erstwhile survey no. 76)
Village: Althan, Taluka: Majura, District: Surat, Gujarat. Proposed by Thoth Mall and Commercial Real Estate Private
Limited. This is a proposed building construction project having plot area of 29,222 m? and the proposed FS| area of the project is
1,16,888 m? with proposed built up area of 1,11,225.30 m2. As the built up area is >20,000 m? and <1,50,000 m?, it falls in the
category 8(a) of the Schedule of EIA Notification, 2006.

The project will comprise of 01 numbers of buildings. Nb. of Blocks: 01, Scope of buildings/blocks are: 3 level basement + Ground
floor + 2 floors +Stair Cabin + Store and No.& size of Commercial Units are: 193 Shops/Showrooms.

The project activity is covered in 8(a) and falls in Category 'B’. Since the proposed project is in item no.8 of the EIA notification, 2006,
it does not need Public Consultation as per Para 7(j) Ill. Stage (3) (d) — Public Consultation of EIA Notification, 2008.

The SEAC, Gujarat had recommended the project vide their email dated 16/04/2024 to grant Environmental Clearance to
the SEIAA, Gujarat based on the decision taken during SEAC meeting held on 05/03/2024. The proposal was considered by SEIAA,
Guijarat in its meeting (1214") held on 15/05/2024 at Gandhinagar. After careful consideration, the SEIAA hereby accords
Environmental Clearance to above project under the provisions of EIA Notification dated 14" September, 2006 subject to the
compliance of the following conditions.

1. Generated Sewage shall be treated in proposed Sewagé Treatment Plant (STP) having capacity of 100 KL/ day.

2. No ground water shall be abstracted without obtaining prior permission from CGWA,

3. Project Proponent (PP) shall provide recycling facilities of 55 KL/Day treated domestic wastewater with necessary
storage tanks and pipeline infrastructure and adequate sprinklers.

4. PP shall provide total Car Parking Space (CPS) of 1242 four wheeler CPS and 3020 two wheeler and provide electric
charging facility for 20% of total CPS. In case of total number of vehicles owned by the residents of the building
exceed the provided total CPS, PP shall be responsible for managing and providing additional CPS.

5. Wherever essential permission is required for the use of government property to carry out proposed any CER
activity, all requisite prior permissions of Govt. of Gujarat/ local body shall be obtained by PP.

. PP shall provide and develop at least 10 % green belt area of total plot area within premises.

7. PP shall provide Environmental Cell details with staff, for implementation of submitted time bound Environment
Management Plan for construction and operation phase, with relevant details of this office.

8. PP shall prepare the Air Pollution Control Action Plan and shall implement it in true letter and spirit and shall
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10. The EC order should neither be considered to prove legal rights nor it can be used as an evidence for claiming any |
other benefit by the proponent and it is solely for purpose of responsible compliance of conditions laid in
Environment Clearance so as to mitigate the effect of degradation of environment.

A.1 CONSTRUCTION PHASE:
A.1.1 WATER:

11. Fresh water requirement during the construction phase shall not exceed 9.75 KLD and it shall be met through tanker. No
ground water shall be tapped during the construction phase.

12. Sewage generated during the construction phase shall be disposed off through Septic tank & soak pit.

13. Explore possibilities of provision of mobile toilets in construction phase.

A.1.2 HEALTH & SAFETY:

14. Project Proponent shall obtain Fire opinion/provisional fire NOC from the concern authority as per the prevailing Rules /
Gujarat Fire Prevention and Life Safety Measures Act, 2016.

15. The project proponent shall obtain registration of the establishment under the Building and other Construction Workers'
(Regulation of Employment & Conditions of Service) Act 1996 and shall comply with the provisions of the Act for the safety,
health and welfare of construction workers.

16. The project proponent shall obtain registration of the construction workers as beneficiaries with the Gujarat Building and
Other Construction Workers Welfare Board.

17. Total water requirement during the operation phase shall not exceed 84 KLD, out of which fresh water requirement of 29
KLD shall be met through SMC and the remaining 55 KLD of water requirement shall be met through treated sewage.
Metering of the water shall be done and its records shall be maintained.

18. Sewage generation during operation phase shall not exceed 65 KLD which shall be treated in the proposed onsite Sewage
Treatment Plant.

19. The unit shall install and efficiently operate STP of adequate capacity for treating the sewage to be generated during
operation phase to achieve the CPCB norms at the STP outlet. Treated sewage conforming to CPCB norms shall be utilized
within premises for gardening & flushing purpose at the maximum extent possible. Only remaining quantity of treated
sewage shall be disposed off through drainage line of SMC .

20. A proper logbook of STP operation and also showing the quantity of treated sewage utilization within premises & quantity of
treatled sewage discharged into the drainage line shall be maintained.

21. Dual plumbing system with separate tanks and limes shall be provided for utilization of treated sewage for flushing.

22. No bore well shall be constructed and existing bore well/s, if any, shall be either sealed or converted into the recharge well.

23. Rain water harvesting from rooftop and paved areas and ground water recharge through 08 nos. of percolation wells shall
be carried out as per the details submitted. Before recharging the runoff, pre-treatment must be done to remove suspended

matter.
24. A D. G. set (2 X 500 KVA) proposed as backup power shall be of enclosed type and confirm to prescribe standard&ytider
EPA rules. Necessary acoustic enclosures shall be provided at diesel generator set to mitigate the impact of noise. - S

25. The exhaust of the D. G. Set shall be at least 3 m above roof top.

26. The gaseous emissions from the D.G. Sets shall conform to the standards prescribed under EPA rules as amendﬂ\hq@
time to time. At no time, the emission levels shall go beyond the stipulated standards. Ve

:

27. The solid waste generated shall be properly collected and segregated at source. The biodegradable waste shall be
converted into useful end product by treating it into the proposed onsite Organic Waste Convertor and the recyclable waste
shall be sold to vendors whereas the other garbage shall be disposed off properly as per the provisions made by the SMC.

28. Project Proponent shall obtain fire safety certificate / Fire No-Objection Certificate (NOC) from the concern authority as per
the prevailing Rules / Gujarat Fire Prevention and Life Safety Measures Act, 2016.

29. Fire fighting facilities like Fire extinguishers, hose reel, wet riser, manually operated electric fire alarm system, automatic
sprinkler system in entire building, underground static water storage tank-200 KL capacity, terrace tanks -100 KL capacity
(total capacity), pump near underground static water storage tank (fire pump) with minimum Pressure of 3.5 kg/cm2 at
terrace level — two electric and one diesel pump of capacity 2,280 littmin and one electric pump of capacity 180 lit/min etc
shall be provided.

30. Staircase shall be provided:
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Type &no. | No.of | Areaforeach | No. of .Width of the | No of No. of Fire | Travel |
of buildings | floors Floor (m?) staircase | staircase(m) | Lifts Lifts distance(m)
21,242 31- gl e e [ e e T
Basement staircases {
1 3B+G+2 2.15 6 4 <250
15,591.04- &3 |
floor escalators I

31. All the staircases shall open out at ground level from the highest point of building _[d\.'n}i{l‘i‘ access from each floor] for
emergency evacuation.

32. Provision for adequate air changes per hour in the basement shall be made so as to avoid build-up of CO in the area

33. Car park exhaust system equipped with CO (Carbon Monoxide) sensor shall be provided to ensure operation of exhaust
fans as CO concentration levels.

34. Clear peripheral margin space of adequate width, in accordance with the concerned local bye-laws, shall be provided for
unobstructed & easy movement of vehicles in case of emergency.

35. Sanitation facilities, drinking water & tap water, sewage disposal facility, first aid box, free medicines, doctor service,
adequate PPEs etc. shall be provided for workers,

A2.5 PARKING / TRAFFIC CONGESTION:

36. Minimum parking space of 54491.1 m? (3020 CPS) [51977.31 m? in Basement + 2513.79 m? in open area] shall be provided
as proposed.

37. Project proponent shall provide the height of Basement greater than 4.5 mts in order to accommodate futuristic parking
demand through Mechanical Parking.

A 2.6 ENERGY CONSERVATION:

38. Energy conservation measures viz. maximum use of natural lighting through architectural design, energy efficient motars &
pumps, water efficient taps, solar lights in open & solar street light, 130 KW solar power generation, use of aeraled blocks &
RMC, use of LED lighting fixtures and low voltage lighting, roof-top thermal insulation etc. shall be implemented as
proposed.

A 2.7 GREEN BELT :

39. Green belt area of 2922.2 m? comprising of 2922.2 m? tree covered area with 300 trees within premises shall be developed
as proposed. The other open spaces inside the plot shall be suitably landscaped and covered with vegetation of indigenous
tree species.

40. Green belt to be developed shall include all trees with height not less than 71t.

B1. PRE-CONSTRUCTION AND CONSTRUCTION PHASE:

41. Mitigation of flood measures shall be undertaken. Height of the plinth and ramps will be increased so that flood water does
. not enter basement.
.+ 42. Project proponent shall explore possibilities to reuse the treated waste water for gardening and floor washing.
43. Roads leading to or at construction site must be paved and blacktopped (i.e. — metallic roads).
., 44. No excavation of soil shall be carried out without adequate dust mitigation measures in place.
45, Grinding and cutting of building materials in open area shall be prohibited.
46. Construction material and waste should be stored only within earmarked area and road side storage of construction material
' and waste shall be prohibited.
47. Construction and demolition waste processing and disposal site shall be identified and required dust miligation measures be

s

notified at the site.

48. Various dust mitigation measure shall be displayed prominently at the construction site for easy public viewing.

49. Environment Management Cell shall be formed, which shall supervise and monitor the environment related aspects of the
project during construction and operational phases in addition to observance of Gujarat Building and other Construction
Workers '(Regulation of Employment & Conditions of Service) Rules 2003.

50. Prior permission from the competent authority shall be obtained for cutting of the existing trees before site preparation work
is commenced.

51. Water demand during construction shall be reduced by use of curing agents, super plasticizers and other best construction

practices.

52. Wind — breaker of appropriate height i.e. 1/3rd of the building height and maximum up to 10 meters shall be provide:
Individual building within the project site shall also be provided with barricades.

53. Regular water sprinkling shall be carries out in vulnerable areas for controlling dusting/ fugitive emissions. A 0

54. No uncovered vehicles carrying construction material and waste shall be permitted.
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55. No loose soil or sand or construction & demolition waste or any other construction material that cause dust shall be left
uncovered. Uniform piling and proper storage of sand to avoid fugitive emissions shall be ensured.

56. Structural design of the project shall strictly adhere to the seismic zone norms.for earthquake resistant structures.

57. The planning, designs and construction of all buildings shall be such as to ensure safety from fire.

58. The project proponent shall ensure maximum employment given to the local people nearby site area.

58. All required sanitary and hygienic measures shall be provided before starting the construction activities and to be
maintained throughout the construction phase.

60. Provision shall be made for housing of construction labor within the site with all necessary infrastructure and facilities such
as fuel for cooking, mobile toilets, mobile STP, safe drinking water, medical healthcare, créches, electricity & ventilation,
canteen, rest rooms, safe disposal system for garbage, first aid, medical and emergency facilities etc. to ensure that they do
no ruin the existing environmental condition. The housing may be in the form of temporary structures to be removed after
completion of the project.

61. Adequate personal protective equipment's shall be provided 1o the construction workers to ensure their safety and the
project proponent shall ensure its usage by the labours.

62. First Aid Box shall be made readily available in adequate quantity at all the times.

63. Training shall be given to all workers on construction safety aspects.

G4. The project proponent shall strictly comply with the Building and other Construction Workers'(Regulation of Employment &
Conditions of Service) Act 1996 and Gujarat rules made there under and their subsequent amendments.

65. The overall noise level in and around the project area shall be kept well within the prescribed standards by providing neise
control measures including acouslic insulation, hoods, silencers, enclosures vibration dampers etc. on all sources of noise
generation.

66. Ambient Noise levels shall conform to Residential standards both during day and night. Incremental pollution load on the
ambient air and noise quality shall be closely monitored during construction phase

67. The noise generating equipments, machinery and vehicles shall not be operated during the night hours and shall be
maintained properly o avoid generation of high noise due to wear and tear.

68. Use of diesel generator sets during construction phase shall be strictly with acoustic enclosure and shall conform to the EPA
Rules for air and noise emission standards.

69. Safe disposal of wastewater and municipal solid wastes generated during the construction phase shall be ensured,

70. All top soil excavated during construction activity shall be used in horticultural / landscape development within the project
site. '

71 Construction materials and debris shall be properly stored and handled to avoid negative impacts such as air pollufion and
public nuisances by blocking the roads and public passages. s .7

72 Construction debris shall be reused in construction of roads, levelling the site etc. Waste packaging material';.‘_ e Used
cement bags, waste paper, cardboard packing material), metal scraps etc. shall be sold to recyclers or shall be S%ﬂ f{g‘:he
nearest municipal solid waste landfill site. ‘o

73, Excavaled earih to be generated during the construction phase shall be utilized within the premises to the maximum exfant
possible and balance quantity of excavated earth shall be disposed off with the approval of the competent authority after
taking the necessary precautions for general safety and health aspects. Disposal of the excavated earth during construction
phase shall not create adverse effect on neighbouring communities.

74. Provisions of Construction & Demolition Waste Management Rules-2016 shall be strictly adhered to.

75. Vehicles hired for bringing construction material at the site shall be in good conditions and conform to applicable air and
noise emission standards and shall be operated only during day time and non-peak hours.

76. Project proponent shall ensure use of eco-friendly building materials including fly ash bricks, fly ash paver blocks, Ready
Mix Concrete [RMC] and lead free paints in the project.

77 Fly ash shall be used in construction, wherever applicable as per provisions of Fly Ash Notification under the E.P. Act, 1986
and its subsequent amendments from time to lime.

78 Use of glass shall be minimal and only low emissive glass shall be used in the project to reduce the electricity consumption
and load on air conditioning.

B2. OPERATION PHASE AND LIFE TIME:

79 In case, if it comes to notice to SEAC/SEIAA, that PP has violated EC norms by starting construction before
obtaining Environmental Clearance, necessary action shall be taken as per the provisions of OM of MoEF& CC,
New Delhi dated 7.7.2021.

80. Project Proponent shall submit CER plan each year wise to respective Collectors, DDO and Municipal
Commissioner/Urban Development Authority and implement of CER activities under intimation and guidance of the
respective authorities.
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81. PP shall take all required mitigation measures to comply with ambient noise levels standards of the residential arca
during day and night time as per Noise Pollution (Control and Regulation) Rules, 2000.

B2. Necessary permission for drawing of water from concerned Corporation/ Authority shall be obtained.

83. Necessary permission for discharging of treated domestic wastewater in Drainage of concerned Corporation/
Authority has to be obtained.

84. Concerned Municipal Corporations/ Urban Development authority shall ensure the compliance of conditions given
in the EC order.

85. Project proponent shall provide suitable storm water drainage facilities to avoid water logging.

86. This EC order should not be used as supportive evidence in regard of legal evidence in case of any disputes. This
is only given for the purpose of Environmental Compliances and mitigation of various environmental Impact.

87. PP shall sponsor tree plantation of community / institution land with proper maintenance and provisions of fencing
and watering in consultation with Deputy Conservator of Forest of concerned District as per the clarification given
in para 3 of OM of MoEF&CC, GOl dated 25.02.2021. The expenditure of above supporting activities will be within
the total outlay of CER committed by PP.

88. Project proponent or the maintenance society to whom the project has been handed over shall ensure allccation of
parking to each and every member of the society as per the rules as soon as possible not later than 3 months and
display the same in the society notice board

89. PP shall also comply EC conditions and inform to the local authorities like Municipal Corporation, UDA, RERA/
SEIAA and also ensure proper parking without fail. Basement parking should always maintain clean, free from
hanging electric wires and provide adequate light and ventilation.

90. Proponent shall maintain traffic system within the premises to avoid congestion and unsafe parking in the
premises, particularly safety parameters including fire, safety, installation of fire equipments, house pipes ctc for
regular maintenance check-up and hold mock drills from time-to-time. Any damage to the greenbelt area must be
avoided.

91. Project proponent shall comply with all provisions of GDCR and its amendment for constructing Building.

92. The PP shall also ensure notarized undertaking from the maintenance society at the time of hand over to comply
with all the conditions of EC scrupulously.

93. As regards obtaining for fire safety permissions, proponent have to inform to SEIAA before obtaining BU
permissions from competent authority.

.94, Proponent shall obtain Registration of the establishment under the Building and other construction workers
(regulation of employment & condition of service before commencement of construction and inform to SEIAA.
* [95. Provision of fire lift may be provided; additional lift may be provided in high rise building for safety.
96,,A!I vibrating parts will be checked periodically and serviced to reduce the noise generation and sound producing
(' equipment. Further, Regular maintenance of leakages of water and wastewater shall be carried out.
~~.97._.The competent authority like Municipal Corporation / Urban development authority / District collector /| RERA or any
other authority or officer authorised by MoEF & CC can inspect the site, all facilities, for verification of compliances
of Environmental Clearances conditions and ensure its compliance before issuance of any permission given by
competent authority.
98. Construction activities will be allowed only during daytime period.
99. If height of the building/block from the ground level is above 12.65 meters, then PP shall provide lift in
building/block as per GDCR Rules.
100.PP shall provide one regular lift and one fire lift, if floor area of the block/building exceeds 497.61 sq mtrs.
101.Project proponent shall provide and operate necessary recycling facilitics for reuse of treated domestic wastewater
within premises.
102.Project proponent shall obtain all NA permission for all survey Nos before installation and commissioning of
activities.
103.The project proponent shall provide water pumping arrangement and especially when the discharge into municipal
drainage, for annual inspection and cleaning to avoid inundation and surface water pollution and health hazard.
104.The project proponent shall ensure the distance criteria is properly followed while undertaking construction in
consistence with the existing directions of local self-government bodies.
105.The orders shall mention the limit of floors given in the proposal. Any deviation from that by the proponent
changing the number of floors could attract withdrawal of the EC as a violation case.
106.Prior EC granted is subject to the proponent receiving all statutory permission / clearances / certificates and
membership of respective agencies / authorities failing, which this provisional EC will stand withdrawn

ificati fOeq by iy C ouigh ' v Scg in 0 |=' s 0l9
ot S IAPT CHg CORR G TR AL Vi

[i-mail : msseiaa Qemall com, Website:- www. «;cmd gujarat.gov.in
E COPY




334 Y9

107.Proponent shall inform progress from time to time, in six monthly compliance report to MOEFCC / SEIAA/ SEAC. .

108 The above conditions are also applicable to the ECs already been accorded'to Projects. This should be checked by
respective agencies entrusted with the task of inspection and action.

109.Bore well water shall be drawl only after obtaining necessary permission from CGWA.

110.Project Proponent shall prominently display the copy of Environment Clearance at site.

111.Project proponent shall comply with all environmental facilities and requirement as per GDCR/Urban Development
Authority.

112 Regular maintenance of leakages of water and wastewater shall be carried out.

113.All construction activities will be allowed only-during daytime period.

114 Lubrication will be carried out periodically for all plant machinery.

115.The project proponent shall prepare, display at prominent place in the construction site and implement the fire and
safety SOPs for fall protection, ladders and staircase, scaffolds, trenching and excavation, electrical safety, crane
operations, occupational noise mitigation procedure, welding and cutting including provision of PPE kits etc.

118.When the property is handed over to society, the proponent should ensure by notarized undertaking to abide by all
the conditions of EC and copy of the such transfer letter with notarized undertaking shall send to SEAC & SEIAA.

117.The proponent shall ensure that the occupants of the society are allotted parking space as approved in EC order
and put-it on display the allotment of parking to the occupants in the society maintenance of it.

118.1f there is Basement parking in proposed in the project then they should always maintain clean, free from hanging
electric wires and provide adequate light.

119 Separate Entries and Exits shall be provided to the project on the approach road.

120.PP shall provide Electric vehicle charging points in the parking area.

121.Project Proponent shall provide adequate fund for Environment Monitoring and Staff training in the Environment
Management Plan.

122 Builder/Maintenance Society shall take all required mitigation measures to comply with ambient noise levels
standards of Residential area during day and night time as per Noise Pollution (Control and Regulatlonj R,u.l,cs,
2000. 0

123.This EC order should not be used as supportive evidence in regard of legal evidence in case of ang“ i bute in
ownership. This is only given for the purpose of Environmental Compliances and mitigation of Epﬁt onmental
Impact. Wi uwdhadi

124.Project proponent or maintenance society to whom the project has been handed over shall ensure i catlorl- of
parking to each and every member of the society as per the rules as soon as possible and display the swm
socicty notice board 28 v-—.g'

125 Builder/iMaintenance Society shall maintain basement parking area, which should be clean, free from hangmg
clectric wires and provide adequate lighting and ventilation at site.

126 Builder/Maintenance Society shall maintain traffic system within the premises to avoid congestion and unsafe
parking in the premises, particularly safety parameters including fire, safety, installation of fire equipments, house
pipes etc for regular maintenance check-up and hold mock drills from time-to-time. Any damage to the greenbeit
area must be avoided.

127 Builder/Maintenance Society shall ensure that entry as well as exit gate of site shall be open all the time, failing
which necessary action shall be taken by Competent Authority like Corporation/Urban Development Authority as
per the provisions of GDCR/NBC.

128.Builder/Maintenance Society shall strictly ensure to comply with all the conditions of EC scrupulously failing which
necessary action shall be taken by Competent Authority like Corporation/Urban Development Authority as per the
provisions of GDCRINBC.

129.Builder/Maintenance Society shall ensure that all residents shall carry out necessary segregation & timely disposal
at source of solid waste.

130.The above conditions are also applicable to the ECs already been accorded to Projects. This should be checked by
respective agencies entrusted with the task of inspection and action.

131 Society shall display visitor's parking facility at suitable location at site.

132 Looking to the traffic management, at no point of time entry gate should be closed except reasons of security as
may be directed by competent authorities.

133 To stop emission of PM10, the builders shall ensure the paving of the dusty edges of the bitumen road.

134.The builder and the maintenance society shall ensure the cleanliness and disposal of garbage and waste all the
time and give vide publicity to environmental measures time to time.

m
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135.Annual maintenance certificate of Lift shall be displayed on notice board at all the time.

136.In Municipal Corporation before approval of plan layout it shall be ensure that the project proponent has projected the space
for tree plantation with tree guard in a space between municipal road & their premises.

137.The project proponent shall take written undertaking from the society association to maintain compliance of conditions
pertaining to tree plantation, maintaining hygienic condition in and around the premises for building construction projects

138 Notwithstanding the provision of EMP/CER, the proponent shall incur full expenditure as may be required at the lime of
execution of the project.

139.The project proponent shall take written undertaking from the Society Association to ensure compliance of environment
conditions when it is handed over to them.

140.Project proponent shall take proper maintenance of electrification with respect to human safety.

141.Tree Plantation prescribed in the EC shall be maintained by the Society Association.

142.Proponent as well as successor society hall maintain hygenic conditions and cleanliness in and around the projec! sile all
the time.

143.The design of building has to be earthquake resistant & duly certified by competent structural engineer of competent
authority.

144.The project proponent shall explore the possibilities & adopt mitigation measures to minimize the impact of project with
reference to Urban Heat Island (UH!) Phenomena.

145.The project proponent shall allocate funds as may be required for the compliance of Environment Management plan & CER
activity proposed at the time of execution of the project.

146.Project proponent shall adopt the 4R concept of Reduce, Reuse, Recycle and Restore, while handing over the project lo
Maintenance Society shall ensure the compliances as required.

147.Low water consuming devices shall be provided. Fixtures for showers, toilet, flushing and drinking shall be of low flow eithar
by use of aerators/ diffusers or pressure reducing devices etc.

148.A water meter shall be installed on rain water harvesting & ground water recharge well system & compliance report of the
same shall be submitted to concerned authorities.

149.Used oil shall be sold only to the registered recycler.

150.Provisions of Solid Waste Management Rules-2016 shall bé strictly adhered to.

151.Requisite fire fighting facilities as per the requirement of NBC and Gujarat Fire Prevention and Life Safetly Measures Acl-
2013 along with the rules & regulations made there under shall be provided.

152.Underground fire water storage tanks and terrace water storage tanks as well as storage of treated domestic wasle waler of
adequate capacity shall be provided as proposed. Adequate provision shall be made to ensure that water from the Fire
Water Tank shall not be used for any other purpose,

153.Dedicated power back up system shall be provided in the case of power failure & emergency of fire water pumps.

154.First Aid Box shall be made readily available in adequale quantity at all the times.

155.Main entry and exit shall be separate and clearly marked in the facility

156.Necessary emergency lighting system along with emergency power back up system shall be provided Further. necessary
auto glow signage at all appropriate places shall be provided to guide the people towards exits and assembly points during
emergency.

157 .Sufficient peripheral open passage shall be kept in the margin area for free movement of fire tender/ emergency vehicle

J

around the premises.

158.The overall noise level in and around the project area shall be kept well within the prescribed standards by providing noisa
control measures including acoustic insulation, hoods, silencers, enclosures vibrations dampers etc. on all sources of noise
generation including D.G. Sets. The ambient noise levels shall confirm to the standards prescribed under the Environmen!
(Protection) Act and Rules.

159.The area earmarked for the parking shall be used for parking only. No other activity shall be permitted in this area.

180.Traffic congestion near the entry and exit points from the roads adjoining the proposed project site shall be avoided. No
public space including the service road shall be used or blocked for the parking.

161.The project proponent shall install energy efficient devices, appliances, motors, and pumps conforming to the Bureau of

Energy Efficiency norms.
162.The transformers and motors shall have minimum efficiency of 85%. A ]7
163. Only variable frequency motor drives shall be used in project. UE COPY

164.Application of solar energy shall be incorporated for illumination of common areas, lighting for gardens and street llghhm: In

addition the provision for solar water heating system shall also be provided.
165.Use of glass shall be minimal to reduce the heat island effect as well as to reduce the electricity consumption. -

W
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166.The area earmarked as green area shall be used only for plantation and shall not be altered for any other purpose.

167 Drip irrigationflow volume, low angle sprinkler system shall be used for the lawns and other green area including tree
plantation.

168 The project proponent shall inform to SEAC / SEIAA regarding the transfer of management responsibility to th2 Society /
Associalion to be formed for the proposed project with all the suppaorting documents. The Society / Association ormed for
further management of the proposed project shall be responsible for compliance of all the conditions stipuiated in the
Environmental Clearance order.

169.Environmental Clearance granted for the project on the basis of documents related to land possession submitted: shall
become invalid in case the actual land for the project site turns out to be different from the land considered at the lime of
appraisal of the project and mentioned in the EC. :

170.All other statulory clearances such as N.A. permission, Fire NOC from Department, permission from Airports Authcrity of
India, BU permissions, Development permissions etc including approvals for storage of diesel from concern authority shall
be obtained by the project proponent from the competent authorities before commissioning of Project.

171.All the condilions as may be stipulated in the N.A. order, Development permission, Building Use permission, NOC oblained
from Fire Department etc. shall be strictly complied with.

172.The project management shall also comply with all the environment protection measures, risk mitigation measure: and
safeguards proposed by them. .

173.All commitments / undertakings given o the SEAC during the appraisal process for the purpose of environmental proted.tion
and management shall be strictly adhered to. 5

174 The project proponent shall also comply with any additional condition that may be imposed by the SEAC or by SEIAMrany
other competent authority for the purpose for the environmental protection and management.

175.All the terms & conditions prescribed in the amendment of EIA Notification 2006 published by the MOEF&_CG-‘y'fq% its
Notification No. S.0. 3999(E) dated 9th December, 2016 shall be complied with letter & spirit. S

176.The project proponent shall strictly comply with the Gujarat Building and other Construction Workers’ (R Iaiion of
Employment & Conditions of Service) Rules 2003 as well as Gujarat Lifts & Escalators Rules as amended from ﬁrne o fitne.

177.No further expansion or modifications in the project likely to cause environmental impacts shall be carried out’ without
obtaining prior Environment Clearance from the concerned authority.

178. The above conditions shall be enforced, inter-alia under the provisions of the water (Prevention & Control of Pollution) Act,
1474, Air (Prevention & Control of Pollution) Act,.1981, the Environment (Protection) Act 1986 and the Hazardous Wastes
(Management Handling and Tran boundary) Rules, 2008, Building and Other Construction Workers' (Regulation of
Employment & Conditions of Service) Act-1996, The Gujarat Lifts and Escalators Act-2000 along with their amendments
and rules.

179.The project proponent shall obtain the requisite permissions / clearance under the provisions of the Indian Forest Act 1827,
Forest Conservation Act 1980 and Wildlife (Frotection) Act 1972,

.

180.The project proponent shall allocate the separate fund as committed before SEAC for activities Plantation around the site or
a suitable place with collaboration and assistance with Surat Municipal Corporation. Solar Street light- mall and nearby area
(Conversion of conventional streetlights into solar lights through installation of solar plates. Conducting blood donation
camps and medical check-up camps near project site area. Activities proposed under Corporate Environment Responsibility
(CER) shall be part of Environment Management Plan (EMP) as per the MoEF&CC’s OM no. F. No. 22-65/2017-1A.1ll dated
30.09.2020. The said activities shall be completed within 3 years from the commencement of the project. The CER shall
be monitored and the monitoring report shall be submitted to the regional office of MoEF&CC as a part of half-yearly
compliance report and tothe District Collector. The monitoring report shall be posted on the website of the project
proponent.

181 The project authorities shall earmark adequate funds to implement the conditions stipulated by SEIAA as well as GPCB
along with the implementation schedule for all the conditions stipulated herein. The funds so provided shall not be diverted
for any other purpose.

182.The project proponent shall adhere to provisions made for Corporate Environment Responsibility "CER" in Office
Memorandum dated 01/05/2018 by Ministry of Environment, Forests & Climate Change and its amendments from time to
time in a letter and spirit.

183. The applicant shall inform the public that the project has been accorded environmental clearance by the SEIAA and that the
copies of the clearance letter are available with SEIAA and may also be seen at the Website of SEIAA/ SEAC.

184 It shall be mandatory for the project management to uploaded half yearly compliance report on website of Gujarat Real
Estate Regulatory Authority, on 1st June and 1st December of each calendar year.

EC Identification hi%”"éc%%ﬁéééjH‘%‘ﬂ’?‘:"‘iiﬁe‘pﬁ?df@i;&?ﬁ?ﬂrﬂWﬁﬁ%%ﬁcct%té%ﬂsswébnmmw Prggd 96010
*hone No.:- (079) 232-32152,232-41514 Fax No.: -(079) 232-22784

I -mail : msseiaagj{@gmail.com, Website:- www.sciaa.gujarat.gov.in
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185.The project authorities shall inform the GPCB, Regional Office of MoEF&CC and SEIAA about the date of financial closure
and final approval of the project by the concerned authorities and the date of start of the project.

186.The SEIAA may revoke or suspend the clearance, if implementation of any of the above conditions is not found salisfactory
This environmental clearance is valid for Seven years from the date of issue.

187.Submission of any false or misleading information or data which is material to screening or scoping or appraisal or decision
on the application makes this environment clearance cancelled.

B4. COMPLIANCE OF ENVIRONMENT CLEARANCE/REPORTING/ADMINISTRATION/APPEAL:

188.Project proponent shall inform to all the concerned authorities including Municipal Corporation, District collector, UDA &
RERA and shall also give wide publicity through advertisement in minimum two local newspapers within seven days, about
the environment clearance order accorded,

189.Project proponent shall appoint a key person in the organization who shall be responsible for compliance of above condition
fully on behalf of the proponent. It will not mean that appointing a key person will exempt the project proponent from the
responsibility of compliance. Any change in key person shall immediately be informed to SEIAA and all concerncd
authorities.

190.Designated key person shall submit six monthly compliance report to SEIAA/SEAC, MOEF&CC, GPCB and Nodal
Department of the Government.

191.In case of violation reported upon, the project proponent shall be responsible for all the legal actions as per Environmoent
Protection Act, 1886 including SEIAA may cancel, withdraw or keep in abeyance, the environment clearance accorded

192 .Any person including the project proponent affected by this environment clearance order may file appeal to Honorable
National Green Tribunal West Zone branch, Pune, preferably within a period of thirty days from the date of issue of
environment clearance as prescribe under section 16 of National Green Tribunal Act 2010.

193.All complains and public grievance or representations may be addressed to SEIAA/SEAC in the email addresses (a)

msseiaagj@gmail.com & (b) seacgujarat@gmail.com.

(ASAV P. GADHVI)
Member Secretary

Issued to:

Thoth Mall And Commercial Real Estate Private Limited
C/O Marketcity Resources Private Limited,

Rr Hoisery Building, Shree Lakshmi Wollen Mills Estate,
Dr, E Moses Road, Mumbai

Copy to:-

1. The Secretary, SEAC, C/O. G.P.C.B. Gandhinagar - 382010.

2. The Additional Chief Secretary, Forests & Environment Department, Govt. of Gujarat, Block 14, 8th floor, Sachivalaya,
Gandhinagar-382010.

3. The Chairman, Central Pollution Control Board , Parivesh Bhavan CBD -cum-Office Complex, East Arjun Nagar, New Delh
110032

4. Scientist C, Integrated Regional Office, Ministry of Environment and Forests, Aranya Bhavan, Sector-10, Gandhinagar -
382010.

5. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex, New Delhi-110003
The Member Secretary, Gujarat Pollution Control Board, Paryavaran Bhavan, Sector-10 A, Gandhinagar-382010

7. The Additional Secretary, Forest and Environment Department, Government of Gujarat, Sachivalay,. . for information and
necessary action as per condition no. 87 of this order.

B. The Deputy Conservator of Forests, Van Bhavan, Shivaji Chowk, Gangeshwar Mahadev Road, Adajan, Sural-395008,. .. for
information and necessary action as per condition no. 87 of this order.

9. The Municipal Commissioner Surat Municipal Corporation, Municipal shopping centre, Adarshnagar Society, Athwalines, Surat,
Gujarat- 395001...... for further necessary action please for compliance of above conditions.

10. Secretary, Gujarat Real Estate Regulatory Authority, 4th Floor, Sahyog Sankul, Sector-11, Gandhinagar-382010 o
information & necessary action please.

11. Select File

_,A:_chpz Signature/N ot Verified

Digitally signed by: Asav P. Gadhvi
Designation: Memper Secretary

ificati flipgs Sk iR Co oa -10.A inaaar-3820
EE Kesiteaton N8 E‘Cé"‘“w%ﬁ?m 'z%'%;é 232 215%&@\3&@?@? Cé‘?b‘i Hihslek "B5itsi202
E-mail : msseiaagj@gmail.com, Website:- www.sciaa.gujaral.gov.in
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——— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHE VRN

S “utor-10-4 Gandhinagar %2207
ah e Phiore - (G19) 25020475
h\ | /g s
(7%, 2542270

GPCB Fax . 1079, 252321%
Website - wawn.gpeh.gayin

Application For CTE after EC
Filo No : GPCH! (PCB ID. - 110443) CTE-75704

To,

Ws. THOTH MALL AND COMMERCIAL REAL ESTATE PRIVATE LIMITED,

Block No. 94-1/a+1/b, 94 (erstwhila survey no. 76), Plot No 117 forming part of Town
Planning Scheme No. 4 (Umra South), Block No, 94-1/a+1/b, 94 (erstw, Village:
Althan, Taluka: Majura, District: Surat, Gujarat,

Clty :Althan ,

Dist : Surat

Taluka : Surat City

Sub: Consent to Establish (After obtalning Environment Clearance) under Section 25 of Water Act 1974 and
Section 21 of Alr Act 1981.

Ref: (1) Your online application No, 315230 dated 03/07/2024

(1) Environment Clearance issued by State Aulhority vide their letter no, EC24B038GJ110727 Dated
05/06/2024

Sir,

Withoul prejudice to the powers of this Board under the Water (Prevention and Control of Pollution) Act-1974,
the Air Acl-1981 and the Environment (Protection) Act-1986 and without reducing your responsibilities under the
sald Acts in any way, this 15 1o inform you thal this Board grants Consent to Establish (After obtaining
Environment Clearance) under Section 25 of Water Act 1974 and Section 21 of Air Act 1981 for manufacturing
of products as mentioned into the Environment Clearance (EC) granted vide letter under reference no (2) above

Consent To Establish Is Granted Subject Te The Following Conditions: -

|} The validity period of this CTF shall be Seven Years from the 1ssue of this order.

?2) Applicant shall strictly comply with all conditions stipulated by competent authority in the order of
Environment Clearance issued vide letter under reference No. @ 2 above.

3) The applicant shall however | not without the prior concern of the Board. Bring into use any new or allered
outlet for the discharge of effluent or gaseous ermission or sewage waste from the proposed industnial plant.
I'he apphcant s required 1o make applications to this Board for this purpose in the prescribed forms under
the provisions of the water Act - 1974, the Air- 1981 and the Envirenment (Protection) Act - 1986

B For and on behalf of
SP Gujarat Pollution Control Board
& 3 J ¢
. J.D.O
Mg ROH Head - Surat

o
+  This ordg\f"is issued 1o Block No. 94-1/a+1/b, 94 (erstwhile survey no, 76), Plot No 117 forming part of

Town Planning Scheme No. 4 (Umra South), Block No. 94-1/a+1/b, 94 (erstw, Village: Althan, Taluka:
Majura, District; Sural, Gujarat, City ;Althan, Dist : Surat, Taluka ; Sural City (110443) for CTE
amendment after obtaining EC.

Parited On : 04/09/2024 Page 1of 1 SPCRID: 11046

Ap




339



340
A5

BEFORE THE NATIONAL GREEN TRIBUNAL,
AT THE WESTERN ZONAL BENCH AT PUNE

ORIGINAL APPLICATION NO. 202 OF 2024

IN THE MATTER OF:
JANAKISINH KUSHAL SINH PARMAR ...PETITIONER

Versus

MINISTRY OF ENVIRONMENT,

FOREST, AND CLIMATE CHANGE
& ORS. ...RESPONDENTS

The Respondent No. 5 and 6 Companies through the Authorized Representative
Shri Rupesh Balwantbhai Brahmbhatt hereby appoints :

Mr. Aastik Dhingra D/2249/2017

Mr. Chirag Nayak D/2673/2021,

My, Vinod Chauhan D/5816/2017 and
Ms. Sneh Somani D/4706/2021

D-29, JANGPURA EXTN.,

NEW DELHI 110014,

Contact No. 9873478231

Herein after called the advocate/s to be my/our advocate i z5
authorise him NCT OF DELHI COURT FEE

OLCTZ942695A2504M
20-JAN-2025

HI\IIIIIIIHIIIIIIIHIEIIIIIIIIIII

IS

NCT OF DELHI COURT FEE

To sign, file and present pleadings, appeals cross objc CTasizsseAzzom

ti iew, revisi ithd I i th | yan = i
or other documents as may be deemed necessary or proper { || NINENENNARINE |
said case in all its stages subjects to payment of fees for eac.i= st P g

_ADV OCRTES WELF&HE "'JND v

To file and take back documents, to admit and/or deny the dc | 94 B LGN
] smqi Pl ™ 13, 1

To act, appear and plead in the above noted case in this co |||m|m“i|[||]
in which the same may be tried or heard and also in the a
High Court subject to payment of fees separately for each ¢

arty. )
p rty \ Pwam; 1?%05 TE HUFEE

[ S B et T A

To take execution proceedings. I

AD‘U’OCATES WELFAHE FUND '
DELHI ,.--,-'r 5, 4 u LLHI 5 _! i

To deposit, draw and receive money, cheque, cash and grant r | o How | B et

do all other acts and things which may be necessary to bedonc | oo 145313 TeN RUBEES: )

in the course of the prosecution of the said case. e

ADVOCATES WE

- 2423 155

g b
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To appoint and instruct any other Legal Practitioner authorising him to exercise the

power and authority hereby conferred upon the advocate whenever he may think fit
to do so and to sign the power of attorney on our behalf.

And I/WE the undersigned do hereby agree to rectify and confirm all acts done by
the advocate or is substitute in the matter as may/our own acts. As if done by me/us

to all intents and purpose.

And I/WE undertake that I/WE or my/our duly authorised agent would appear in
court on all hearings and will inform the Advocate for appearance when the case is

called.

And I/WE undersigned do hereby agree not to hold the advocate or her substitute
responsible for the result of the said case. The adjournment costs whenever ordered
by the court shall be of the advocate which he shall receive and retain for himself.

And I/WE the undersigned do hereby agree that in the event of the whole or part of
the fee agreed by me/us to be paid to the advocate remaining unpaid he shall be
entitled to withdraw from the prosecution of the said case until the same is paid up.
The fee settled is only for the above case and above Court. I/WE hereby agree that
once the fee is paid I/WE will not be entitled for the refund of the same in any case
whatsoever and if the case prolongs for more than 3 years the original fee shall be

paid again by me/us.

IN WITNESS WHEREOF I/We do hereunto set my/our hand to these presents the
contents of which have been understood by me/us on this day of <f Tam

M‘ - , 2025.

Accepted subjeé’i to the terms of the fees.
THOTH MALL AND COMMERCIAL REAL ESTATE PYT. LTD.

Zo * No oy
ADVOCATE ‘ AR R .ﬂﬂmmﬁ SIGHATORY
=5 w%’% e

, a2
PO N
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THOTH MALL AND COMMERCIAL REAL ESTATE PRIVATE LIMITED
Registered Address: C/0 Marketcity Resources Private Limited, R R Hoisery Building, Shree
Laxmi Woollen Mills Estate, Dr. E Moses Road, Mumbai - 400011, Maharashtra
Email id: corpaffairs@phoenixmills.com contact No. 022 3001 6800 CIN No.
U70109MH2022PTC377897

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE BOARD OF
DIRECTORS OF THOTH MALL AND COMMERCIAL REAL ESTATE PRIVATE
LIMITED AT THEIR MEETING HELD ON WEDNESDAY, AUGUST 10, 2022 AT
MUMBAL

“RESOLVED THAT Shri Rupesh Balwantrai Bramhabhatt, be and is hereby authorized:

1. toSign and execute all and every agreements or any other documents, relating to land
parcels admeasuring 29,222 square meters, bearing Final Plot No. 117 forming part of
Town Planning Scheme No. 4 (Umra-South) allotted in lieu of land bearing Block No.
94 (part) (erstwhile Survey No. 76) situated within the limits of Village Althan, Taluka
Majura, and District Surat, Gujarat,

2. to deal with and/or represent the firm before Government, Semi Government and/or
other local authority including Surat Municipal Corporation in connection with the
above stated purpose.

RESOLVED FURTHER THAT any of the two Directors of the company may sign and deliver
the certified true copy of the aforesaid resolutions.”

For Thoth Mall and Commercial Real Estate Private Limited

B
/
Ashwin Singhvi

Director

Date :August 16, 2022
Place :Mumbai




Proot o seR3, 2877

?"\"’y Gmail RAJU MISHRA <le.point365@gmail.com>

advance service proof case :Janaksinh Khushasinh Parmar Vs. MoEF&CC, through
Secretary & Ors. (ORIGINAL APPLICATION NO. 202 OF 2024 (WZ)

1 message

RAJU MISHRA <le.point365@gmail.com> Tue, Feb 4, 2025 at 11:33 AM
To: Janaksinh Parmar <janaksinh33@gmail.com=, secy-moef@nic.in, "msseiaagj2024@gmail.com” <msseiaagj2024@gmail.com>

Cc: ro-gpch-gana@aqujarat.gov.in, secfed@gujarat.gov.in

Bee: Aastik Dhingra <aastik.dhingra1989@gmail.com>

DEAR
SIR /MA'AM
PDF

COUNSEL FOR RESPONDENT NOCs). 5 & 6
MRR. AASTIK DHINGRA [D/2249/20 17]

D-29, JANGPURA EXTENSION,

LGF, DELHIHIO 014

i REPLY NGT.pdf
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